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09.02.2009 	Heard Dr J.L.Sarkar, learned 
V. 	 I 

........ 

Dy. Regihra 
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A 

counsel appearing for the Applicant and 

Mr K. Das, learned .ddi. Sadiiag. 

counsel for Govt; of India (to whom a 

•opy of this Original Application has 

31ready been supplied) and perused the 

naterials placed on record. 

Admit. Issue notice to the 

espondents requiring them to file their 

written statement by 30.03.2009. 
• 	Appointment, of any candidate 

•0 	(elected, pursuant to their recruitment 

nade under Advertisement published 

uider Employment News dated 

• 1. 11.2005 under Annexure-H and 

A4vertisement published in •Dainik 

• Juasankha on 13.12.2006 under 
AnhexureM) so far made in the post of 

"Fileman", shall abide by the ultimate 

reskit of this case. The Respondents, 
' c4rdrn.gly should intimate all the 

elected/ appoinled 	 about 
-

.1' 



I•Iv 	 . 

O.A. 15/09 

09.02.2009 No.15/2009; so that they shall remain 

free to contest this case. 
• 	A-L 	 VL 	(LA. 

No fresh appomtment of "Fireman" 

should be made (till 30.03.2009) by the 

\- 	 0 	 Respondents; without leave of this 

	

C\XA 	 Tribunal. 
-•r-- 	.. 	'. 

While passing the aforesaid ad- 

interim restraint order, liberty is hereby 

granted to the Respondents to approach 

	

7 	 this Tribunal (even at an earlier point of 

(L 	/' 	 time than 30.03.2009) for modification of 
4Y 	 the ad-interim order/to take leave from 

this Tribunal. 

Send copies of this order to the 

Applicants and the Respondents (along 

with notices). 
613 	 Free copies of this order be also 

. 	 handed over to the counsel appearing for 

	

7 	 the parties.  

49 

(M.R.Mohanty) 
ice- iawman 
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30.03.2009 	Er.J.L.Sarkar, learned counsel appearing 

for the Applicants is present. Mr. Kankan Das, 

learned AddL Standing, counseL appearing for 

the official Respondents, seeks more time to file 
@ 	ct_• 	 written statement. 

Q A c .LQej .  
By way of filing M.P. No.25/2009, 25 

petitioners have sought permission to be 
-63 impleaded as Respondent Nos. 4 to 28 in this 

case No.15/2009. They have claimed that they 

are selected candidates and for the reason of 

the interim order dated 09.02.2009 passed in 

O.A. No.15/2009, they have been prevented to 

rbe appointed; although sed-' . 
Contcl- / 

I 	.. 



(M. R.Mohanfy) 
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Coritd. 
30.03.2009 

copies of this M.P. No.2572009 have already 

been served on Dr.J.LSarkar, learned counsel 

appearing for the Applicants and on 

Mr.Kankan Das, learned Standing counsel 

representing the official iespondehts. 

Heard. The petitioner Nos.i to 25 in M.P. 

No.25/2009 are, hereby, permitted to be 

impleacled as Respondent Nos. 4 to 28 in O.A. 
No.15/2009. 

M.P. No.25/2009 is, accordingly, allowed. 

On the prayer of .  Mr.B.Sarma, learned 
counse3he petitioners in M.P. No.25 of 

2009/newly added Respondent Nos.4 to 28 are 

permitted to file their written statement in O.A. 
No.15/2009 by 29.04.2009. 

. JV, 	 -, 

V k )cLQ CLCdQ/ 

Of 1s/, 	No-/o2) 

AA 

F 

/bb/ 

Mr.Kankan Das, learned AddI. Standing 

counsel representing the official Respondent 

Nos. I to 3, is also permitted to file a written 
statement by 29.04.2009. 

Call this matter on 29.04.2009. 
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36 of 2009 

rJ.L.Srkar, learned counsel 

ng for the Applicant is present. 

two adjournrnentS no ritten 

nt has yet been filed by the 

.aents. Mr. K. K. Das, learned Addl. 

ig Counsel appearing for the 

Respondents prays for time to file 

statement. 
Ir. U. K. Nair, :leàn 	counsel 

iting newly im1leade4 Respondent 

to 28)  has filed M.P,No.36 of 2009 

g vacation of interim order, passed 

in this case. 

Dr.JL.Sark, 	ieaied 	counsl 

, 	appering for the. Applicant1  prays for 

2- 	o ir ome to 	file 	objection 	to 	the 

fV) I 1 M o 36 of 2009 
11 

lii the aforesaid premises, call this • 

matl.er on 25th May 2009; by t-time the 

Res011deflts 
H should file wtten statement 

- to tae 0 A and the Apphcant should - 
objection to the M P No 36 of 2009 

Mr.U..Nair, undertakes 	to 	'file 	more 

ents to support the M.P.No.36 of dOcZb, 2 thenext date. 
Interim order dated 09.02.2009 

continue to remain in force till 

25 2009. 

(M.R. Mohanty) 
Vice- Chairman 

im 

/ 



O.A. 15 of 2009 

25.05.2009 	Dr. J. L. Sarkar, learned 
counsel appearing for the applicant is 
present4 Mr.K.K. Das, learned AIIdL 
Standing Counsel representing the 
official Respondents files iitten 
statement after seiving copy thereof 
on Dr. J. L. Sarkar, learrnd counsel 
for the Applicant 

A petition (M.P.No.36 of 2009) 

has been ti'ed by Mr. U. K. Nair, 

learned 	counsel 	for 	the 

• piiiate/impteaded parties. Dr. J. L. 
Sarkar, learned counsel for the 

Applicant has filed objection thereto 
in Court to-day after seiviag a copy 
thereof on the learned counsel for the 

other sjde. 
Call 	this 	matter 	on 

15.05.2009; by which time the 

Resiondents 	should 	cause 
.1. 

prnduction of the final Select List; 
niw he. in seaLed cover for rcrusaI of 

this Bench. 
CU 	this 	matter 	on 

15.06.2009. 
fttteiim 	order 	dated 

09.02.2009 shall remain in lotte till 
1 so6of1c). 

7 
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15.06.2009 	Heard DrJ.L. Sarr, learned Counsel 

appearng for the Appia.nts, in both the 
cases (.ANos. 15 & 81 of 2009), Mr 
ICankan. Des, learned MdL Standing 
.owsel appearing for the officiai 
Respondents in 0.A.Noi.512009; Ms Usha 
Das, learned Addi. Standing Counsel 
appearng for the official Respondents in 
OANo.81/2009 and Mr U.K•. Nair, learned 
Counsel for the Private }espondents in both 
the cases on the point of eiten5 ion/vacation 
of interim order (dated 09.02.2009 passed 
in O.A..No.1512009) pursuant to M.P. 
No.3612009 (filed by Private Respondents) 
and objection of the Applicants in 

• 	O.A.No.1 5/2009. 

• 	Orders reserved. 

Counsel for the parties are perrnftted 
to place the list of citations by 22.06.2009. ( 

- --1  

• (M.R ohanty 
Vice-Chairman 
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25.06.2009 	V  While prepararing the order (after 
hearing dated 1 5.06.2009) Ms tJsha Das 
learned Mdl. Standing Counsel for the 
Union of India in OANo.81 of 2009 filed a 
list of Books on 17.016.20019 and, on behalf 
of the Applicants in O.A. Na. 15 of 2009, 

Memorandum dated 18/23.06.2009 and 
Memorandum dated 21123.06.2009 has 

been filed on 23.06.2009, after serving 
• copies thereof on the Advocates of other 
'V 	side. 

• 	List both these cases (O..A.Nos.1 5 & 
81 of 2000) on 03.07.2009 under the 

w 
	 heading 'TO BEENT1E:'. 

(M.R. Mohanty 
Vice-Chairman 

nkm 

-- 	 I 



O.A.15/2009 

03.07.2009 	Dr.J.L.Sarkar, learned counsel for the 

Applicants; Mr.Kankan Das, }edrned AddI. 

kI  Standing counsel for the Union of India and 

Mr.B.Sarma, learned counsel representing 

respondent Nos. 4 to 28 are present. 

Call this matter on 07.08.2009 'to be 

mentioned'. 

(M.R.Mohaniy) 
Vice-Chairman 

/bb/ 

07 08 2009 	At the outset, Ms Usha Das, )eained 

AddI Sr'ndrng Counsel for; ihe Government 
of India produced (i) a copy of the new 

ecruthnent Rules of 2006 (pertaining to 
iecruitment of Firemen in question) under 
SRO dated 05.07,200 1 after serving copies 
of the same on the Counsel for other 
parties; and (ii) a Departmental File 
relating to these cases.. 

Although we are to hear relating to 
interim matters, sinc-'e all 
pleading/i aterials have been piaed on 

* 

	

	 record; on consent of prties; these 2 cases 
are taken up for final hearing. 

Heard DrJ.LSarkar, learned Counsel 
for the Applicants (in both OANosi.5 & 81 
of 2009); Mr U.K. Nair, learned Counsel 
appearing for the private respondents/ 
intevenors in both the cases; Ms UsbaDas, 
learned Md). Standing Counsel for the 
Union of India representing the official 
Respondents in 0.A.No.81/2009 and Mr 
Kankan Das, learned: AddL Standing 

Counsel for the Government of india 
representing the official Respondents in 
O.kNo.i 5/2009k 



QA-M 1,120oL-  

We also perused the materials place 

on record 

Hearing concluded. Orders reserved. 

(M.K. haturvedi) 	(M.R.Mohan1y 
Member (A) 	Vice-Chairman 

nkrn 

11.09.2009 	Judgment pronounced in open 

Court, kàpt  in separate sheets. The O.A. is 

dismissed in terms of the order. No costs. 

(M.K.Cturvedi) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

fbbf  
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHA'fJ BENCH GUWAHATI 

O.A.No.l5/2009 with O.A. No.81/2009 - 
Dated 11.09.2009 

Zakir Hussain Barbhuiya & others 	 Applicants By Advocate: 	Dr. J.L.Saitar in both the cases 
- 

Versus 

Union of India & others 	 Respondents 
By Advocates: Mr Kankan Das, Addl.C.G.S.C. in O.A.}4o. 15/2009 

Ms.' Usha Das, Add!. C.G.S.C. in O.A.No.81/2009 
Mr. U.K. Nair for private Respondents in both the cases. 

Present: The Hon'ble Mr, Manoranjan Mohanty, ViceChairman 
The Hon'ble Mr. M. K. Chaturvedi, Mministratjve Member 

Whether reporters of local newspapers may be 
allowed to see the Judgment? 	 YesLNo 

Whether to be referred to the Reporter 
or not? 	 Yes,No- 

Whether their Lordships wish to see the 
fair copy of the judgment? 	I 	 YesLo 

4.. Whether to be forwarded to 
other Benches? YesIo- 

Qin/Adminisfratjve Member 

a- 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.ANo.15of2009 
With. 

O.A.No.81 of 2009 
Thisthellth dayofSeplember 2009 

Present: The Hon'ble Mr. Manoi)an Mohanty, Vice-Chainnan 
The Hon'ble Mr. M.K Chaturvedi,, Administrative Member 

0.A.No.15 of 2009 

Zakir Hussain Barbhuiya 
Slo Abdur Rasbid Barbhuiya 
Vill : Baijatrapur 
P.O: Baijatrapur 
P.S.: Barichala 
Disi Cachar 
Assam- 788 001 

2 	Sri Tazim Uddin Mazumdar 
5/0 Abdul Jail Mazumdar 
VIII:: Beladahar 
P.O: Nizjaynagar 
P.S.: SilcharSadar 
Dist Cachar 
Assam- 788 025 

3. 	PranoyCh.Das 
S/o Sri Paresh Cb.Das 
P.O.: Rajnagar 
Dist Cachar 
Assam-788 025 

Applicants 
By Advocate Dr. J.L Sarkar 

Versus 
Union of India 
Represented by the Secretary 
Ministty of Defence 
Sena Bhawan 
New Delhi 

The Director General of 
Ordinance Services 
Anny Hqrs. DHQ P.O. 
NewDelbi- 110011 

The Commanding Officer 
57 Mtn Division Ordinance Unit 
C/o 99 AP54 

W 



Ram Kurnar,C/o Rain Gopal, 
"iesident of Vill-Chak 61, 

PO-Patroda 
Dist- Sriganganagar 
Rajasthan-335 701 

Ravi Prakash 
C/o Sumer Siongh, 
Resident of Vill-Manpur 
P.0.Manpur 
Dist-Fandabad, 
Haryana-121 105 

Anil Kumar, 
CIo Randhir Singli, 
Resident of Vill-Samalkha, 
P.O. Beejna, 
Dist Karnal, 
Haryana- .132 001 

Raju Biswas, 
c/o Gopai Chandra Baswas, 
Resident of Vill-Ramnagar Lamagram, 
P.O. Tarapur, 
Dist. Cachar,Assam.788 003 

	

S. 	Apurha Baruah,. 
C/o Horesh Baniah 
Resident of Vill-Kamargaon, 
P0 & PS-Karnargaon, 
Dist. Golaghat, 
Assam 785 619 

Siva Baruah. 
C/o Jugedranath Baruah, 
Resident of Vill-Gelakey Channaigaon, 
P0 & PS-Gelakey, 
Dist. Sivanagar, 
Assam-755 696 

Sudarshan Baruah, 
C/o Nityananda Baruab, 
Resident of ViIl-Missamarj, 
P0 & PS-Halem, 
Dist. Sonitpur, 
Assam- 784 170 

Nabajyoti Baishya, 
/o Jogendra Nath l3aishya, 

Resident of ViIl-Daljbarj, 
PO-Dadara. 
PS- Hajo, 
Dist. Kanlrup,Msaiii-781 104 1- 



Nikhil Basumata, 
S/o U. Longa Basumatary, 
Resident of Viii No.! Shamukia,. 
PO-Khelmati, PS-Tezpur, 
Dist. Sonitpur,Assam 784 152 

RanjanSarlaw, 
SboRajKishorSarkar..... 
Resident of Vill-Fuikumari, 
PO-Sthkhagun,PS- Bijni, 	., 
Dist Chirang,Assam-783 390 

Md. LaikatAliKhan, 
S/o Md. Safiur P.ahrnan Khan, 
Resident of Vil-Garoleti, 
PO-Patiladaka, 
Dist Bongaigaon, Assam 783 391 

KarunaKumar, 
S/o Jogeswar Kumar, 
Resident of Vil-Niz-ihaparabari, 
P0-Bengbori,PS-Paneri, 
Dist -UdalgunfB.T.AD.], 
Assam-784 523 

DbrubaJyotiDas 
Sb- U Bharat Das,... 
Resident of VfflGeidhaliGaon......... 
P0- Gourmorah,PS-Pulibor, 
Dist. Jorhat, Assain-785 614 	V  

Bhaakar Pegu, 
S/o Gunadhar Pegu, . 	 - . 
Resident of Vill-Chinaichukgaon, 
PO-Boimukali, 	 'V  
PS- Pulibor, 
Dist. Jorhat,Assani-1S5 614 

PhijuGogi, 
C/o Biren Gogi, 
Resident of Vill-Rangajan Bongalgaon, V  
P.O. Rngajan,, PS-Titabor, 
Dist. Jotha,Assam 

Ram Bahadur Chetry,. 	 V 

C/o Slier Bahadur Chetry, 
Resident of Vill-Lakhipather, V V 

P0 &. PS-Lakhipather, 
Disi Tinsukia, 
Assam-786 171 

Amul Sirkp!!~,,  
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C/o Khogen Shyani, 
Resident of Vill-Paiher Shyam Gaon. 
PO-Deogharia, 
PS-Titabor, 
Dist Jorhal, Assam-785 630 

BankimCkDeka, 
S/0 Suchendra Nath Deka, 
Resident of Hindu Japan, 
PO-Taptola, 
Dist. Moiigaon, Assam-782 121 

Praseqjit Sinha, 
C/o Jogesh ChSinha, 
Resident of Vill-Kachubaii 
PO-Tmolchal,PS- Pathedcandi, 
Dist-Karimganj, Assam-798 724 

Raja?v&i, 
S/oTakuMiri, 
Resident of VIII No.! Tokownigaoii, 
P0- Samdang, 
Dist Tinsukia,Assam 786 190 

Joydip Rajongsbi 
S/o Khagen Rajbongshi, 
Resident of Vil1-Micha-Mjkfrkha, 
P0-Puranigudam, 
Dist. Nagaon,Assam-782 141 

Rajesh Mini, 
S/o Taku Miii, 
Resident I of VIII No.1 
Tokongaon, P0 Samdang, 
Dist-Tia,Assarn796 190 

Babul Sinha, 
C/o Khaichouba, 
Resident of VIII. & PO-Tikarburunge, 
Dist. Cachar, Assarn 

Suresh Kumar, 
C/o-Om Prakash, 
Resident of Vu- Mañdlana, 
P0-Dharsu, 
Dist Mohinderarh,11aryana-123 001 

Vgay Singh, 
Cbo Hanumana Ram, 
Resident of Vill-Rajpura, 
P0-GhardanakaJ 
Dist Jhuijhunu,RaJasthan._. 
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..Respondents By Mvocateg Mr Kankan Das AddLC.G.S.c. 
Mr U. KNair for private Respondents 

O.A.No,$1 of 2009 

RajibSinha, 
S/o Julan Sinha 
Vii. & P0- Srikona, 
Dist. Cachar[Msamj-788 026 

2. 	Ananta Kumar Das, 
Sfo Anm Kuinar Das 
Viii: Srikona 
P0- Srikona 
Dist. Cachar[Assamjo 788 026 

A. 	SujitPaul, 
S/0 Sunil Paul 
Vii: Kwnarpara 	 0 

P0: Anniachal 
• 	DistCachar[Msamj..788 025 

Sudip Chandra Paul, 
S/0 Jyotish Chandra Paul, 
Vii: Kumarpara 
P0: Arunachal 
Dist. CacharMsaniJ..788 025 

Joydeep Paul, 
S/o Jyotish Chandra Paul, 
ViII:Kumarpara 
P0: Aninachal, 
list.. Cachar fAssamj-788.025 

Sujoy Paul, 
S/0 Samendra Paul,  
P0: Aninachal 
DistCachar lAssami- 788 025 

Nivu Chandra Dey, 
S/o Nirendra Chandra Dey 
Viii: Badarpur Part II 
P0: Niz Joynagar, 
Dist. Cachar [AssamJ.788 025 

Bachchu All Barbhuiya, 
S/O Liakat All Barbhuiya, 
P0: Srikona 
Dist. Cachar [Assain]- 788 026 

0/ 
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9. AltafHussain Laskar, 
S/o Lt Hans All 
Viii: Tup&hanaPti 
P0: Arunachal 
Dist. Cachar [Assam]-788 025 

10. LalitSinha, 
S/o Julan Sinha, 
Vii: Srikona PU 
P0 Srikona 
DistCacbar [Assam]- 7880.6 

11. Jalal Uddin Barbhuiya 
S/o Maskandar All l3arbhuiyi, 
Vili.& P0: Krishnapur, 
Via: Arunachal 
Dist. Cachar [Assaml-788 025 

12. Abdul Noor Laskar 
8/0 Badar Uddin Laskar, 
Viii: Tupkhana Pt.I 
P0: Arunachal 
Dist. Cachar [Assam]- 788 025 

13. AIim Uddin Laskar, 
S/6 Ashai Mia Laskar 
Vill: Tupkhana PU 
P0: Arunachal 

• DiaL Cachar lAssaml-788 025 

14. Alom Hussain Laskar 
8/0 Mainul Haque Laskar, 
Vii: Tupkhana PU 
P0: Arunachal 
Dial Cachar [Assaml-788 025 

15. Anwar Hussam Barbhuiya, 
5/0 Namar All Barbhuiya, 
Viii: Tupkhana Pt.! 
P0: Arunchal 
Dial Cachar [AsssamF788 025 

By Advocate 	Dr. J. L.Sarkar 

The Union of India 
Represented by the Secretazy 
Defence Ministry, New. Delhi 
SenaBhawan-110 001 

The Director General of 
Services 
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Anny Hqrs. DHQ P0 
New Delhi-hO 011 

Commanding Officer 
57 MTN D1VORD Unit 
do 99 APO-909 057 

Sri Apurba Baruah, 
S/o of Sri Haresh Baruah 
Village & P0; Komar Gaon 
PS: Kumar Gaon 
Dist Golaghat 
Msam-785 619 

Sn Joydeep Rajbongshi 
S/o Sri Khagen Rajbongshi 
Village: Mikirhat 
P0: Puraiugudam 
PS: Samaguri, 
Dist Nagaon 
Assam-782 141 

Sri Naba Jyoti Baishya 
S/o Sn Jogendra Nath Baaishya 
Village: Dalibari, PO:Dadara 
PS:Hajo,DistKanirup 
Assam-781 104 
Sri Amul Singphoo 
Cbo Sri Khogen Shvam.. 
Village: Deogharia, 
P0: Pather Shyam Gaon 
PS: Titabor, 
Dist.-Jorhat 
Assam785 630 
Sri Rnjan Sarkar 
C/o Sri Raj Kishor Sarkar 
Village: Fulkumari,PO: Silkhaguri 
P.S. Bijni, District: Chirang EBTCI 
Assam- 783 390 
Sri Nikhil Basumatary 

C/o Sri Longo Basuniatary 
Village No.! Shamukia, P0: Khelaniati 
PS: Puthimasi,Dist. Snitpur 
Assam-784 152 

Sn Babul Sinha 
CIo Khaichouba Sinha 
Village & P0: Tikarbuninga 
P.S. Katigorah, Dist Cachar 
Asn 
Md. Liakat Ali Khan 
S/o Md. Saflur Rahman Khan 
Village: Garoliti, P0: Pati1al9_- 
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Dist: Bongaigaon, 
Assam-783 391 

12. Sri Raju Biswas 
CIo Gopal Chandra Biswas 
Village: Ramnagar, Lainagram 
P0: Tavapur IKhehnal 
Dist Golaghat 
Assain 

- 13. Sri Rain Kumar 
C/o Ram Gopal 
R/oVffl:Chak6H, 
P0: Patroda 
Dist: Sriganganagar, 
Rajasthan-335 701 
Sri Anil Kumar 
S/o Sri Randhir Sing)i. 
Village: Sainalkha, PS: Beejna, 
District Karnal [Haryana] 
Pin: 132001 
Sri SivaBaruah 
S/o Sri Jogendra Baruah 
Village: Gelokey Changmagaon 
P0 & PS (ielokey, 
District: Sivasagar 
Assam-785 696 

c !7TL1 
By Advocates Ms. Usha Das, Addl.C.G.S.C. 

Mr. U.KNair for private Respondents 

O.ANo.iS of 2009 wIth 2.A.No.81 of 2009 
JUDGMENT 

Manoranlan MohantvVIce-Chalnnan- 

Applicants (3 in number) in O.A. No.15 of 2009 faced arecruitment(for, 

the posts of "Fireman" in 57 MTN.DIV.ORD. Unit); forwhich screening and 

physical tests were taken during week of May 2007. By way of filing (on 

06.02.2009) the present Original Application (No.15/2009) under Section 19 of 

the Administrative Tribunals Act, 1985, the Applicants have prayed as under:- 

"8.1 That post of fireman (Gr.i) Civilian) 
advertised by the employment notice and 
subsequent advertisement shall be filled up 
strictly following the requirements of the 
aforesaid Rules 2003 (a rule under Article 309 1  
Annexure  
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.8 	The result of the recruitment test be 
published following requirements of the said 
Rules of 2003 and the applicants be considered 
and appointed against the vacant posts 
advertised. 

8.3 The candidates with qualification of 
matriculation only without any flrefighting 
certificate shall not be considered for 
appointment against the advertised posts. 

8.4 The instructions under letter dated 
11.11.2005 (Annexure ) to read 
qualification as matriculation only be set aside 
and quashed. 

8.5 The qualification in the advertisement 
dated 13.12.2006 (Annexure-M) showing 
matriculation be set aside and quashed and 
mandated to be matriculation with firefighting 
training from institute of repute. The 
qualification for six months training in.. 
advertisement dated /200 5 be set aside and 
quashed, and/or declared as having been 
waived by the respondents and substituted as 
matriculation with certificate of fire training 
from an institute of repute. 

8.6 Any other relief or relich the Hon'ble 
Tribunal may kindly grant 

8.7 Cost of the case." 

1.1 On 09.02.2009, while admitting the case (OA. No.15/09). following 

interim orders were passed:- 

"Appointment of any candidate 
(selected, pwuant to their recruitment made 
under Advertisement published under 
Employment News dated 19.11.2005 under 
Annexure-H and Advertisement published in 
Dainik Jugasankha onl3.12.2006 under 
Annexure-M) so far made in the post of 
"Fireman", shall abide by the ultimate result of 
this case. 

Respondents, 	accordingly, 	should 
intimate all the selected/appointed candidates 
about pendency of this Original Application 
No.15/2009; so that they shall remain free to 
contest this case. -.P 
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No fresh appointment of 'Fireman' 
should be made (till 30.03,2009) by the 
Respondents; without leave of this Tribunal. 

While passing the aforesaid ad-interim 
restraint order, liberty is hereby granted to the 

I  Respondents to approach this Tribunal, even at 
an earlier point of time than 30.03.2009, for 
modification of the ad-interim order/to take 
leave from this Tribunal." 

1.2 On 30.03.2009, on behalf of the Official Respondents, time was taken (up 

to 29.04.2009) for filing written statement. On that day (30.03.2009) the prayer 

(made in M.P.25/2009) of 25 persons (who claimed that (a) they are selected 

candidates and (b) for the reason of the interim order dated 09.02.2009, passed in 

O.A. No.15/2009, they have been prevented to be appointed; although selected) 

to be impleaded as Respondent Nos. 4 to 28 in O.A.No.15/2009 was allowed. They 

were also permitted, on 30.03.2009, to lIlc their written statement by 29.04.2009. 

1.3 On 29.04.2009 while the Official Respondents again took time till 

25.05.2009 to file written statethent; the newly impleaded private Respondent 

Nos.4 to 28 of O.A.No. 15 of 2009 filed a Petition (Misc. Petition No.36/2009) 

seeking vacation/modification of the interim orders dated 09.02.2009 and for 

issuance of a direction (to the Official Respondents) to appoint them as 'Fireman' 

in ncordance with their merit position. Applicants' side, on that day, took time to 

file an objection to the said Misc. Petition No.36/2009. 

1.4 	In their Misc. Petition No.25/2009 and Misc. Petition No.36/2009, the 

private/newly impleaded Respondents Nos. 4 to 28 of O.A.No.15 of 2009 

disclosed, among other points, that some of the similarly placed candidates (as 

that of the three Applicants of O.kNo.15/2009) approached the Guwahati High 

Court with  (i) a writ application [W.P (C ) No. 2557/20071 ; which was 

dismissed on 26.11.2008; and (ii) and a Writ Appeal (No.5 1/2009 . 
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Division Bench of the Hon'ble Court wherein it was held (on I L02.2009) that 

there were lack ofjuridiction with the Hon'ble Court (to entertain the dispute 

involved) and that this Tribunal has the jurisdiction. 

1.5 On 25.05.2009, on behalf of the Applicants, an objection to 

M.P.No.36/2009 was flied.. on behalf of the Official Respondents, on that 

2505.2009, a written, statement (to the O.A.No. 15/2009) was also filed; wherein 

it was prayed to dismiss/reject the case (()ANo. 15/2009) immediately, so as to 

facilitate issuance of appointment order to the selected candidates, for the 

Applicants are indulging in delaying tactics in issuing appointment orders to the 

short-listed candidates for appointment in the post of fireman which causes 

inconveniences to 57 Mountain Division Ordnance Unit in its day to day 

functioning without fire staff 

2. 	In the meantime, on 01.05.2009, the 15 candidates (who approached the 

Hon'ble Guwahati High Court in W.P.( C )No.2557/2007 and WA. No. 5 1/2009 

after being unsuccessfiul in the selection, process of recruitment of Firemen in 

question) approached this Tribunal with O.k No.81/2009; wherein they prayed as 

undec- 

"8.1 The post of fireman (Gr.D Civilian) as 
advertised by the employment notice indicating 
DAVIP No.7101/0153/2005. and subsequent 
advertisement shall be filled up strictly 
following the requirements of the aforesaid 
Rules '2003 (a Rule under Article 309, 
Annexure-F) 

8.2 The result of the recruitment test be 
published following requirements of the said 
Rules of 2003 conducting fresh physical test 
under the supervision of higher authorities for a 
fi-ee and fair selection and the applicants be 
considered and appointed against the vacant 
posts advertised. 

8.3 The candidates with qualification of 
matriculation only without any firefighting  
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certificate shall not be 	considered for 
appointment against the advertised posts. 

8.4 The instructions under letter dated 
11.1 1.2005(Annexure-E) to read qualification 
as matriculation only be set aside and quashed. 

• 8.5 The qualification in the advertisement 
dated 13.12.06 (Annexure-G) showing 
matriculation be set aside and quashed and 
mandated to be matriculation with firefighting, 
training from institute of repute. The 
qualification for six months training in 
advertisement indicating DAVP 
No.7101/0153/2005 be set aside and quashed, 
and/or declared as having been waived by the 
respondents and substituted as matriculation 
with certificate of fire training from an institute 
of repute in terms of the Rules 20('. 

8.6 Any other relief or reliefs the Hon'ble 
Tribunal may kindly grant 

8.7 Cost ofthe case." 

2.1 The following interim prayers were also made in the said O.kNo.8 1/2009;- 

"9.1 No appointment shall be made for those 
with qualification only matriculation (no fire 
fightingtraining). 

9.2 Early consideration of appointments of 
those (including the applicants) fluffing 
qualifications as mandated by Rules 2003." 

2.2 On 04.05,2009, while directing for issuance of notices to the Respondents 

ofO.kNo.81/2009, no interim orders were passed (in view of the interim orders 

passed in O.kNo.15/2009) and the matter (O.A,No.81/2009) was posted to. 

25.05.2009 (to which date O.A.No.15/2009 was posted) awaiting written 

statement from the 

1 . 
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2.3 	On 25.05.2009, the  Official Respondents filed certain documents and, on 

15.06.2009, they filed written statement in O.ANo.81/2009 with prayer to dismiss the 

said case. 

3. 	In the  above premises, the matters relating to ((a) extension of/vacation or 

alteration of interim order dated 09.02.20091 rendered in O.A.No.15/2009 and 

(b) grant of interim order in O.A.81/2009 was taken up on 15.06.2009; when Dr. 

J.L.Sarkar, learned Counsel appearing for the Applicants of both the cases, 

Mr.U.K' Nair, learned Counsel appearing for private Respondents in both the 

cases; 'Mr. Kankan Das, learned Additional Standing Counsel appearing for 

Official Respondents in O.A.No.15 of 2009 and Ms. Usha Das, learned 

Additional Standing Counsel appearing for the Official Respondents in 

O.A.No.8 1/2009 were heard and orders were reserved 

3.1 	On 17.06.2009 1- Ms. Usha Das, learned AddL Standing Counsel appearing for 

Respondents in O.A.No.81/2009 filed a list3*f citations. On behalf of the Applicants in 

O.A.No.15/2009, (a) a Memorandum dated 18/23.062009 and (b) another Memorandum 

dated 21/23.06.2009 were filed on 23.06.2009. By an order dated 25.06.2009, both 

cases(O.ANos.15I2009 and 81/2009) were asked to be listed on 03.07.2009 under the 

heading 'TO BE MENTIONED". 

3.2 In her Memo Dated 17.06.2009, Ms. Usha Das, learned Addi. Standing 

Counsel gave a list of following citations;- 

AIR(1986) SC 1043 

(1995) 3 SC 456 

(1992) 4 SLR 65 

In his Memo Dated 1806.2009, Dr. J.L. Sarkar, learned Counsel for the 
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Applicants of both the cases, gave a list of following citations;- 

(1989) 8CC 175 (180) 

19892) 8CC 541 

(1.987)2 SCC 544 

AIR. 1.978 SC 17(21) 

AIR 1974 SC 555 

AIR 1978 SC 597 

AIR 1986 SC 180 

AIR 1961 SC 564 

(1.955) 1 SCR 613 

AIR 1959 SC 149 

in the said Memo dated 18.06.2009, Dr. J.L. Srkar also prayed to list 

these matters before a Division Bench. 

3.3 On 03.07.2009, these cases were asked to be listed on 07.08.2009. On 

07M82609. these matters were taken up before us in the Division Bench. when. 

(while considering about interim matteri) the Counsel for the parties took us 

Through the matter on merit, ofboth the cases and, in the said premises, final 

hearing to the entire matter (in both the cases) were taken up; when Ms. U.Das, 

learned Addi. Standing Counsel for Govt. of India produced before us a 

Departmental File and also produced (after serving copies thereof) the new 

Recruitment. Rules (pertaining to recruitment of Firemen) of 05.07.2006 issued 

under the proviso to Article 309 of Constitution of India 

3.4 	We heard the arguments of Dr. J.L. Sarkar, learned Counsel for the 

Applicants of both the cases; Mr. U.K. Nair, learned Counsel for the private 

Respondents of both the cases, Ms. Usha Das, learned AddL Standing Counsel for 

Union of India representing the Respondents in O.ANo.81/2009 and 



•Kankan Das, learned Addi. Standing Counsel representing the Respondents in 

O.kNo. 15/2009; who took us through the materials place on recorii 

3.5 Bythiscomnionorderboththecases arebeingdsposeiof 

4. 	Materials placed on iecord goes to sow as under,- 

4.1 By Letter No.A126576/Fire Staff/OS-20/168/-D(O-II) dated 0102 2000 

(of the Under Secretaiy to the Govt of India in the Ministiy of Defence) that was 

addressed to the Chief of Army Staff (in supercession of all previous sanctions 

issued regarding authorization of Fir-fighting personnel in the Army Ordnance 

Corps) that Presidential Sanction to restructure the Fire-Fighting Cdre in the 

Army Ordnance Corps was conveyed revising Cadre stnicture along with revised 

designation pay-scales and number of posts; wherein it was specified as under,- 

Present Cadre Restructured Cadre Revised 	Pay 

Scale 

Desiguation Existing Desiguation Revised 

Strength Strength 

Fireman 2826 FIreman 2826 Rs.2750-4400 

1111 

XXX xxx .. xxx 

4.2 In para.2 of the said letter dated 03.02.2000, it was stated as under,- 

"The educational qualifications and 
guidelines for method of rectt of above re-
structured posts has been laid down in the 
Annexure-A to this letter; fbr which rectt. Rules. 
will be notified in due course." 

.4 
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4.3 In Annexure-A to the above said Govt letter dated03.02.2000,, the 

qualification and Method of Recruitment for re-structured posts of Fire Staff 

(2000) was specified; relevant portion of which reads as under- 

Designation Qualification Method of Rectt 

Fireman Matriculation & Trg Direct Rectt 
In fire-fighting under 
a State Fire-Service or 
an institute ofrepute  

4.4 	Long after three and half years, a set of Recruitment Rules (called 

Anny Ordnance Corps (GP 'C' and 'D'.posts Non-Gazetted) Recniitxnent Rules, 

2003) were issued on 13.11.2003 (in exercise of the powers under the prov so to 

Article 309 of the Constitution of India) under the signature of the Under 

Secretary to Govt of India; wherein "Matriculation and Certificate of having 

undergone a Fire Course/Fire Service Training from an institute of repute" was 

shown to be the required qualification for the post of Firemaa 

4.5 it appears from the copy of writ petition WPfCJ No.2557/2007 of Hon'ble 

Guwahati High Court [filed as Annexure-H to the Original Application 

No.81/2009) and the copy of the Affidavit-in-Opposition filed (in said - W.P(C) 

No.2557/2007) on behalf of the Official Respondenis before the Hoñ'ble High Court of 

Guwahali (Annexure-2 to the MY.No.36(2009 in O.AN0. 15/2009) that on the request of 

the Civilian employees of 57 Mountain Division Ordnance Unit, the wards of the said 

Civilians were provided assistance to get them same sorts of elementary fire 

fighting training without verification of their physical 

& 

p1)0  
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4.6. Under Annexure-B dated 06.07.2005 to O.ANo.81/2009, the Second in 

Command of 57 Mth. Div. Ord. Dept requested the Director of Fire Service 

Organisation of Assam to the following effect- 

"FIRR SERVICE TRG COURSE 

It requested that wards of civilian employees of this unit 
be imparted fire service trg course at your school in Jul 05 session, 
as per lists 'A' & 'B' attached. Pñority may please be accorded to 
mdi of list 'A'. 

It is further requested 	that expeiience ccrtificate/Trg 
certificate may please be issued after completion of one month Irg 
to each individual. 

Your cooperation will be highly appreciated." 

4.7. In response to the above communication dated 06.07.2005, the Director of Assam 

State Fire Service Organisalion wrote back to 57 M. Dvn. Ord. Unit (on 16.07.2005) 

as follows;- 

"Sub: FIRE FIGHTING TRAJ}ING 

Ref Letter No.0374/I l0/C1V/EST 1)td. 6th  July/05 

With reference to the above, please find herewith the 
training Schedule of the North East Regional Fire Fighting 
Training Centre Sila, North-Guwahaii under State Fire service 
Organisation Assam which will serve your purpose as desired. 

Further I like to infonn you that we have only 30 (thirty) 
Seats for basic Fire Fighting training Course where 23(twenty 
three) trainees are already undergoing training for a penod of 
25(twenty five) weeks w.e.f. 4-7-05. 

We cannot accommodate all of your Irainees at a time. 
However, we may accommodate 10(ten) trainees in each batch 
for a period of l(one) month training Course. 

You are requested to send 10(ten) trainees at a time. 
Before sending your candidates please finalise the date of 
conunencement of the training from the undersigned well in 
advance." 

4.8. The contents of the above said letter dated 16.07.2005 of Assam Fire 

Service Orgnisation goes to show that, as if the said Director was enteitai 
 !~9~:775 
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proposal pertaining to Civilian Employees (trainees) of certain Armed Force 

Organisation; although the proposal was relating to the wards of the employees. 

A "Training Schedule with Terms and Conditions" was enclosed with the above 

said letter dated 16.07.2005. Relevant portion of the same is extracted below;- 

"TRAINING SCHEDULE 
NORTH EAST REGIONAL FIRE FIGHTING TRAiNING 

CENTRE, SILA, NORTH GUWAHTI 

SLNo. 	NAME OF THE COURE DURATK)N OF COURZE. 

1. 	Fire Fighting Training Course 	25 weeks. 
For station Offlcer/sub..O 

2 	Fire Fighting Training Course 	25 weeks 
for R/Fireman 

Motor Maintenance and Pump 	10 Week& 
Operation Training for Driver 

Refreshers Course for Station 	16 Weeks. 
Offlcers/sub-O 
Refreshers Course for Leading 	4 Weeks. 
Fireman/Fireman 

Refreshers Course for Drivers 	4 Weeks. 

4.9 Although no basic course for 4-weeks were available in the aforesaid 

Training Centre, by some unknown arrangements, Ii- wards of the Civilian 

Employees of Respondent Organisation were entertained as trainees for the 

period between 01.08.2005 to 31.08.2005; as is evident from the letter dated 

01.08.2005 of the Training Officer of NER Fire Fighting Training Centre/North 

Guwahati. Re!evant portion of the said letter dated 01.08.2005 is extracted 

below:- 
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4.10. In para 4 of the Affidavit in opposition filed (by the official 

'1 

Respondents) in W.P.( C) No.25 57 of 2007 (a copy of which has been filed as 

Annexure-I to O.A.No.81/2009, it was clearly disclosed that 'on the request of the 

Civilian Employees (purely as a welfare measure to the Civilian Employees 

serving under the  Division Ordnance Unit) the wards of the said Civilians were 

provided assistance to get themselves trained in the said course. No check for 

physical fitness was carried before the wards of Civilian Employees proceeded 

for the said one month fire training. 

on dated 11.11.2005 of Govt. of India in MoD, followirg 4.11 By a communicati  

amendments in Annexure-A to GOJ/MoD Letter No.AI26576IFire Staff 

105/20/255/D (0-I!) dated 03.02.2000 (Supra) were carried out;- 

"Qualification I rFireincn 

For Matriculation & training in fighting under a State Fire 
Service or an Institute of repute. 

Read: (a) Matriculate 
(b) Must be physically fit and capable of perfonning 
strenuous duties and must have passed the test 
specified below:- 

(1) 	Height without shoes - 165 cms provided that a 
concession 2.5 ems. height shall be allowed for 
members of the Scheduled Tribes. 

Chest (un-expanded) - 	81.5 cms. 
Chest (on-expansion) - 	85 ems. 

(iii) Weight 	 - 	50 Kgs. (minimum) 

Endurance Test:- 

(aa) Carrying a man (fireman lift of 63.5 Kgs to a 
distance of 183 meters within 96 seconds. 

(bb) Clearing 2.7 meters wide ditch landing on 
both feet (long ump) 

(cc) Climbing 3 meters vertical rope using hands 
and feet. 

2. This issue with the concurrence of Mm of Def7Fin 
(0- 1B) vide their U.O.No.33 10/0-lB/OS dated 10.11.2005." 
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4.12 Accordingly, the aforesaid Rules of 2003 stood superseded 	by "Anny 

Ordnance Coips. Fire StaftGioup 'C'-Non-Gazetted) Recruitment Rules 2006" 

and the same was published in Official Gazette being given SRO No.93 

dated.05.07.2006. Under the said new Rules of 2006, requirement to become a 

Fireman was as under;- 

"(ii) Matriculation. 

(b) Must be physically fit and capable of performing 
strenuous duties and must have passed the test 
specified below: 

Height without shoes - 165 cms provided that 
in concession 2.5 cms height shall be allowed 
for members of the Schedule Tribes. 

Chest (un-expaded) -81. 5 cms. 

Chest (on-expansion>. 85 cms. 

Weight 	- 50 Kgs (minimum) 

Endurance Test: 

(aa) Canying a man (fireman lift of 63.5 Kgs to 
a distance of 183 meters within 96 seconds. 

(bb) Clearing 2.7 meters wide ditch landing on 
both feet (long jump). 

(dd) Climbing 3 meters vertical rope using hands 
and feet." 

4.13. An advertisement was published in Employment News (dated 19.11 .2065) 

for recruitment to the posts of Fireman in 57 Mtn. Ord. Unit; wherein 

qualification required was shown as HSLC with Fireman Training for six 

months. It appears, the Applicants of both the cases (who, apparently, acquired 

only one month training in a Govt Institute; as aforesaid, being identified as 

Civilian employees of the Respondent Organisation) applied in response to the 

said advertisem- 
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4.14 Before any recflitment was taken up, pursuant to the above said 

advertisement dated 19.11.2005, the same (Advertisement dated 19.11.2005) was 

cancelled on 10.01.2007 and a fresh advertisement was issued on 15.04.2007 for 

recruitment 'for posts of Fireman in the said 57 Mtn. Div. Ord. Unit and, in the 

said advertisement dated 15.04.2007, it was stated that the required educational 

qualification to be only Matriculation. This Advertisement was consistent with 

the new Rules of 2006. 

4.15 Candidates (including those who applied pursuant to earlier Adveitisenient 

dated 19.11.2005) were called to face the recnzitznent (excepting those who were 

over-aged) and 48 candidates were selected and,out of those 48 selected 

candidates, 40 candidates are from the State of Assam, 01 was from Manipur, 04 

from Ha13'ana, 02 from Rajasthan and 01 from the State of Orissa. 

Applicants of OA No. 8 1/2009 ( 15 in number) approached the Hon'ble Guwahati 

High Court (in WP (C) No.2557/2007) challenging the selection of above said 48 

candidates and the said writ application was dismissed on 26.11.2008. 

The above order dated 26.11.2008, of the Hon'ble Court, became subject-

matter of challenge before the Division Bench of the said Hon'ble High Court in 

Writ Appeal No.51/2009 and, because of the jurisdiction vested with this 

Tribunal (pertaining to 'recruitment to Govt. of India Services), the Division 

Bench of the Hon'ble Court allowed the App, on 11.02.2009, and the order 

dated 26.11.2008 was set aside. 

In the above premises, the Applicants of present OA No.81/2009 have 

approached this Tribunal and Similarly placed wards of the Civilian Employees 

of Respondent Organisation, who did, not approach the Hon'ble Court, are now 

before us in 	
15/2!?? 
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The grievances of the Applicants, of both the cases, are that when the 

statutory requirement was Matriculation &us fire Fighting Training for six 

months, the candidates having no Fire-fighting Training could not have been 

entertained as candidates nor could they have been selected as Fireman; simply 

on the strength of Executive Instructions dated 11.1! .2005, which was contrary to 

the statutory Rules of 2003. It has, however, been pointed out on behalf of the 

Respondents,that Applicants also had no six-months 1raini. Dr. J.L. Sañcar, 

learned Counsel appearing for the Applicants of both the cases argued strenuously 

stating that the recruitment in question could not have been based on an executive 

instruction dated 11.11.2005; which was contrary to Statutory Rules of 

13.11.2003. This argument was advanced despite the fact that Ms. Usha Das, 

learned Add!. Standing Counsel. produced( on 07.08.2009) a copy of the new 

Recruitment Rules of 05.07.2006. 

As has been seen, 1g  Advertisement was issued on 19.112005 in 

accordance with the Old Recruitment Rules of 2003. But before recniitment,the 

new Recruitment Rules of 2006 were notified on 05.07.2006 and the l 

Advertisement dated 19.11.2005 was 	cancelled on 10.01.2007. A fresh 

Advertisement was, however, issued on 15.04.2007 with stipulations consistent 

with the new Rules of 2006. The Applicants were called to the selection and,' 

having not been selected at fitness verification stage, approached the Hon'ble 

Court raising all sorts of allegations. 

Thus, on the facts of the case, the above noted argument of Dr. Sarkar 

falls to the grouncL We have found no violation of any statutory rules nor we 

have found any executive instructions to have over-ridden any provisions of any 

of the Statutory Rules in the matter of the recruitment in question 
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there were no miscaniage ofjustice in the selection process that led to selection 

of 48 candidates for the post of Fireman in 57 Mtn. Div. 0th. Unit 

Applicants, who obtained some Fire-fighter training certificate (of 

covering only one month) apparently by sufficiently misleading Assam State 

Govt. authorities, were also not qualified wider the Old Rules of 2003/the l' 

Advertisement dated 19.11.2005; because they did not have six-months Training. 

They were apparently disqualified in the selection process. But by approaching 

the CourtJTribunal; they have sufficiently hindered the appointment of the 

selected candidates. 

The 2nd  in Command of 57 Mtn. Div. 0th. Unit ought not to have 

sponsored the children of the Civilian Staff without making it open for all the 

youth of the country. By that conduct, he not only misled the children of the 

Civilian Employees of his Unit, but violated the constitutional provisions of 

equality in the matter of getting public employment. It is not known as to how the 

authorities of Assam State Govt. were misled and treated the wards of civilian 

employees of a Militaiy Unit (to be Civilian Employees) without verification of 

their physical standard and as to how they were given one month training in 

absence of prescribed course of one month. 

In the Affidavit-in.opposition filed before the Hon'ble High Cowt it was 

clearly stated (by the official Respondents) about cancellation of the 1 

Advertisement dated 19.11.2005 by an order dated 10.01.2007. Knowing that 

well, the Applicants did not disclose (in the body of the Original Application) 

about the cancellation dated 10.0 1.2007. 

For the reason of our finding that there were no violation of any of the 

Rules governing the Recruitment in question and that no executive instructions 
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were allowed to over-reach the statutoiy provisions in the matter of recruitment 

of Firemen in question, we dismiss these cases; vacate the interim restraint order 

dated 09.02.2009 passed in O.A.NoJ5 of 2009 and, as a consequence, grant 

liberty to the Official Respondents to appoint the selected 48 candidates as 

Fireman under them. No costs. Oe 

(ManoranjanMohaty) 
Vice-Chaimian 

cm 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH : GUWAHATI 

O.A. No. 81/2009 

'I 

1" .i JUN 

Bench  

Shri Rajib Sinha.& Ors. Vs Union of India & Ors. 

AND 

O.A. No. 15/2009 

Z.H. Barbhuyan & Ors Vs Union of India & Ors. 

AND 

M. P. No. 36/2009 (In O.A No. 15/2009) 

MEMORANDUM FILED BY THE COUNSEL FOR THE APPLICANTS 

The counsel for the applicants humbly submits this additional memorandum as regards the 

legal submissions on the following cases (Citations filed by the respondents), vis a vis the cases 

in hand before the Hon'ble Tribunal: 

1. Inderjit Gupta vs Union of India (AIR 2001 SC 3338: 2001 (6) SCC 637) 

This is a case where Recruitment Rules of 1963 of Zoological Survey of India were amended by 

Recruitment Rules of 1987. (Judgment does not indicate whether these rules are under proviso 

to article 309 of the constitution.) Advertisement was made in terms of amended rules of 

1987.The appellant did not apply for the post thinking that the Rule of 1987was arbitrary (Para 

2). The Hon'ble Supreme Court held the advertisement to be proper because Union of India has 

the authority to change the Recruitment Rules and to provide a higher educational 

qualification than that provided in the earlier Rules .......is, therefore, clear that the Rule of 

1987 was within authority and was not arbitrary. That is, the Rule 1987 was valid and passed 

judicial scrutiny by the Hon'ble Apex Court. 

In the instant cases of the applicants, amendment by the executive instructions by letter dated 

5/11/2005 of a Rule under proviso to article 309 of the constitution is not within authority and 

t'  ) as such is void ab initio and the advertisement for 48 posts prescribing lower qualification 

eliminating firefighting certificate/ experience isalso not 'proper'. This point was raised before 

the Hon'ble Gauht1 High £ouit in the Writ appeal No. 51/2009, the Hon'ble Division Bench 
•"" 	

has set aside the learned single Bench judgement , the above question remained open and 

,g %vaiIing the liberty by the applicantt on Jurisdictionül question, the case is pending before the 

Ho'ble Tribunal. This cdhtitutionaI questions, in the humble submission of the counsel 

V

deserves to be decided by a Hon'ble Division Bench of the Tribunal. 

Moreover in the case in hand before the Hon'ble Tribunal applicants participated in the test 

UnIike the appeIIant in lnderjit vs Union of India ). The result of the test has not yet been 
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published. It is reiterated that Rules under article 309 cannot be 	rended 

instructions. 	 I 	' qU ri Wàhaj Bench  
Further in the case ( lnderjit vs •Union of India ) before the Apex Court there were only two 

candidates of the same department who knew each other's qualification, unlike the case 

before th Hon'ble Tribunal, where there were thousands of candidates not known to each 

other without scope of knowledge of qualification of others. The ratio and principles of the 

Apex Court in the above case, in humble submission of the counsel for the applicants, are not 

applicable in the case in hand. 

2. G.N. Nayak vs Goa University (AIR 2002 SC 790) 

In this case the legal battle was between two teachers of Goa University. It is on record that 

Para 3) "...no candidate could be found to fulfill the essential qualification for the post." The 

Universities are autonomous bodies.The executive council is the principal executive body of 

the University ( Section 18 ) and is empowered to• make statutes ... . In exercise of the power, 

statutes of the University have been amended from time to time including statute 8 and 1 

Para 19 ) and accordingly advertisement and selection for the post of Professor was made. The 

Hon'ble Apex Court did not find any fault in the amendments. As such the amendments in that 

case were valid amendments. The disputes among the parties interse were also regarding 

qualification and constitution of selection board. After adjudicating upon the disputes the 

Apex Court allowed the appeaiThe ratio of the case is that the amendment of the statute by 

the University and finalising the selection for Professor was correct. That the Respondent No. 5 

knew of the change of eligibility (Which were valid ) and appeared, is not the sole 'reason for 

allowing the appeal . What the Apex Court said is that he knew of the changed eligibility 

condition and applied and the Apex Court found no infirmity in the amended eligibility 

condition by the Executive council. In this case also there were only two contestants who knew 

each other's qualifications. In the instant case ( Before this Hon'ble Tribunal ) candidates were 

in thousanci3 Nobody knew other's qualifications. And the amendments of the Rule under 

article 309 were not validly made. 

In the Goa University case above , there was no legal question of Rule under proviso to article 

309 vs executive instructions. The J&ertisement for 48 posts was on the basis of diluted 

qualifications in the matter of firefighting, ignoring mandate by Rule under proviso to, article 

309 by executive instructions. The constitutional question of Rule under proviso to article 309 

vs executive instructions is of prime importance This question has been kept open by the 

Hon'ble Division Bench of Gauhati High Court in appeal, while setting aside the judgment of 

the learned single judge, on Jurisdictional point. It is respectfully submitted that this legal and 

constitutional question could be decided by an Hon'ble Division Bench of the Tribunal. 

Decision/observation by an Hon'ble single Bench is likely to cause/create complications in the 
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matter of constitution of Division Bench in future for final hearing the cas, yvhich is in the 

category of Division Bench matter. 	
JUN 2009 

3. Madan Lal vs State of J & K (AIR 1995 SC 1088) 	 Guwahati Bench 

This is a case where petitioners and contesting Respondents passed the written tests and 

participated in the interview. The Apex Court held that after taking calculated chance and 

failing in interview petitioners cannot contend that the selection committee was not properly 

constituted. In the cases in hand before the Hon'ble Tribunal the result of the test has not yet 

been published /declared . The applicants in O.A No. 81/2009 immediately filed Writ petitionf 

before the Hon'ble Gauhati High Court, and now are before this Hon'ble Tribunal without any 

delay after the order in the Writ appeal .( The official respondents during this period did neither 

declare the result of the tests nor approached the Hon'ble High Court or the Hon'ble Tribunal 

to publish the result or to vacate the interim order of the Hon'ble Tribunal ) . Unlike the 

Madan Lal's case the challenge before this Hon'ble Tribunal is on constitutional matrix viz. 

nomaly validity of amendment of rule under proviso to article 309 by executive instructions . It 

is not a case of challenging constitution of selection body nor prayer for assessment of the 

merit of candidates in the selection, by the Hon'ble Tribunal . Madan lal's ratio has, in the 

humble submission of the counsel for the applicants, no application in the present case. 
y09  

Applicants in O.A No. 15/2009 are entitled to similar results&but  for abundant caution filed the 
' A. J J2LJ c-9'- 

way. In Madan Lal there was no infirmity of Rules. O L4- 

Estoppel and waiver 

There is no estoppel or waiver against statute, constitution or fundamental rights. (Olga 

Tellis Vs Bombay Municipal Corporation, AIR 1986 SC 180) 

The right of Enforcement of Rule under article 309 of Constitution of lndia cannot be whittled 
e1 

down by wrongly invoking estoppel or waiver .ThisRrightsfliave merged into fundamental 

rights under article 14,15,16 and 21 of the constitution of India . The right under article 309 is 

also a statutory right. 

As regards enforcement of rules under proviso to article 309 , in the instant case in hand, 

suppose there is no successful candidate, any person not fulfilling the qualification essentiality 

under the rules (Article 309) that is matriculate plus training from institute of repute, cannot 

be recruited. The recruitments cannot be made dehors the Rules of 2003. 

The counsel is obliged for granting time to file the above The memorandum signed by this 

counsel on 18/6/2009 is also being filed along with this memorandum. 

	

Submitted with respect 	 __;çiike)trt1) 
Dri. LSarkar 

Counsel for the applicants 
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The applicants are unemployed young persons. They are 

H.S.L.C. (equivalent to matriculation) qualified and have 

fire fighting training from State Elementary fire fighting 

Training School, Guwahati, Govt. of Assam. The Rule framed 

urer AnT, 309 of the Constitution of India "The Army 

Ordnance Corps (G.P. 'C' and 'D' Posts 'Non...Gazetted) 

Recruitment Rules 2003 mandates qualifi cation of Matricula. 

tion and Certificate of having undergone are Fire Course/ 

Fire Service Training from an Institute of repute for re-

cruitment of Fireman, Civilian in Defence Services Gro'Dt 

Applicants submitted applications against advertisements 

for appointment of Fireman. Respondents issued executive 

instructions by letter dated 11.11.2005 deleting qualifica- 

tion of fire sighting Training, requiring only Matriculation 

and issued advertisement as such. 

This O.A. is for enforcement of the Rules 9 2003 with 

qualification therein, and that executive instruction dated 

11.11.2005 is not applicable. 

The applicants prays for c onsideration of appointment 

~;following the Rules 2003, with an interim prayer not to con- 
sider those who re without fire fighting ttaining only 

J'•. 	\ - 
 

 

"O 	matriculate. 
Filed by the  

- 	 - 

 

;

ruult 7 
u 
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1N THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI ?ECH, GUWAHATI 

'1y1bun& Central P.drn$fl 

OFEB L29 

0.A.No....!5.../2009 

&Ors. 

-V- - 

V.0.1 & Ors. 

LIST OF DATES 

Si. Dates 	Particulars 	Page/ 
No. 	 Annexure 

Para Lt.3 

Qn 

1. 	13/11/2003 Govt. of India circulated the Army 

Ordnance Crops (Gp'C' and 'D') 

posts Non Gazetted) Recruitment 

Rules 2003 - A Rule under Article 

309 of the Constitution of India, 

Col.unn •  1, 3 and 8 of the schedule 

mandates that for recruitment of 

fireman CivilIan in Defence service 

Gr.D Noh Gazetted Qualification 

shall be matriculation and certi 

ficate of having undergone a fire 

course/certificate of training 

from an institute of repute. 

19/11/05 	Advertisement pubiIshed on 19/11/05 

for recruitmentm of fireman in 57 

Mnt Div wW Ord Unit. Educational 

required HSL.0 pass + fireman 

training pass certificate from 

any Govt. or Govt. undertaking 

centre for six months course. 

PwNq, Lj. 

Contd. . . .2 
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11/11/2005 By executive instructions from Govt. 

of India, Ninistry of Finance ins-

tructions were issued that qualifi-

cation for fireman, 'Natricui.ation 

training in fire fighting under 
Centrat 	fire service or an institute 

L 

1cQ IQ.  

0! FEB OO9 
	repute' should be read as matri- 

r1 	IC 
	tion i.e. requirement of fite 

ce training was deleated.This 

is contrary to the Rules of 2003. 

It is settlement law that the 

Rules under Article 309 prevails 

over the executive instrttions. 

13/122006 Advertisement for post of fireman 	A-&- 
in 57 Mauntain Division Ord Dnit. 

Qualification required w as M atri — 

culate. This qualification is 

contrary to the Rule of 2003 uner 

309 of the Constitution. 

04/04/07 Admit Cards issi.e d calaing the 
25/05/07& 

11'N cTf 

/04/07 
Applicants 

A 
 to pear in the scree- 

ning and scruitiny of documents on 

1/5/07. The applicants appeared & AJ 

produced the o rigin&. documents. 

Prayer of the applicants is that 

recruitment shall be considered for 

candidates with qualification of fire 

fighting training under the Rules of 

2003. Those only with matriculation 

are not eligible under the rules. 

Interim relief is also humbly prayed 

accordingly. 	 Filed by the . 
Through S. N. TumuL 
Advocate Date..c /2-/2. 



IN THE CENTRAL ADNINITRATIVE TRIBUNAL G1JWAHATI BENCH 

GUWAHAT I. 

0. A. No. ..LS..i200. 

__---\8ri Zakir Hussain Barbhuiya & Ors. 

Applicants. 

H 	08 fEB 0O9 	
-VERSUS- 

- 	nion of India & Ors. 

Respondents. 

- t iculars 	 --PaeNo Par 	 . - - 
- 1 - - - - - - - - - - - - - - - -- 	 ---   

Original Application 	 Page No. 1 to 12.. 

- - 
Verification 

_ - -  - - -  -  - ---- 
Copy of the H.S.L.C. Certificate of 	Page No. 

Application No. 1. 	 ANN(URE-'A' 

-------------------------------- 

Copy of the H.S.L.C. Certificate of 	Page No. 

applicant No. 2. 	 ANNURE-'B' 

4  -- - - - - - - - - - - - - - - - - - -L ---------- 
Copy of the H.S.L.C. Certificate of 	Page Not 	..... 

applicant No; 3. 	 ANNURE- 1 C' 

 -- - - - - - - - - - - - - - - - - ----- - - - - - - - - 
  - 

C- 

Contd. 
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17  Particulars u gJo. 

6. Copy of the Fire Fighting Certificate of 	19 Page No. 
) applicant No. 1 issued by Director of 

ANNEXURE- 'D' 
) Fire Service, S.F.S.O, Assam. 

 

-- - - - - - - - - - - - - - - I  -- - - - - - - -  
Copy of the Fire Fighting Certificate 

Page No. 
of the applicant No. 2 Issued by DIrector 

ANN)XURE-'E' 
of Fire Service, S.F.S.O, Assam. 	( 

________________1. _________ 
( 

8. Copy of the Fire Fighting Certificate of 
Page No. 

• applicant No. 3 issued by Director of 
ANNURE-'F' 

Fire Service, S.F.S.O, Assam. 

- -----  - - - - - - - - - - - - - - - - - - 	- i --------- 

9• '  Copy of the Army Ordinance Crops (C & D Page No. 	fl...... 
Non Gazetted) Recruitment Rules 2003. ANN(URE-'G' 

---- - - - - - - - - - - - - - - - - - 	-- 
lOok Advertisement for the 64 posts of Firemàn 

Page No. 	ç••• 
published In a local Bengali quoting 

• 
ANN ](URE-. H' 

Eployment News dated 19.11.05. 

------- - - - - - - - - - - - - - - - - - 

11.0 Admit Card Issued by the 2nd In Command, 
Page lo. 	.P.. 

57 Mountain Division Ordinance Unit to 
ANN XURE-' I', 	'J' 

applicant No. 1, 2 and 3 respectively. I  & 'K' respectively. 
-- - 

 Copy of the letter dated 11.11. 2005 
• ) Page No. 

from the Under Secretary to theGovt. 
ANNEXURE- 'L' 

of India Ministry of Defence. 
- 

	

- --- 

- - - - - - - 

 Copy of the advertisement for 48 posts of 
PaeNo. 	•-.... 

Fireman dated 13.12.06 publIshed in 
ANNEXURE-'M' 

Dalnik Yougo Sankha, Slichar. 
 -- - - - - - - - - - - - - - -I - - - - - - - - - 

Filed by 

S. N. Tamull 

Advocate. 
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iI1 
6uwahaU BeCh a rf 

AL GUWAHATI BENCH, f 

, 	 0 	0 

Zakir. Hussain Barbhuiya 

8/0 Abd.ur Rashid Barbhulya 

Viii : Barjatrapur 

P.O. : Barjatrapur 

P.S. Brkhi 

Dist. Cachar 

Assam, Pin: 788001. 

Sri Tazim Uddin Mazundar 

8/0 Abdul 'all Mazumdar 

Viii Beladahar 

P.O. : Nizjaynagar 

P.S. : Silchar Sadar 

Dist.Cachar 

Assam, Pin:. 788025. 

Pranoy Ch. Das 

8/0 Sri Paresh Ch. Das 

Viii : Sonth Manikpar 

P.O • : Rajnagar 

Dist. Cachar 

Assarn, Pin: 788025. 

000 Applicants 

Contd.. • 
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- VERSUS - 

Union of India 

Represented by 

the Secretary 

Ministry of Defence 

Sena Bhawan 

New Delhi- i-• 

The Director General of 

Ordinance Crc-p.s Sw(c 
A-cw 	 -i-  • 

New Delhi 

Pin: 'i-\--Q-"- YOfl 

vZ'j 	tNJ J-€-. 	LY 	S. The Commanding Officer 

I 	/ OJ- eJ 	57 Mtn Division Ordinance Unit 
S^N 	1J0Cp NI 	 C/O99APO 

o. 	 Pin: 909057 

C!) 	 4' to 	... Respondents, 

jA t9) 

P.ETAL5 OF TBE APPkICAON: 

1. PARTICULARS OF THE OBDER AGAIIT WHICH THIS APPL)çT ION 

-• This application is made for enforcement of Army 

Ordinance Crops .( Rg. 'C' & 'D' posts Non-Gazetted) 

Recruitment Rules 2003 and advertisement bearing DAVP 

Contd....3 
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09 	2009 

qT  lu 

i.iIm Kumar, do- Ram Gopal, .resi:dent  of Yilh. 
Chak 6H, P.O - Patroda, Dist- Sriganganagar, 
Rajásthan,,335701. . . .•. 

Ravi Prakash, CIo- Sumer Singh, resident of Viii-

Manpur, P.O - Manpur,' Dist- Faridabad, Haiyana,. 
1211ö5. 	•. 	 ';. 

• 	 . 	
, Mi! Kumar, C/oL Randhir Singh, resident of Viii-. 

Samalkha,' P.O Beejna, Dist- Karnal, Haryana,' 
13201. 	, 	•.'. 	. 	. 

'7JRacju Biswas, C/o- Gopal Chandra Biswas, resident 
• 	 . 	of Viii- Ramnagar Lamagram, P.O - Tarapur, Dist- 

Cachar, Assam, 788003 
• 	 J.Apurba Baruah, C/o- Horesh Baruah, resident of 

Viii-. Kamàrgaon, P.O & P.S - .Kamargaon, .Dist 

• 	 Golàghat, AssáIn,. 785619. 	" 

Siva Baruah, C/o- Jugendranath Baruah, resident 'bf 

Viii- Gelaky Changmaigaon, P.O & P.S– Gelakey," 

Djst- Sivasagar,, Assam, 785696.  
1 b Sudãrshan. . Baruah, C/o- Nityananda Baruah, 

resident of Viii- Missamari, P.O & PS - 'Halém,. " 

Dist- Sonitiiur, Assam, 784170. . 	..' 	• 	:' 

Ii Nabajyoti Baishyã,, C/o- Jogendra' Nath Baishya, 

resident of Viii- Daliban, P 0 - Dadara, P S- Hajo, 

Dist- Kanirup, Assam, 781104 

i 2Nikhii' 'Basumatary,' Sb- Lt. Logna Basurnatary,. 

resident of Viii- No 1 Shamukia, P 0 - Kheimati, 

P.'S- Tezpur, Dist- Sonitpur, Assarn,',784 152. 
.1 i  Ranjan Sarkar, 'Sb- Raj Kishor Sarkar, resident of 

Vii1 Fulkumari, P.O - Siiikhaguri, P'S- Bijni, Dist-

Chirang, Assam,783390. . . . . ., . . 

	

44 Md: Láikat. All }(1 	Sb- Md., Saifiur Rahman 

i ' 

	

	 Khan, resident of Viii- Garoleti, P.O— Patiiádaka, 

ist- Bongaigaon, Assam, 783391 

• 	
S 

flN •. 
- 

5- 	 -- 	 -- 



-a()- 
Kiina Kumar, /o- Thgesar Kumn-

Viii- Niz-Jhaparabari, P.O - Bengbori, P.S- Paneri, 

Dist- Udalguri (B T A D), Assam, 784523 
46 Dhruba Jyoi Das, Sb- Lt. Bharat Das, resident of 

Viii- . .Gendhali. Gaon, . P.O - Gourmorah, P.S-

Puiibor,Dist- Jorhat, Assam, 785614. 

f. Bhaskar Pegu, Sb- Gunadhar Pegu,. resident of 

VUl-Chinaichukgaon, P.O - 'Bormukaii, P.S-
Puiibor,Dist- Jorhat, Assarn, 185614. ;. 	. 

iPhiju Gogoi, C/o- Biren Gogoi, resident of Viii-
Rangajan Bongalgaon, P.O - Rangajan, P.S-
Tltabor, Dist- Jorhat, Assam. 	. 

.4 Ram Bahadur Chetry, Cbo- Slier Bahadur Chetry, 

resident of Viii- Lakhipathei, P 0 & P S-

Laklipather, Dist- Tinsukia,Assarn, 7861.71. 
2 Amu1 Singphoo, Cbo- Khogen Shyath, resident of 

Viii- Pather Shyam Gaon, P.O - Deogharia, P.S-
Titabor, Dist- Jorhat, Assam, 785630 

2. I Bankim Ch Deka, Sb- Suchendra Nath Deka, 
resident of Hindu Japan, P 0 - Taptola, Dist-

Mongaon, Assam, 782121 
Prasenjit Sinha, C/07 Jogesh. Ch. .Sinha resident of 
Viii- Kachubari, P 0 - Tinokhal, P S- Patherkandi, 
Dist- Kanmganj, Assam, 788724 

23 Raja Miri, Sto Taku Mjri, resident of Viii- No.1 

Tokowmgaon, P 0 - Samdang, Dist- Tinsukia, 
1 Assam, 786190. 	... 	 . 	 . ... 	 . 	 .. 	 .. 

-i' Joydip Rajongshi, Sb- Khagen Rajbongshi, resident 

of Viii- Alichiga- Mikirkhat, P 0 - Puranigudam, 

Dist- Nagaon, Assam, 782141 

Rajesh Miri, Sb- Taku Miri, resident of Viii- No 1 

Tokownigaon, . P.O _ Samdang, .Dist- Tinsukia, 

Assam,: 786190. 	.. 	

.: 

. g. Babui Sinha, Cbo. . Khaichouba, resident of Viii. & 

I P.O - Tikarburunge, Dist- Cachar, Assam: . 	:. 
Suresh Kumar, Cbo Om Prakash, resident of Viii-
Mandlana, P 0 - Dharsu, Dist- Mohinderarh, 

Haryana, 123001'. 	. 	. 	. . . 	. 



r / 	 I 
- 	 - 	- 	 Ibutial  

	

 DybOva 

	_ 

	

z4 	ijagh, C/o- Hanumana Ram, resident of Viii- 

- 

	

	(RaJPura P 0 - Ghardanakalam, Dist- Jhunjhunu, 

Lasthan ______ 
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No. 710310153/2005 as per the above Rules and also to 

appoint the applicants as per the above Rules as Civilian 

in Defence Services. 

2. JURIgDLCTLON 

Applicants declares that the subject matter of 

the application is within the jurisdiction of the Hon'ble 

Tribunal. 

LIMITATION; 
I 

Applicant also declares that the application is 

made within the limitation prescribed by the Section 21 

of the Administrative TribunalAct- 1985. 

FACIP--  OF THE CAL 

4.1 That the applicants are citizens of India 

and as such are entitled to the rights and privileges 

guaranteed by the Constitution of Irxlia. 

4.2 That the applicants have passed the H.S.L.C. 

ixamination from Board of Secondary Examination,Assam. 

All the applicants have also successfully completed 

one month fire fighting training course under the State 

Elementary Fire Fighting Training School, Govt. of Assam 

Guwahati. The three applicants are very poor unemployed 

Coritd..... 4 
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persons and are not Ifla position to persue the case by 

individual applications and as such very humbly prays 

before this Hon'bie Tribunal to file this common application 

under Rule 5 ..... of the CAT procedure Rules 1987. 

Copies of the H..L.C. Examination 

passed certificates of applicant 

No. 1 1  2 and 3 are, endorsed as 

Annexure- k,B qnd C respectively. 

Copies of the Certificate of 

completion of Fire Fighting Course 

of applicants are enclosed as 

nexureD, E and F respectively. 

4.3 That, it is stated that Fireman Civilian with 

qualification of matriculation and training in fire fighting 

under state fire service or an Institute of repute were 

appointed under executive instruction from Ministry of 

Defence, Govt. of India during some period up to 2003 and 

a Rule under Article 309 of the Constitution was issued by 

the Govt. of India, Ministry of Defence by notification 

dated 13.11.2003. While In search of jobs the applicants 

could learn that there Is scope for appointment as Fireman 

as defence civilian for matriculates with fire course/fire 

service training from an institute of repute. As such they 

made endeavours to have such training under the institute 

of repute of the Government of Assam viz. State Elementary 

Fire Eighting Training School and successfully completed 

the training and obtained the certificate thtt as Indicated 

Contd. . . .5 
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in the preceeding paragraph, duly signed by the Director 

of Fire Service, State Fire Service Organisation, Assain. 

The rules for recruitment of fireman as civilians In 

defence services, Group-D, Non Gazetted is contained 

In the Army Ordinance Corps (Gr. 'C' & 'D' posts non-

gazetted) Recruitment Rules 2003. This is a rule under 

Article 309 of the Constitution of India. The Schedule 

under the said Rule contains Fireman with the classification 

as civilian in defence services Gr. D non-gazetted (Column-.3) 

Education qualification in Column-S Is Matriculation and 

certificate of having undergone a fire course/fire service 

training from an Institute of repute. After the rule caine 

Into force the executive Instructions In the matter as 

explained above became non-est and.Insperative. ( It is 

stated that the said rule 2003 is still controlling the 

field andno amendment to the same have been made) 

A copy of the said recruitment 

Rule 2003 is. enclosed as 

Annexure-G. 

4.4 That an advertisement for appointment was 

published in a local news paper inviting applications 

for 64 posts of fireman. Educational Qualification was 

H.S.L.C. Exam ,  pass plus Fireman Training passed certificate 

from any Govt or Govt. Undertaking Centre for six months 

course. The advertisement was in Bengali Indicating DAVP 

No. 7101J0153/2005. 

Photo copy of the advertisement 

(Bengali) with a copy translated 

Contd.. . .6 
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to English is enclosed as 

Annexure-H. 

4.5 That the applicants su1itted their candidature 

for appointment as fireman civilian in response to the 

advertisements enclosing the certificates of qualification 

including the fire fighting passed certificate issued by 

the State Elementary Fire Fighting Training School, Guwahati, 

Assam. They received admit card for appearing in the screening 

and scruting of documents and testing of candidates for 

fireman. Following were the Roll Nos : 

Applicant No. 1 
	

3263 

Applicant No. 2 
	

1149 

Applicant No. 3 
	

2353 

They were advised to report on 1.5.2007 at 6.00 A.N. 

at Traffic Control Post, Kalibari, Nasimpur, Dist. Cachar, 

Assam along with the.original documents mentioned in the 

letter of admit card.  The applicants in compliance with 

'the said admit cards duly appeared in the notified venue, 

produced the documents had submitted before the authorities 

for necessary/required test. 

Copies of the admit cards of the 

applicant No. 1, 2 and 3 are enclosed 

as Annexure-I, J &K respectively. 

4.6 That after the scrutiny of papers and' test 

Contd .... ? 
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as irilidated in the admit cards the applicants have been 

angiously wating for offer of appointment on the reason 

that they ppssess certificates of training from the 

institution of the Govt. of Assam. And the said training 

fulfils the condition of qualification prescribed by the 

said Rules of 2003, a rule under Article 309 of the 

Constitution of India for recruitment of Fireman, Civilian 

in Defence. The applicants came to know that there were 

number of candidates who were only matriculates without 

any training of fdrefighting as mandabed by the said Rule-

2003. The applicants reasonably expected appointment under 

the said recruitment process. The applicants have a legitimate 

expectation in the above process of recruitment having 

possess the required qualifications under the aforesaid 

rules. 

4.7 That the applicants made inquiry in the 

offices at Massimpur and came to know that no appointment 

has yet been made due to corXaunding confassions in the 

department as regards thequalification requirements. 

The respondents issued the admit cards and call the applicants 

for the test on the strength of the said qualifications 

in the said recruitment Rules 2003 and the certificate 

issued by the institution of Govt. of Assam. The applicants 

also came to knowthat there were certain candidates who 

did not possess the qualification of firefighting training 

mandated by the said Rules 2003 and such non qualified 

candidates were persons of favour of some of the officers 

Coritd. . . .8 
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of the Respondent department in other words the reason 

of favouritis'undue favour have been causing the delay 

and denying the applicants fruits of their legitimate 

expectations. The applicants have came to know that the 

qualification requirement is being diluted by wrongly 

refering to a circular dated 11.11.2005 issued by the 

Ministry of Defence with reference to their letter dated 

3.2.2000. UkMer 'the said letter dated 11.11.2005 the 

qualification for fireman was as matriculation and training 

in fire fighting under a state 'fire service or an institute 

of repute has been substituted by only matriculation. 

Thereafter following these there has been an advertisement 

for 48 vacancies of fireman requiring qualification 

Matriculation. The said advertIsement In Bengali Daily 

Dalnik Yougo Sanitha, Slichar, 13 December 2006. It is 

respectfully stated that the alteration of the required 

qualification of matriculation and firefighting training 

(as mandated by the recruitment rules of 2003) to matricula-

tion has been done under an executive instructions without 

reference to the said rules under Article 309. The said 

executive Instructions cannot override the mandates of the 

Rules of 2003. The advertisement published In the Dainik 

Yougo Sonkha mentioned above with qualification matriculation 

Is also dehors the Rule of 2003 and the said qualification 

of matriculation is irregular and illegal and not applicable 

for recruitment of civilian fireman under the 2003 Rules. 

It is stated that the same advertisement in Dainik Yougo 

Sankho has been circulated as DAVP No. 7101(200) 2006. 

Contd. . . .9 
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In the circumstances stated above the Respondents 

have madegross irregularities in the matter of qualification 

requirement and have mixed up persons/candidates who are 

not equals.. This has confused the entire process of require-

ment. Under such a camouflage undue favour is sought to be 

done to some indigable candidates. The applicants to be 

very, clean approaches the Hon'ble Tribunal and submits that 

undue 'delay is being made in appointing themi in service 

under the said Rules. 

Cp1es of the 1etter dated 11.11.2005 

and advertisement dated 13.12.2006 

(Dainik Yough Sankha) are enclosed as 

Anneure-_L and M respectively. 

That it is stated that the advertisement for 64 

posts of fireman In Fnployment News of.19.11.2005 mentioned 

requirement of educational qualification H.S.L.C. and fire 

Training pQssed certificate from any Government or Govt. 

Under taking Centre for six months course whereas the said 

Rules of 2003 mandated, reauirement of matriculate having 

undergone fire course/fire service training from an institute 

of repute. It does not mandate six months training. Respon-

dents could locate this and had to proceed for the recruit-

merit in terms of the said Rules of 2003 and decided to call 

candidates with any training from Govt. or Institute of 

repute. Accordingly the applicants who have one months 

training as explained above were called for the test. The 

requirement ofsft months training in the. advertisement was 

modified/waived to act in conformity with the and in compli-

ence of the said ru'es of 2003. The applicants could learn 

Contd.. . .10 
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that the candidates with six months fire fighting training 

were not available. It Is reiterated that there Is no scope 

for recruitment of persons with qualification of matri-

culation without fire fighting training. 

That the applicants humbly submits that delay in 

the finalisation of the recruitment and Issue of appoint-

ment letters to the applicants is causing loss to them. 

The delaV Is due to 'confusion created by the Respondents 

themselves. Result have not been published and appointments 

have not been made. 

5 • ,B0U1JD8 WITH LGAL PVI$I2 : 

5.1 For that for recruitment of fireman (defence 

civilian) Gr. D the mandates of Recruitment Rules of 2003 

enacted under Article 309 of the Constitution of India 

shall apply. 

5.2 For that any executive instructions in the 

matter of recruitment to post covered by the said Rules-2003 

shall not be applicable. 

5.3 For that it Iswefl settled law that executive 

instructions must give way to Rules under Article 309 of the 

Constitution of India. 

5.4 For that the Rules of 2003 does not mandate 

anyperiod of training,, the six months period of training in 

the advertisement Is inconsistance with the said Rule.s and 

as such is void by operation of law, and has been harmonised 

by taking as maximum period of training, and the respondents 

Contd...l1 



MO 

	 j c 

OS fIB OO 
---- 1_t ..1 

acted accordingly. 	 (uwh'C. 

5.5 For that the respondents have waived the 

advertisement of six month training and issued call letters to 

the applicants. 

5.6 For that amendment of the qualification 

requirement by letter dated 11.11.05 that is an executive 

instruction is not permissible and is bad in law and as 

such inoperative. 

5.7 For that Rules under Article 309 cannot be 

amended by executive instructions. 

5.8 For that candidates called on the basis of 

the amerdment by letter dated 11.11.2005 i.e. only matriculates 

with no training are not eligable to be considered for the 

posts and the advertisement stipulating qualification as 

matriculate only shall not confer any legal scope for 

recruitment of matriculates only without any firefighting 

training. The qualification in the said advertisement should 

be modified/read as matriculation with fire fighting training 

certificate. 

There is no remedy under any rule and this Hon'ble 

Tribunal is the only forum for redressal of the grievences. 

7. l4ATER$_N0T PRE\1I0ULY PENDING BEFORE Alli OTUR COURT : 

The applicant declare that they have not filed any 
Contd .... 12 
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original application before any Court r 

tI AdThfl' 

I 

: 

8. REL 	FOB: 

In the circumstances of the case the applicants 

pray for the following relief(s). 

8.1 The post of fireman (Gr.D Civilian) as 

advertised by the employment notice 

and subsequent advertisement shall be filled up strictly 

following the requirements of the aforesaid Rules 2003 

(a Rule under Article 309, Annexure 	) 

8.2 The result of the recruitment test be published 

following requirements of the said Rules of 2003 and the 

applicants be coreied and appointed against the vacant 

posts advertised. 

8.3 The candidates with qualification of matriculat-

ion only without any firefighting certificate shall not 

be considered for appointment against the advertised posts. 

8.4 The instructions under letter dated 11.11.2005 

(Annexure .... ). to read qualification as matriculation only 

be set aside and quashed. 

8.5 The qualification in the advertisement dated 

13.12.2006 (Annexure-N) showing matriculation be set aside 

and quashed and mandated to be. matriculation with firefighting 

training from institute of repute. The qualificatiOn for six 

Contd .... 13 
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months training in advertisement d 	_  

aside and quashed, and/or declared as having been wavied 

by the respondents and substituted as matriculation with 

certificate of fire training from an institute of repute. 

8.6 Any other relief or reliefs the Hon'ble Tribunal 

may kindly grant. 

8.7 COST OF THE CJ. 

The above reliefs.are sought on the grous stated 

in para 5 above. 

During the pendency of the case the applicant pray 

for the following reliefs 

9.1 No appointment shall be made for those with 

qualification only matriculatlon( no fire fighting training) 

9.2 Early consideration of appointments of those 

(including the applicants) fulfilling qualifications as 

mandated by Rules 2003. 

The above reliefs are sought on the grou.s stated 

in para 5' above. 

	

10. 	This application is filed through an advocate. 

	

11. 	PARTICULARS 0TEPOSTAL ODE 

IPONo. •• 4;'•),••• 

Date of Issue 

Issued from 

Payable  at GPO Guwahati. 

	

12. 	ECL3BE. 

As stated in the ThDES. 

r 
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Guvitha Bench 

I t  Zakir Hussain Barbhulya son of Abdur Rashid 

• Barbhulya VIII : & P.O. Barjatrapur P.S. Barkhala Dist. 

Cachar, Assam and I have been authorised by other 

applicants to sign this verification which I do accordingly. 

That the statements made In para 1, 4 j  6 to 12 are true 

to my knowledge and those made In para 2 1  3 and 5 are 

true to my knowledge as per legal advice and I have not 

suppressedany material facts. 

	

AND I sign this verificatIon on this 	day 

of 
	

2009 at Guwahati. 

Guwahati 
	

~ f<LA '4Rt1 o P 

Si griature 
Date I 
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• 	 Emp1OytTeflt NeWS 19.11.05 

• 57 MNT DIV. ORE) UNIT, 

Pin 909057 C/O, 99 APO. 

iPl!Ja. 

Contr& Mrnmt 

o 6 iF€ 

1. 	Application are invited for 64 posts of Foremetqj 

(4 Posts S.C., 7 S.T.,.O.B.C. 17, General :36). 

Age limit :- 13.to 2.5 years on the day of issuance of appointment 

iett.er. 

As per Govt. Rule relaxation of age is provided for 

• 	 S.C. &. ST. candidate. 

Education 	alification : - H.S. L.C. Exam. Pass plus Fireman qu  

Traininq passed certificate from any Govt. or Govt. 

undertaking Centre for 6 months course. 

Physical height - 165 CM. Chest: 81.5 CM to 86 CM. 

0. 	Salary : - 	Rs.2750-7-3000-75-4500 plus time to time granted 

t).A. as per Central GovL 

3. Application have, to be addressed to the Admirustrabve Officer, 57 

MIZ, DOU, Pin909057, C/O 99 APO. on or before. 

2.12.05. 

:4 	5cr eeniti'i test will he h&d 10/12,05 atS.:0 am. in the filed of 

Masimpur Mihtary Station. 

• Alter screening test, physical test of candidates will be done. 

During physical test if any harm is caused, the 

p 

•-.. 

. 	 . 	 ... 	•.. 

authority would not he responsible, 

Contd. • 	 • 	 Attested 
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6. Incomplete apphcation will he rejected. 

If 

Y. Detas of the ApLicant like Name, Age, qualification date of birth 

certificate should he enclosed with Application form. 

8. Dom}e ceFtificate/ Raton Card/ Diploma certificate, S.C., S.T. 

cettncate should be enclosed. 

. Three passport size photo copy should be supplied along with 

application. 

10. At the time of interview the abovementioned Certificate & details 

have to be brought. 

Attested 

Advan t.,q  
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• ADMIT CARD FOR AFPEARING FO, SCREENiNG AND SCRUTINY OF DQc?JMENTS 
AND TESTING OF' CANDIDATES FOR FIREMAN 	1 

q.. 
Dear Candidate 	 . 	 .-.... 

p .,  
.Refor Your appcatKJn. '(CU have been ailottoo R.0 No 323. 	(VIS0d to report 

on 01 May 2007 at 6.00 AM at Trallic Control Post (TCP). Kzlibor,MaoiIiUbistriCt-00Ch 

Assam) alorigwith ik.. oiIuwiicJ oiiginI docurncnL hhng MU yOU iyot)?e poimitted t 

appear in physical test - 1 
I ' 	"r 	•., 	 C  

Proof of Idorifty (Ftion crd/Pc5 poiUDrMii 11 	AfhjrcIiY of hr 

valid doc.umcnt (Photo Identification) photograph must bovic-b!c. - 
All Uic rqud uucutOfl cotfici (wiaiic) 

(C) 	Domicile certificatc from DC office. 
3C/3T:'OC certificate from the euthou::ed Onverrimont authority. 
Five latest passport size colored photcjraphs duly attested by the azefted 

• 	officer. 
• 	(f) 	rrU e tucuia; u'U 	)OO for  

(o 	Proof of cnsability of hard of hearinc .. cci mico from state Gevt/Civii surgeon 

Govt Hcspita. 

2 	FøUovdinc1 phy 	a! uoiuronorits will he choci:d 

(a) 	Endurznc Tt wiU be carried out as fUW 

(i) 	Gr ywicj a man (flremztn lift of G 	gs to a distaflc of 133 meters within 
96 seconds. A filln-ri ha of 63.5 Kgs will he used to ensure standsidization. 

'I 

	

(U) 	CIaiin9 2.7 rileters wide ditch landing on both feet (lon.Q junp). 

	

(iii) 	CUmnbing motors vertical rope using hands.aid feet. 

• 	(b) ', Merit list viiii be prepared on basis of above tests as well as written examination 	. 	.4 

'Iritten tost only for candidates who have passed the endu;ance tc5 ). 	ecccd 	
. 

	

rndldt4oA in thu rnotit IIt will ho oxumInO for dtiiIU. Physical meacuiemefli by 	 ) 	' 

oard Pf officors whlh will bc crriod QkAt oa fc'Howc 

Continucd age-2 F 

	

" ' 	

' 	
.':. 	 •. 	,•• 

' 	- 	'.-• " 	
' 	 . 	.' . . 

AttSt*,d 

AdVoCt, 



4 	 - 	 -,-. 	 4• 	 J._A -, 	_•A 	4 

• 	 , 	 •• 

• 	 -- - 	 _______________ 
Cantrtj minlgtmrj 

H 
Page-2 

oe 2 of 57 Mtn Div Ord Unit letter No 
/ 

 

0t4 /RAl/f IA-h., .4+ 	A.... 'fl07 - 	- 	 ._.A.,  IS, lvi: •.Ilv,, •%41 II 	 ii £.'V S 

(i) 	Hei9ht without shoes. 	- 165 cms provided that a concession 2,5 cms. hei9ht 
Sn l,I M 	V., vV 	ii ••1 I IMSn 	Sn U 1 -  vI IMiM I I S . 

(H) 	Chest (Un-expandeu) 	- 81 5 cms 
Rç 

	

;i - r - 	- 	
tivunimumj 

th case you have apojiod for SCISTIOBC or ex-servicernan cateaor-y, the original documents ar 4'k 	'tn .Afl I,-.t,1, •a ka firmAl tmaA fInn '.A, ,-I a ,.. . II I-.,., 	Amr,-t,4 r. man ar-il a,fmn,.n s.ai  IviIII11W VV41IM14 )'.'¼4 OIlS l.fl_ 	 Iii 	 lISeIl.4S 	L4t'.j'aI 

to meethiq other parameters for general cateqor'. 

No travelina/dearness allowances orany other payment will be admissible to you for the 
*15% 	#aa+ Vat • .,ni k rnn,dra,l fa 	I#, an. i m,1 	arrnnsn,An+ (,. faaA ka.rA, n/la P1/MAI%fl nfl 4 ..'S I) Sn'#SI 5%tI. I SM 0111 fte I-e9MaI %flA •t. I IIMfl 	 7*.d4I 4.'TVII 	4I5 MI IJtI ll%fl fl 1Si 

 transport. 	- 

Any injury/accident sustained din and wiji be the sole responsibility of thêcandicJate and no 
uI r 	fiana,SI;fa.' t 	lIP.l SI,'4.nI III S5A+*OI. +k 	,a , 	, , 	, i.uuiy •s II Iji y . 	I Ow I 	vy,., I SI 

In case of bad weather/rain or other unforeseen circumstances the date of test may he 
,4aflnl 	 S  JAI.IJu IA,U. 

T. 	This should not be treated as an appointment letter or any guarantee of appointment. 

. 	Date of reportina 01 May 2007. 

9. 	This unit takes no responsibility for late receipt of letter due to postal delay. In case you do riot 
fl i.4J flA 117 a Ito, I A II (, tsS'Sê k  

10.4 	CRUiTMENT IS A FREE AND FAIR PROCOURE. PLEASE DO NOT PAY ANY 
MDDLEiiANITOUT. 	

- .. 	I. I ) 
Prcsidiniq Officer  

/ I 	 / 	I 	aI 0 

21C 5/pntnDuu 

	

• 	'1. 	___________________________ 
• 	0 	 / I1 	 I 4  I'..' 	 II 5'M$ k.'.aflVS.411 'It'll ltI Pd 

55, I/'\,bfl 

• n 	I AIS  • 	 - 	 .- 	 •. £., 	t, U V'______________ IVIMJ%#1 lvi P ,S4454l 

-. 	. 	•- -1UM 

	

-, 	 Attested 
• 	•.•..;•- 

Advoc 

• 	 -.. 	0t5 	- 	- 	- 	- 0 	• 	I. 



- - 	- 	 _ 	- 
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57 Mountain Division Ordnance Unit 
PIN-90905 I 
Cio 99 APO 

0361 1FMICIv/Adm 	 Apr 

• 	- 	 ..• 	 . 
e 	aiirtiussun BarDnw ya 	 CIflK*I Admuii* una  

Fat EJE:  Abdur RahidBarbhiju 	 . 
VHi Sarjatraptr 	 . 
Post: arjatrapur 

Stite  
DIst: Caciar 

_U1 
EnCodL_S . u. 

ADMIT_CARD FOR APPEARiNG FOR SCREENiNG AND SCRUTiNY OF DOCUMENTS 
AND Th$TING OF CANDATES FOR FIREMAN 

Dear Candidate, 

Refer Your application. You have boon allotted Roll No 1149. You are advised to report 
on 01 May 2007 at 6.00 AM at Traffic Control Post (TCP), Kalibari, Masimpur District-Cachar 
(Assorn) aiongwiih the roilowing original documents railing which you may not be permitted to 
appear in phyca( test 

(a) 	Proof of identity (Ration card/Pass portDriving IicenseNoter ID Card/any other 
vaid document) (Photo !dentiticaon) photograph must be visible. 
fj Li i€ (LLIUiI ed Ecucaiionai Cut lilicate (MTh i(;) 

Ic) 	)olI-l!cile ortiIk;?to from 	office. 
AN 	(' r' ,c'r1r'rr' 	_:r._L_ t. 	n, . ... 	 i 	- •._. 	.. 	ti. -L.• 

I /'.JU\_ tCi tlitt....1L 	ii viii it i 	tLlLi lvi ieu '.v'Vet lit tel it ciUit Ci ky 

() 	.................ppmt be colored photogephs duiy attested by the gazettid 

book Icr oxsutviceti n only. 
_ ••• () (.?jfl! C.t t2td of hearinci - crtificae from state Govt/Civil suron 

n.ivr:.icel reqiroments will be checked 

(i) 	avronce Tot will be car tied out as foiio'vs :- 

a rnn (fir., lift of 615 Kas to a distance of 183 meters within 
of 	Kg wil! ho uod to ensure ttajdordizetion. 

) 	Cacincj 2.1 meters v4'kio ditch landing on both feet (long jump). 

(lii) 	Ciii 	3 meters vertical rope uslng hands and feet. 

(b) 	1%11of il iiiwi be prepared on basis of abovo tests as well as written examination 
test •:ly er cahdidates who have passed the endurance test ). S&ected 

can )kiaki. r 	nro(ii IIt Will be ey.amined lot detalkid. Phsicai nieaur en 	t 
board of ofiioiirs which v.'ll ho carried out as follows 

Continued Pc-2 

Attested 

Advo 



- 	-..------ 	 - 

C 

0 6 F 2OU 

	

I 	 Mill t)\/ (.)f ( 	t.JriU tcIit'.i 	.!t. 

	

fl 	 ii 4 	if 2,('i I 

() 	I 	iqhI IAIhc4ii 	hce 	.• 	1.;5 	I ovidoci tI.t( 	C:li;€siC)i°i 	:rt, It14ht 

I It 	f C 	4 CILIIII iLl 	)t  Cli 	Cl 	itilt.' C 	II 41)4 

(- 	(h.;I 0.J -1()?1 fldC)() 	 tlf4, 

(iii) 	(il ()u. t,:!;)I)it.IlI 	-t t.ttt•:. 

.0 	(h4tIliil44) 

3.  In 	se ou, 	pIied br 	(fT IOUC r ex- eiViCtfl%c1FI 	tC)c1Oly, IIiC (Il tUtI ClOd ii 'Li II 

IQr U'If . ,arno \NI9 113Vc to be pI (iducecI kitiiiq Wh iclt you VylU 1)4) (:Ot)SidLI Cd Pt) gtm et I CP Cf1OFY subtt 

O 	?I 	nIIvrparail'if, or for {CmoFi (()iy.  

	

IfrWi I( 	or 	!V (tit101 	i,l will [kr: 	uil lI;Phti Iti yi i lou lIt 

t '_.t fOU Will be I CqUIl C9J to lvlako 'Otlt OWl r 	i t 	i(J it u til 11)1 uO 	P 	l ( iItjIIoUiOtJ 	tC t 

5 	/\ii I Il lJiirF/)C..L(iC nI '11t stI1f ci Cut Ifl(  mci VI/lU hC II)C 	C)IP IC 	OiV Ilitlily tn hit I 	1 ttlictt C) ifiCi I io 

COfltfl'i l ithOt) or fC }IO IIH114V CCCI It t u y/cle In vviIi tnt with ii 	'i t 

.. 6. 
	lo 	ul' IJd VJClllCl (I a'tll UI 	ItiflI t1l)lOICCC)i) CII CI ill ISI 4I)LO 	ttIC) (L ol 	CZt ifl)V tt 

(X lt.t dci. 

• 	 7, 	!li 	;ltc uUJ not ito Ii 	 tI4 	jlIiIlIl4Ih ttc-i of ;tii.F oiio ;iitic:e(ti 	p.:f)iEtitCfl_ 

1 hl 	L!r'I s 10) u';t n EJ) !ti1itv loi tii5 I CC)Ilt ol !Ci11F tIUL to itI;i.t). CiC)tty, tI)1;OSC) you Cii? !lO 

t011 hL 	tli.iW( , (j tn hfc 	IIC. Pit ttit: 	t: LdliltIl hitU(C(htl't.. 

Ift 	 v; 	r: RrfJ ru Poc:LrU.I t.fE oc 1()1 r/Y AY 

- 	 ü 
- 	 - i 

tictill 
lf I',:;t: 

- 	 - 1 Lii.) r!l I 

cot-itinuc 	Pgc --: 

Attested 

r 
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57 ivUrfl UP 
	 e Urt 

 Contim 
: , 	_ 	... 	I 

vu 	t • 	 - 	 . 	
_)(.$ 	/-\ 	.\J'..J I 	

. 

Name: 'PranoyChandr Das / 	0 6 
Fathers Name : Paresh Charidra Das ol 
fll South akp 	 / 	 p 

==&J 
Fn Codc 0 

/ DPjhT CARD FOR ,-PPE,NG FOR SCREENING AND 3RUTiNY OF DCCuiviEN 
Ai'D TE3TING OF CANDIDATES FOR IIREivli\N 

L'CZAi ca 
•1 

t 	Refer Your appiication. You have been allotted Roll No 2353. You are advised to repo 

on Ot May 2007 at 6.00 AM at Traffic 	oçsTCP), Kalibari, Masimpur District-Cach 

	

te oOl 	ortinl oocuments falilng whlcn you may riot be ermitd 

aDnear in oh"s'cal tCSt - 

b SOtLl 1 LI Ga 1La._ 

A th 	d 3uctun cc rtcat (Mat;i) 
Domicile c 1iCt horn DC office. 
SC/ST/0O 	: 	from the authorized Ccr. rn? t .mhc r. 

• 	 J) 	Five istst 	size coiored photO;ahi rniy :ted i:yUo 
rtfir'cr.  

	

; i5 i) 	r--- tJ ci' LncaLe/ dis;e 000i< jor ex-ser' ccini 	ny. 
71 ci 	 ci hard ot hea"no - celil'ice I em state 	CkIl 	jco - oc

1  

2. 	Fe cc.ig hysicai rcu ements will be checke4 

	

a) 	Endurance Test VjiU be carried out as follows 

anying a man fireman hit of 53.5 igs to a sistance or I u3 me:ers v. 
96 seconds. A filled bag of 63.5Kgs will be used to ensure standacdizhon. 

Cieai u g 2 7 i noters v ide ditch landing en botih loc-it 	jui np) 

• 	(iii) 	Climbing 3 meters vertical rope using hands and feet. 

(b) 	Merit list will be prepared on basis of above tests as Well as wrtten cAarnlra 0 
.vVriftentOSt Only for candidates whq:havo passed the endurance test). Scicctc 

candidates in the merit iIt will be examined for detaied. Physical n 	out cmca 

board of officers which will becrried out as follows 

S 	 Continued Fage-2 

S 

. . 	
Attestc 

4
& 

-- 	 - - 	--------- - 	
- 

Advocte 



Admin 

I 
T TV :1  Page-2 

aqe 2 0157 Mth Div Ord Unit (a tter No 
03 1/FM1Cfy/Adm dt 04 April 2007 

Heiaht without shoes 	* 165 cms provided that a concession 2.5 cms, h''j 
sha'l be allowed for members of the schoduld Tribes. 

Che5t (Un-expanded) 	- 81.5 cms. • 	 (iii) 	Chest (Onexpansion) 	- 85 ems. 
(iv) Weight 	 - 	- 50 Kgs (Minimum) 

In case you have applied for SC/ST/QBC or ex-seMceman category, the original docuOf' 
for the came will havc to be produced felling which you will be considered in general category s'•-
to meeting other parameters for general category. 

No traveling/dearness allowances or any other payment will be admissible to you fo l  ji ; f . ,  physical test. You will be required to meko your own errangcmcnt for food, boarding/lodging • 	 transport. 

Any irliury/accident sustained during and will be the sole responsibility of the candidate ani 
mpcncaon or responsibility for injury/death will not with the state. 

it ,  cas of bad weather/rain or other unforeseen circumstances the date of test mi / 
xtondcd. _____________ 

. 	This should not be treated as an appointment Ioer or any guarantee otappoiritmeni(. 

L. 	Date of reporting UI May 2007. 

3. 	This unit takes no responsibility for late receipt of letter duo to postal delay. In case you do ii 
report on 01 May 2007 you will not be allowed to take pert in the selection procedure. 

10. RECRUITMENT IS A FREE AND FAIR PROCEDURE. PLEASE DO NOT PAY 'v 
MIDDLEMAN/TOUT. 	

• 	 I 
Presiding Officer  

• 	 (IC-475941- Lt rl R 0 Sharme) 
2 IC, 57 rvltn DOU 

(IC-Si 593A Lt Co! B3!wen Srngh) 
557 ASC Bn 

2. (MS134i1XM;½rMHzerike) 
160 MN 

Continues Page -3 

• 	 Attested 

Advbcq9 
1. 



No 	/iuLStfI/OS20h1286/ 	i1)/200 ' 

& 	

Nov 2005 Ffr8Jmi 

u the Army Stall 	 I 
L L 	t 	iR itt U 

	L lfl (IlL QLCjj_ 

L. 	II 
Sit, 

'Ih ftIowin andffleflL is hereby cUIIICCI out in the AnncxtulC A' 

	

the Govi 01 lodia, tvlin 01' 1)eIC totter No A/2657G/l7 it 	Stuff/OS- 

20/1/D(0-11) duteci 03 1cb 2000- 

(t t jFieniOfl 

 

rt) r l'ireiuen 
MatricuiatiO1 & training in lire fighting under a State Fire Service or 

institute ci repute. 

(a) 	\4uU CII aUOn. 

a 	i\'aai1y 	Itt 	and 	capabiC 	o[ 	l)C01 	rCnuo 	S 
)) 	s4ttSt 

duties and must l!"Wc passed the test spccifed below :- 
165 	ems 	provided 	that 	a 

(1) 	[-leight 	without 	shoes 	— 

colwcS.Sioll 2.5 ems. hcihi shah be allowed for members of the 
Scheduled Tribes. 

Chest (un-expanded) 	- 	81.5 ems. 
(di) 	Chest (Ofl-CxptlflSiOn) 	- 	Sems 

(iv) 	\Veight 	 - 	50 Kgs (Ilimum) 

(\.) 	ndUiIflCC 	lest 
mn jill of 63.5 	Kgs to a 

(aa) 	Carrying a man (ft 
distallee of I S3 meters w thin 96 seconds. 

(bb) 	Clearing 2.7 meters \.vide ditch landing on both 
ect (long jump). 
(cc) 	Climbing 3 meters vertical rope using hands and 
lct. 

This ist:c with ihc COnCUrrCnCI 	of Mm 	Dcf/Fin (0-1 B) vidc their 

L: 0 	3 	: 0/01 [3/05 dated 10.11.2003. 

Yo'urs faithfully 

(NliI) 
Undet sccrctury to the Govt of India 	 f. 

Copy to:- 	 . 

AUC 	• 

:\OC RCCORIS 
\l Central l)eois 
CODA. CDA(inh signed copies) 

iol)/Dt0-( 1), MoD/Fin(O- I B) 
OS (Iers) 

Advocate 



,, 	•.: 	 • 	 . 	 . 	
:" r- T 	

Ni , 	
T 	

. 	. 	. 	-. MN 'i  c 	• 	M ' 	' 	 4T 	MM 	_- ? 	44 	'?7 \\ _ \r1 	k 	 \ 

	

y&, 	
:; 	•-- 

	

1 	 ) 
; 

; 	 ' 	 . •j4 	 . 

4' 	; 	, 	., , Ij 	 • 	t- _ 	, 	4Ic_ J .It 	$ 

pa? 
Cast'ScheduIe 	 andfJ' 	. 

VZo 
v - 44$%M 	 tr 't 

: 	 b4 c;OL 
I (a) AgJimD25ya s,t4eoi _Jiista , 

12 
r 

In 
. I 	 \ stenuous duties and must Iive passed the testi 	- 

f 

() eight wuiout shoes- 	165 cris 	 2 5 çms. heghf 	- ' 	
..p .. 	 -.). . 	 . 	 . ,, -- : 	 • On 

all owed fo( members of the ScheduIed 	-y 

ded)  !u) Chest (Un e pan 	;;81 
L1ti) Qhest (on 

Ft  $ (Vdyancefest! 
bb) Carn,iig a man (fireman liftof 63 5 Kgto &Mtarc of83 mterwjflujn 

dc-;: 	' 	 J 
.' 

 (ab) Ciearng 2 7 meters wide pitch tndngprbott;eet(fong  . 	, 	 .  (ac) Climbng 3 meters vertical
. 
 rope using handsandIeet, — 	' r 	L , S 	•• 	: 	- 	• 	::: 	,.-.. . 	.. 	: 	:., 	.: ; 

•_ ..cg+ 	I 4 	 - 2 	Two cooies of apptcation should b addresed to Administrative Officer, 5 
Mtn Div Ord Unit. P,n 909057 0/0 99 APO and t'he,Iast dateof receipt of 	- application 	 FebrqQ 	All Incompiete/blanappIicatIonsqoujd be 	) rejected 	

- 	
- 

t 	Three cooies of recent passport size pQtographof4heappIantduIy 
attesLed by a Gazetted Otficer and a set addressed registerdenveIope dUty:  , affixed i h requis,t& stamps is to be encIose a[opgwjth pIiçatior 	 ' 

TES
I 	

' I  
-: 1 	Th5 candidates are required to br1ng the Supporting docutnürfl (pngtnaI)! 	I  

as attached to fneapplication form at the time of physifte 	
- I 5 	Physical tests will beheld on 1Jah 2007 at 0730 hCt6iiWAr6 atiye' MaspmourMilita'Stt,on 	s..ri) 	rA1sacmIs$ihIe1o,ysiflt 

Any injury sustained ov the inth iduai a ring the phscal testswifl i 	e reponsibityof this.crganization;: 
 

NOTES  

0) ,Requfrernentsubject to change by competentiuthor,ty Any change 	be 
1 	

1 
15  

intimated through advertisement 	
(- (ii)' CandidateswiIJ report to reception point at entry gatq atMasimpi; Military 

Station on date of physical tests with original documents, fai1in wtich he will 
no be permitted to Undergo physical tet&  

(lii) T docislon othe Unit Managorpentwl o Ilnat 	 ' 	U _ ttStC 

,O) 	ovm,go,l 1 dloctodvi1bo pquired1tQ obtain polpe verifcatlop 	
Adv-octe I (vi) 	beware of touts ERrcruitrnent'i& free of cost Do'not pay to any one 	 — I 
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I 
 [ 	

_ 

	

. 	

, 	
k 

i :  
mv ac CV 

	

- F 	)-' sr 	a e sOMNI 	, 	

¶• 

ea 

	

jt 	 I 	 J Vi  
I

tt ,I( 	 %4fir 	1 

... 01, Xerbx ~k , 
.. -. 	

.; 	 .. 	
4 

(k)  fK.'sbIe1dent!fIcatioflmarks. 	 4 
itt) 	QuaIfrcat,or 

 2 	ertfied tt'at I dc herby declare that  me if.are 'ound fa'se at anytater stage, 1shaIl?behektrespo jbe s er 	, 

	

. 	.. 	
. 	. 

Date  

( 
SInature of the.pndidte,. t 	 p 	I 	

N 

 
' (b) T1'o cops of appIcatIon (dtIy 	

; 

	

recent passpo,j size 	
' - 

	

( 	 t 
 attested by gazetted Officer) Rest atachedaIon with applfrtjopX ,'  

	

: 	 .'• 	. 	• 	 .-4.. ; i,. ,  l:-., 	 ' 	

I -. 	. (d)AppIicaton to be 

	

• 	; 	 •.

t 	 • postage stamps 
 (e)hotocopy of bducat:on& Cu&Ic nWithkspapr 

Photocopy of 
ehotocopy of ,OBC CortlfIcale for 080 cd Ide PPO lorE$éMean ' Photocopy 91 proof 9f olti7enship/dornlcjte cerflf icata 

TJ 777 
1 	

1 

1  

	

if. 	 . 

Attested 

Advocte I 4. 

-- 	
•- 	 •- 	 • 	 - 	 .. 	 . 	 .•- 	-., 



ii I C7*1 

11 
(see Ru1 6j7) 

Bench 

IN T -R GENT flAL ADMINISTRATIVE T RI EJ IL,GJWA WT I BENCI, (3JVA 1-Wi I: 

No. of 2:C. 

................... 	 ,..Aplicant(.S) 

••• s...  • • 
no spon d :nt (5) 

f 	•Ip11-of4 9,10 

in the above app1icatiorV1'otition do hereby appoint and 
..:-. ..4 ...... •41•.• ..... •.. .. 

• to appear ,pleZd and act for mu /u s in tho ahovt cippUwat ic)n/pct:LL :i.on 

and to conduWt and prosocutC,  all procodings that may he taken in 
tospect thereof includIng Contempt of (,-ourt petitions and flevit'?w 

f of return of dcuments 
pp1ications arising -theref arm and applicatiOnj enter into compromise 

1 ace : 	ajo o49-/c 

Dato:.- lsf3(zco 

Executed in may presence. 
Signature with date 

(T\lamc; and lsiqnat ion) 
Name and .rjdross of the 
idvocatU for 5erii... CO 

me /us in the said proce:ding. 
' 

kn4.3 1u_nr 'e  at the .arty 
Ae 

'Accpted'' 

Signiture w:i:Lh (iaLi 
( N-vnn of U to A .1v : 

and to draw any moneys payable to 

The following Certification to b given when t1i party is 
unquainted with the language of the Vakalath or is blind or 
i1Iitrote : 
The contts of the Vaklat . h -ior truly and audibly read over/ 

trans1atd into 	
language kovfl to thL? party executing 

the Vaktlath and he sems to h,) ,re uriierstO)d the same. 
/ 

1 

I 	Signature with date 

• 	( 	 . 	(Nain 
 

and Desiqn t ion ) 

¼. 



IN T I-E CNPAL AJJMIN1S1 flAfIVL TRIEdNAL I 	 IIA1 1: 

No._pf 2 

QJ 't5Lb_& A ..... ..Aplicint(3) 

	

. 	'')44- 'o•s..I  . ...., Tospon i)nt(S) 

Ar-r 	No. 	 -No,.. 
irt th abovc appliction/1'etitio.n do hereby appoint eri: 3hri'. 1V4-', 

. 	. 	 . 	. . . . '. .. . . . . : 	. . .• . . . . 	 . • • . •• a • . 	civ 0 ct o.. S 

to .appcar ,p1oZ:1 atc:l. act for mo 	s :1ri the aboVe ippiirat lot)! pettt; I en 

arid to conclu.t and proscut' 11.1 P  oceo(linq3 tIi:iL flVi' 1)0 1)k on iii 
tospoct thereof including Contempt of court 1)titi0110 and llvlw 

• 	S 

 

fof return of dcum:nts, 
pp1ications arising thereform and application J enter into comprorni se 

and to. draw any moncys payahl to .me /us. in The said, prOce;:?dinq. 
• 	 . 	

2 

P1 ace ;.  

• 	. Date :. Is/c/Zrø 	 -kc 
tAcopt ed'' 

Jicuteci in may presncO. 
.5 	 • • 	5ignatuio viith date  

(Narnc' and Designatlqn)• 	 ( NamL 
Name and 'ddross of the 
Advocto for Service 	. 

Th' followin: Certifjoatio to h givn when. th narty is 
un.pqu a.intjid .ijtli the lTiflgU 1(JC 0 1 	o Vak a.I. r,Lh )1' .1. 5 hi. itid or 
illitrat: 	 0 

The contents of the Vaka1at} .ar, truly and audibly reaçl ove/ 
•tr&islatd into 	 1,quage kovh to th party eXecIJtlrVJ 

the Vakaláth and he sebms to hvo undestood the amo. 
/ 

	

II 	 4 

• 	. 	 // . 
	 Siqniture with date 

(lfl?amI De;.iqn.L 1n ) 



I 	- 	 -- 

mi . 

- 1:- 

	

!L!Pk'r T 1 'r. 	1~r (1 Wirt 1.141' 1 IN 	• I i1 t_JN1 ILL ,JtJJWLL1\1it 	1.LVu 	 i. 	IN.Jig 

0. 'W/ cu M/ IT 	 J No. 	o f 2 

	

77S U?7p 	 • ,, 4 rogpon lint(S) 

.1- -f3liCcTi11t No4ti..Z./aoSpOfldaflt No..... 

in the abovc applic3t1on/1tiL jolt do hereby ppolnt anil ShrI.  
: . . . . . . . . . . 	. . 4 	. • • • • • 	 t dv o c at o/ s 

•tO: -ap )oar ,pioZd and act for mo 	s :ii tho ahovo nppiJC3t ion/ petit I Ofl 

and to conclu t and prosecut' - .i pr occoding3 thtL. iiiay hu takon ii 

topect thereof including Contjni -yL of OOUI.'t petitions and.11evi tm 
f of return of documonts 

pplications arising thereform and app1icationJ ontor into cornl)romis( 

and to draw any monoys .payah.l(.,? to mojus. in"the said proce:.?ding. 

	

• 	 . 	
. 	 '& 	 jY&\- , 

P1 ace  

	

• 	
. 	 A-c+4 	ciiSru Pk&.7yoh 

Dato.: 	.t s/cf.00 	 . Signature of the larty 
t'Accepted' t  

CXOCUtd, in may proscnco. 	C8A 
-:. içñ 	Viithd0tO - 

. 	 - Signatur? with .dat 
'(Narnc' and 1esigfl3tiOfl) 	 ( Nrn of the Advocate) 
Narn 	nd rAdrcss of the - 

/dVOCat2 for Service  

	

TIid following Gertifioation to bo cJiv!fl when th 	arty is. 

.Un.fpquainted :jjth the langu acj• 01 the V:k al. rjth 	i' i. 5; )i j.iid 	r 

il1ft9rat: 	
•. 	 . 

The contents of the -Valcalath 	truly and audibly reid over,t 

translatQd into 	 lanu age kovti to t!) party execuinq 

the Vak.71ath and ho sooms to havo understood the i1nt). 	- 

	

I 	- 	
Signature with date 

. 	( 	- 	 (Nanaml D ;.iqnat,i.on ) 

ILI 



Itui (Y7) 

- Mlii. 

IN T1-1 GENTPLL ADMINiSTPJtIVL TflIBNLWWAH'\TI B[NGL,GJWAI1Ai1: 
/ 

J No. 	/ of 2 

•4 Jospoi1.nt(S) 

--irrL No 	- l/ despondant No.... 

in the abovo appl;icatiofl/1'ot:i.tlOM do hereby appoint and 3hr04.)P.' 

t; 	• • . . 	. . . . . . . . . . 	. 	I . 	• • 	• • • • • • ...........• • , • tdV ocat q.•' s 

to •aio ,p1o:l and not f 	10 /0 	Iii thu nl)OVO cipiir1t io)/pe Lit on 

and to condu t and proscut oil :ocooding3 tliot. m]y hu ..th n in 

ospect thereof including Contn 	of court petlU,ons and flevlw 
f of return of dcumonts, 

pp1iQations arising thereform 	•.i application J cntcr into cornpromi se 

end. to draw any moncys p ay . 	t . /
,
s. ithe said proce:.ding. 

rOJSJ) 

P1 a Ce :-. 	
(&r aA 

Date ; 	Is/O3fz. 	 the i'rty .ue 
T'Accptec1'' 

Exc.cuted in may prosnco. 	 -' tI 
rIr Stgnatuo with data 	 '. 

0 	 ignatur with data 
Namc; and 1esJgn3tion) 	 ( Name of the Advocate) 

'1arneand y'rjdross.of the 
• A(Ivocato for Service 

11i;' fo11oiing Curt'ifioati 	to 	cjivon whun th 	arL • 

• tn;pqu aint cid . ;ijLh thu ].nngu . 	. I io Vk a.l. a!'. 	.!. 	bi. md ox 

illiterate: 
The contcnts. of the Vakaiatd :Jr .. ruly and audh1y road oven 

translated •intO 	 i:flgu 	kd(JVfltC) th..? party ?XecIJt.inq 

the Vakalth .and ho 50orns t. ii)V0 oiiderstO)d the aino. 

/ 	 5iqnature with date 

( 	 nd  

S 

I 
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a.Q1 .:L.!;3. VAKA'aL * 
IN TFE CENITALADMIN1sT1ArIv 	iWLiWWAIATI D2NGI 1 (1I1IA1 1: 

VS- 

• 	 / 

• ...Alicant(.3) 

• . .. . . T-- .Y44t. •ç,• 	 •... .SponTiflt(S) 

• 	 No..... 

in the abovc applicatiOnj'1etiti0fl do hereby ppoirit and 3hr .i.UN4Mi 

t • 	
.0 • , • * , . . . . . 	. . . .......• • • 	• ............. • JJj ocat e/ S 

to •ar ,plezd tid act for mi 	s :i,n tho aI)ovo appiCatiOI)/ pet iti on 

and to condut and prosecute all procc&lings th:t may 1)0 •lakoii In 

tospect thereof inoluing Contempt of court petitions and fleviw 
fof return of dcumonts, 

pplicatiofls arising thereform and applicotionJ enter into compromise 

and to draw any moneys payable to mc s inhe said procedng. 

}lace: 
Dat. 	jj-f{,Oo 	 °'the i'arty 

'Accepted'' 

Executed in may presnc. 
5ignatuo with date 	 WV' , 	çcew) 

ignature with data 
( 	rn Nac; and lesignation) 	 ( Narn.of the Advocate) 
Name and ddross of the 
,dvocatu for ServiCe 

Thc following Certification to b givCn when th 	arLy is 
uns.pquaintd with the lingU]ge of the Vak a]. at:.h or •i. s iblind or 

illiterate: 	0 

The cortents of the Vakalath .• Ier truly nd audibly read 0v?r/ 

translated into 	 lanquage kifl to th party executmcj 

the Vakalath and he sems to have understoOd the same. 
/ 

• 	

0 	
• 	 1 

	

/ 	

0 	 $iqnature with date 

• 	( 	 (Namz and Desiqn 'ii; .1 on ) 
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IN T1 GEtffflALADMINfSTRAT:TI11Lp GJWt.l'\TI B[NCN, (iPaAlV¼T 	• 

	

No 	7/ 0 f 2 

cJQ,LIL E'ht-9SLpz--t 	OJtkU.J& ,Apbliciflt(3) 

Vj0 spon Lin L (S) 

— -ei No2-°- /ttospondanL No,  

in the bovc aopllcdLJ on,'l iLii iot do hereby ppo' 	J n'l Shri. 	k /JQJk) 

f-fri 	 /dV0CLYS 

to •appaa ,plozd and nt for mul s lii thu hov' .  opp1c ion/ petJj 

	

and to conclu t and proscut.; J.l •1 :.cooc1inçj 	1iL n.iy ho Ln1 cn 

ospect thoreof including Contiiipt o court p&iL:i.oii and.. flev.1. ' 
-fol retuin of 	curn'ats 

'plicaLions allstng thercfcrii 	-ippllcTt ionJ ontor into conproill i- 

r1 La draw any monLys pay-b10 	ic 	 id pocedincj 

Datj. 	 SIgnLuro of Lhornrty 

i3xcutnd in may preS2flcG. Vk - 

Si gnatuno w Lh dal 	 !:-)igj-jattjyo Wi Lh ci a 11 14 

(Nami. nd iesignation) 	 ( Namof t ho ivivocat ) 

Nirn€ 30(3 rjdrcrjs of the 
l\dVOCL%' for Sece 

It ftc following Co1 ifo ion 	h ci V0 whon h or y 

ih 	incju 	h( V p ii 	Ii )1 I 	H i od' 

i1lirata 
The conc'nts of i ho Vkal Ti h i 	truly nd iudb] y ruid OJ/ 

Lraiis13Ld inLo 	 lnagc kuovfl lo t 	pij Ly 	ctJ incj 

Lhe Vakiljth and ho scorns co h , undrsk0')d tho itfli) 

/ 
/ 

/ 	
I 	Signituro WI h Li it 0 

I (Niui.. 	311 d 	;n ii vmim ) 

- 	 1 
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mue  

IN ri 	CEN11JL 	 I I LLNui,cu1'\ltAI 1: 

o.r\/r;/cI:'/Myvc7 J No../of 2 

I.. 	 ..Ap1icant(3) 
0• •. ., . 	 49r'c&a 	. .. . , 

No. . . 
in the abovc applical: ion/P@t it ion d heruby appoint an:! Shri. ()1; tQaii 

. . •0 	dVOCOO./S 
't;c.) appci r , p1 ozd ;nd ;)ct for no / u s J.11 thu ahovu rlp!.11. c;a ion/ pet U; i on 
and to cOncluL and prosocute all pr'noo(1jn(J thjl.. nay h takcy Li 
ospect thoreof including Coot nipL 	ourt pet].; ioi is and liv:!. ow 

fbf return of dcurnontg, :pp1ications arising thereforiii rind 	p1icationJ enter into comprorni so 
and to draw any moneys payab,1 . e to i 	s, in the said prOcea ding. 22. 	 L i ii-o-K C  

2. 
P1 ace :— 	

2 Dato 	1-//)Oo,. 	 tLgn. -  ro of the 	 ty 

A L-xoci.itd in may prosonce. 	 • 
UDO '.Jit1I dat;o 

signature GLL h data (Namo and esignation) 	
( Name of the Advocate) Lrn 	nr 	?r1rh'r-r 	-c 

AdvocaLo for Sorv ic 
Thb foil Owing Cortifioatjon to ft (I:Lvon when Ui party is 

unpquainted ,iiLli the l in 	ac.jo uf 	ho Va! alatli or is blInd O 

illiterate: 
The contents of.thc, Vakal ath -ier 	iy and audibly read Over/ 
transla-Lod into 	 iangua 	)ovh to th party CXCCUt1rj 

the Vak riia-th and h 	nns -to hivp flI1Qr st r) )d the 33rn). 

	

/ 	 3iqna'Lure with date 

LI 

Mr 



• 	 tafr 	4e 

1v ee 4epke-ø&,1L A)o - 

i&F 	
p*4tiaX- .5/2Oc9 

Lt2I- 	 fr 

7 	7,1qii 

UQALI 

0 t1o/ TuA&t. Y 	PLadr 	Ptek c 

\CIV 

L br 

;g fcy 

t 



Ser No Particulars Annexure Page No 

1. Written statement 1 to 6 

2. Verification 7 

3. 	- "Photo state copies of the qualification for 

requirement for the post of Fireman in the 

defence installation as post of Fireman in the 

Defence 	installation 	as 	envisaged 	in 

paragraph No 7 (8) of S.R.O. 180 dated 13 I 8 to 11 

November 2003 as notified 	at part 	II 	of 

Section-4 in the Govt of India 	notification 

schedule.  

4. Only matriculation qualification was required 

for appointment of the Fireman vide Govt of 

India 	Ministry 	of 	Defence 	letter 	No II 12 

A/26576/Fire Staff/OS-20/1 2861(0-Il) /2005 

dated 11 November 2005 

5. 	- Photo state copies of earlier advertisement 

on 11 November 2005 was cancelled vide 

No DAVP 7101/164/2005 and re-advertised 

vide No DAVP 7101/(200)2006 dated 10 Jan III, 	IV, 13 to 17 

2007 	and 	again 	advertisement 	was V & VI 

published vide No DAVP 7101/2/2007 dated 

15Apr2007 

] 
-1 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH  
Centr 	

____ 
Muna 

IN THE MATTER OF 	 MAY 2 
oui8icer. 	Original Application 15/2009 

- .• 	 Zakir Hussain Barbhuiya & 0th rs 	 lench  

.. .....
Applicants 

Versus 

Union of India & others 

Respondents 

INDEX 



6. Photo stète copies of the WP No 2557/2007 

filed 	by the other applicant namely Nibu 

Chandra 	Dey 	Vs 	U.O.I. 	in 	the 	Hon'ble VII 18to37 

Guwahati High Court. 

7. Photo state copies of the order pronounced 

by Hon'ble Guwahati 	High Court on 	26 VIII 38to 41 

November 2008 in WP 2557/2007 

-- 

2?f2OO 
wt H 	iL 

Filed by 

Karikan Das 
Addi C.G.S;C. 
in C.A.T. 
Guwahati Bench 



IN THE CENTRAL ADMIN!STRATIVE TRIBUNAL 

GUWAHAT! BENCH 
ut  

entr 
In the matter of 

• 	 2 7 	2009 	Original Application 15/2009 	 o 

•

Zakir Hussain Barbhuiya & Others 

Versus 

Union of India & others 

Respondents 

AND 

IN THE MATTER OF: 

Written statement submitted by the Respondent No 03 on behalf of 

all the Respondents. 

WRITTEN STATEMENT 

The humble answering respondents submit 

their written statements as follows: 

That I Major Karamveer Singh, Officer in Charge Administrative & 

Services Wing, 57 Mountain Division Ordnance U.nit on behalf of Respondent No 

03 in the above case and I have gone through a copy of the application served 

on me and have understood the contents thereof. Save and except whatever is 

specifically admitted in the written statement, the contentions and statements 

made in the application may be deemed to have been denied. I am competent 

and authorized to file the statement on behalf all the respondents. 

That with regard to the statement made in paragraphs 1, 2, and 3 of the 

O.A. the answering respondent do not offer any comment. 

That with regard to the statement made in paragraph 4.1 of the O.A. the 

answering respondent agreed with the applicant. 

That with regard to the statement made in paragraph 4.2 of the O.A the 

answering respondent do not offer any comment. 

Major 
OICAdm & Ser Wing 
for Co 
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That with regard to the statement made in paragraph 4.3 of the O.A the 

answering respondent begs to state that the contention of the paragraph is totally 

false and misleading and also denied by the respondent. However the 

qualification requirements for recruitment in Defence installations are  stipulated 

exclusively by the Govt of India and Army Headquarters from time to time. The 

qualification for recruitment for the post of Firemen in the IJefence installations as 

envisaged in Paragraph No 7 (8) of SRO 180 dated 13 November 2003 as. 

notified at Part II of Section 4 in Govt of India Notification Schedule (copy 

enclosed as Annexure —I) was Matriculation and Certificate of having 

undergone a Firemen course/Fire Service Training from an institute of repute. 

This qualification requirement was later amended to remove the 

requirement of firefighting training and only Matriculation was required 

vide Govt of India Ministry of Defence letter No A126576!Fire Staff/OS-

20112861D (0-11)12005 dated 11 November 2005 (copy enclosed as Annexure 

di). Thereafter, no amendment to the above qualification has been made till 

date by the Govt for recruitment of firemen in the defence installations. 

Therefore, no violation of rules have been made in the recruitment process for 

recruitment of 48 Firemen in the 57 Mountain Divisional Ordnance Unit being a 

Defence Installation. 

"Photostate copies of the qualification for recruitment for the post of 
Centra1MmnbcVoTtcbUn8l 	Fireman in the defence installations as envisaged in paragraph No 

7(8) of S.R.O. 180 dated 13 November 2003 as notified at part II of 
27MAy 2009 

section 4 in Govt of India notification schedule and only 

matriculation was required for appointment of the fireman vide Govt 
Tuwahati Sench 

of India Ministry of Defence letter No N26576/Fire Staff1OS- 

20/1286/D(0-11)/2005 dated 11 November 2005 are annexed 

herewith as Annexure I & II respectively". 

That with regard to the statement made in paragraph 4.4 of the O.A the 

answering respondent do not agree with the applicant. However the answering 

respondent begs to state the following:- 

(a) 	The contention of the applicants are false and with an aim to 

mislead the Hon'ble Tribunal by concealing the whole facts. Since the 

qualification requirements for recruitment for the post of Firemen in the 

Defence installations as envisaged in Paragraph No 7 (8) of SRO 180 

dated 13 November 2003 as notified at Part II of Section 4 in Govt of India 

Notification Schedule was Matriculation and Certificate of having 

undergone a Firemen course/Fire Service Training from an institute of 

repute based on which an advertisement was published in the National 

dailies including a Bengali daily amongst other regional languages as well 

as Hindi and English national dailies. 

ajor 	Ser Wing 
01C Adli 

thug orncer 
forC 



• 	 (b) Since this qualification requirement was later amended to remove 

the requirement of firefighting training and only Matriculation was required 

•  vide Govt of India Ministry of Defence letter No Af265761Fire Staff/OS-

20/12861D (0-11)/2005 dated 11 November 2005, the earlier advertisement 

was cancelled vide No DAVP 7101/164/2005 (Annexure -IV) and re-

advertised vide No DAVP 7101 (200)2006 dated 10 January 2007 (copy 

enclosed as Annexure -V). 

	

(c) 	A new advertisement was again published vide advertisement No 

7101/2/2006 dated 15 April 2007 (Copy enclosed as Annexure - Vi) in 

which also the requement of fire fighting certificate was not mentioned. it 

is also pertinent to mention that none of the applicants have approached 

the authority and asked for any clarification of their perceived anomaly till 

the end of the selection procedure. 

rn 	"Photostate copies of the earlier advertisementon 11 
• 	 November 2005 (DAVP No 7101/153/2005)(Annexüre-ili) 

was cancelled vide No DAVP 7101/164/2005 (Annexure-IV) 

	

2 7 MM 2009 	
and re-advertised vide No DAVP 7101(200)2006 

(Annexure-V) dated 10 Jan 2007 and again advertisement. 
• 7u"Ihati $ 

published vide No DAVP No7101/2/2007 (Annexu!e- 

)dated 15 Apr 2007 are annexed herewith as Annexure 

Ill, IV, V & VI respectively". 

7. 	That with regard to the statement made in paragraph 4.5 of the O.A. the 

answering respondent do not agreed with the applicant. The respondent begs to 

state that the applications of the candidates were accepted for, preliminary 

screening and conducting of other mandatory tests on the basis of theirpassing 

of Matriculation and not on the basis of any extra gualification It is also 

clearly mentioned in the guidelines for recruitment of Group 'C' and 'D' 

employees in the defence services that no extra weightage will be given for 

candidates holding extra qualifications. Therefore, holding of certificate for fire 

fighting course from a reputed institution does not servO any • purpose as a 

guarantee for the said job of Firemen. Notwithstanding, the preliminary 

acceptance of applications and issuance of admit àard for screering and 

attending tests does not guarantee the appointment not Only as a firemen but on 

any appointment against any vacancy in any services. It is further submitted that 

the applicants were rejected not for holding the Certificate for fire fighting course 

but purely due to not meeting the mandatpy physical requirements a 

satisfactorily passing other tests specified for the purpose 

Major & Ser W ing 
01 	Officercomrnanding for 
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8 	That with regard to the statement made in paragraph 4.6 of the 0 A the 

answering respondent don not agree with the applicant The answering 

respondent begs to state that the applicants have no legal rights to expect 

the appointment order simply on the basis of holding a Certificate of Firefighting 

from a reputed institution and attending the tests. They are required to meet 

other prescribed physical conditions as well as to earn the required percentage of 
- - --- - ------ 

marks in the written examination and interview for expecting an appointment 

rder. They have been rejected for appointment to thepost of Hremen simply on 

the grounds that they did not meet the mandatory physical/other criteria as laid 

do n 7 by Govt of India from time to time for the purpose and advertised 

ac4ord ingly. 

Centrfl 	1'tu 

27 MM 2009 

Guwahetienct That with regard to the statement made in paragraph 4.7 of the 0.A the 

answering respondent do not agree with the applicant The answering 

respondent begs to state the following:- 

The admit cards to attend the screening tests and physical fitness 

tests have been issued to the candidates purely based on the basic 

requirement required for the posts, that is Matriculation. It has never been 

mentioned anywhere in the primary admit cards that they have been 

issued the admit cards for possessing the certificate for Fire Fighting 

issued by any institution. As such no violation of rules have been 

committed in the recruitment process. 

Contention of the applicants that favoritism has been done by some 

of the officers is strongly rejected. This allegation was also made 

earlier by some of the candidates namely Nibu Chandra Dey and 

others Vs UOl and others in WP No 255712007 (enclosed as 

Annexure-Vil) filed in the Hon'ble Guwahati High Court. The Hon'ble 

High Court vide para 8 of order pronounced on 26 November 2008 

(enclosed as Annexure —VIII) have categorically rejected the plea by 

saying:- 

"the allegation is factually incorrect and, there fore the 
same does not deserve any further consideration of the 
court". 

oi 	.er.WiPg 
for. Commanding Officer. 



27 MAY 2009 

Guwahøtionch 

-5- 

(c) 	It has already, been categorically mentioned in comments for para 

4.3 that the stipulation of qualification for recruitment of firemen to defence 

installations are fixed by the Govt of India and Army Headquarters from 

time to time Therefore, exercising their right to amend the qualification 

requirements, the Govt of India has amended the qualification of 

Matriculation and Certificate of having undergone a Firemen course/Fire 

Service Training from an institute of repute as envisaged in Paragraph No 

7 (8) of SRO 180 dated 13 November 2003 as notified at Part II of Section 

4 in Govt of India Notification Schedule has amended the same to remove 

the requirement of firefighting training and kept the qualification as only 

Matriculation vide Govt of India Ministry of Defence letter No A/265761Fire 

Staff/OS-2011286/D (0-11)/2005 dated 11 November 2005 (copies of both 

are already enclosed as Annexure —1 & II). Therefore no dilution of orders 

have been made by the Selection Committee while selecting the 48 

persons for appointment as Firemen, instead acted fairly and impartially.  

No mixing up or confusion was there during the recruitment process being 

the orders very clear in all respect. Therefore, the Hon'ble Guwahati High 

Court vide para 9 of order dated 26 November 2008 said:- 

1twf 3E 

"With regards to the allegátioA of the petitioners that 
they were rejected arbitrarily after the screening, at the 
physical test, the allegations has no legs to stand in the 
absence of materials and particulars to substantiate the 
same. It is not the case of the petitioners that any 
statutory rules, norms and standing orders have been 
violated by the Selection Committee while selecting 48 
persons for appointment as Firemen" 

"Photostate copies of the WP 2557/2007 filed by the other 

applicant namely Nibu Chandra Dey Vs U.01 filed in the 

Hon'ble Guwahati High Court and Hon'ble High Court 

Guwahati vide para 9 of order pronounced on 26 November 

2008 are annexed herewith Annexure VII & VIII 

respectively". 

10. 	That with regard to the statement made in paragraph 5.1 and 5.2 of the 

0 A the answering respondent don not agree with the applicant The answering 

respondent begs to state that the qualification requirements for recruitment of 

firemen has been conducted and the candidates were short listed for 

appointment purely based on the instructions laid down for the purpose by the 

Govt of India being the sole authority for the same. Therefore, no violation of 

constitution has been made throughout the recruitment process. 

1. , LV- 	 6 

off 
fKNI 
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That with regard to the statement made in paragraph 5.3, 5.4, 5.5, 5.6, 5.7 

and 5.8 the answering respondent begs to state that the whole recruitment 

process was conducted fully abiding the rules and Regulations on the subject as 

issued by the Govt of India and Army Headquarters from time to time. As such 

the case may please be rejected with cost. 

That with regard to the statement made in paragraph 6, 7, 8, 9, 10, 11, and 

the O.A the answering respondent begs to state that the Hon'ble High 

of Guwahati has categorically rejected the allegations of the applicants in a 

simi ar case on the same subject No WP 2557 of 2007 filed by Shri Nibu 
2 7 MAY 2009 Cha idra Day and others vide order dated 	26 November 2008. Copy of 

Hoi 'blé Guwahati High Court order dated 26 November 2008 on the .subject 
uwahtiOeno*i 	is enclosed as Annexure VIII". 

That the application is devoid of any merit and deserved to be dismissed. 

That this Written Statement has been made bona fide and for the end of 

Justice and equity. 

It is therefore humbly prayed before this Hon,ble 

Tribunal that the applicants are indulging in delaying tactics 

in issuing appointment orders to the short listed candidates 

for appointment for the post of Firemen which causes 

inconvenience to 57 Mountain Division Ordnance Unit in its 

day today functioning without fire staff as it is holding several 

metric tones of ammunition. They are also causing financial 

loss to the selected candidates. In view of the facts 

mentioned above, OA No 15/2009 may please be rejected 

with cost immediately so as to facilitate issuance of 

appointment order to the selected cahdidates. 

Major.  
01C Mm & Ser Wrng 
for COmnlanding Officer 



• 	.• 	 .-..• 

VERIFICATION 

I, Major Karamveer Singh, Son of Shri Shyam Singh aged about 41 

years resident of 57 Mountain Division Ordnance Unit working as Officer .  in 

Charge Administrative & Services Wing duly authorized and competent officer 

of the answering respondents to sign this verification, do hereby solemnly affirm 

and verify that the statements made in paragraphs  to I L1• are true to my 

knowledge, belief and information and those made in paragraphsto j . being 

matters of record are true to my knowledge as per the legal advice and I have not 

suppressed any material facts. 

And I sign this verification on thist 3  day of May 2009 at Masimpur. 

Centra4.mjn,e Tdbunal • 

J 27 MAY 2009 

10 1. 	iw4t 	I 
•Guwahtienth 	 oi J'ing 

for Commanding Officer 

I 
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180,111 exercise of thcpower confeied by the proviso to aiic1c 39. of the ConSUtulion and iii uperscssian o '  U MhUslfl of DLfence Gioup 'C' and Group 'D' (Fire d it hereby 
n es the following rules regulating the method ofrecrujtniuit to the posts of Fire In 

 SuPcrmteiPire Master Leadmncx 
___ 	__________ 

1 md 1re B Lcad_ng Hand Fire '' Fire Engine Drivei 'A' an Vire Engine Dnver B' in the Ann 
i Ordnincc Cops _ - 	 __ -- 

I 	 ' 
l art tili i Curnme1cemcxL(1) Tii.seruks na be called the Army Ordiiance Coips (Group C aria D '_'"Nn C3ict 1) Recru tnlcii[ Rides 2003 

	

(2) They shall come into force on the date of theirpi 1, 'cation in the Official Gaieuc 	' 

	

2 \p; lic it on 	
rules shall applyto theposts asspeciflcd in co1w 1 of the Sd edule annexed to these r rules. 	 • 	

• 	• 	.• 	I• 

/ 27 AY2oo9 ( 
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72 	
1HEGALEOF'D' DECEMBER6, 003fAGRHAYj15,1925  

3 Nuinbcrofposts, classfICfltIOfl\t8L1lc0fPa) _ThenumberofPOS,thC c1assLf1CaUO1aiLl 

p I' 1t1a CL)Cd t IlercLu sha11 be as specified in c)uIwS 2 to 4 ofllie said ScIied1C 
 

4 Mdo J of recruitment, 4ge tim it, other quahulcattOns, etc 'iithd precrui1meflt to he scud posts, -' 

(c lunit qualtflcatiOfls id other natterse1ang to the said pos shalibe as cced in co1ub 5 to 1 ofthe 

SLhcdutC  
5 D,squabficatiofl —No persoflç— 'I 	

) 	
l ' 

	

1 	 L 	' 	
J  ;c 

Who has entered mto or contracted a mamage with ersonhavmg a spouse 1tvmgor3 	
L 
 [ 

-: 	' - 	
r 	 2'• 

who, having a spouseliving, has entered into or coritracted .a 

L 

 

chall be eligiule Aor appoifltiflefltto the saidpOStS 

Provided that the Central Government may, if saUsed that s!ch'mamage is permissible uncethe p eonaW' 

applic ibic to such person and the other pay to the mamage and that ther&are other pounds for so doing, exeit any 
personfiom the opemtionOfUU51e  

'7  

( Po (A to rd4x —Where the Central Govcrniru-flt is othc opinion that it is necessary or expedient so to do, it 

ill Y by o dci , 
and for rcsoflS to be recorded in writing, relax any of the proyisions'ofthese rules with resp ect to yc1as 

or catcgO ofpersoflS. : r• 

J 	 / 	
-r 	

•' 

7 s ug —Nothing in thtsc 1es sh1 ffe t rcscatLO1S, relaxaUOn of age limit and other conc9s1onS 
required to oe provided for the Scheduled Castes, the Schedu1edI'ribeS, ExSerV1Cernen dnd other 
1)Lcj11 ctcgoricS ofpersonS, In accordance with the orders issued by the Central Governnieflt from 

Unl to time in this 

i•cgat .d. . .. . .* .. ..... . ; . ... . 

	

, y ' 	scI1EDUi.E 	;- 	. 	,, 	
1 	 •' 

	

1 	,_, 	
_ 	

I 	 •kj If 

I N unc ofthe post 	 Fe Sn1endent 	' 	 ) 	' 
' 	C V 

	

2 NurnbcrofpO5 	
37* 

 

*SubJLr iov11aUon depenthngOflWotkload 

	

3 ChssilicaUOli 	
CivJianmDe1fl Services, Group tC', (Non Industrial Non-MiniStCr]21 

: • 	Non-Gazetted) 

	

;•, 	'; 	
)i; 	_ I 

	

4 Sc1cof py 	 5000 15OOO 	 - C 

5 \Vhcther SciecUonby .  mentor 	 Non-se1e1Ofl  

SciccUon_cuUl-Sem0fl 0L 

Non sciccuonpoSt 	 , _ 	' 	1 	' ' ' c 
	• 

direct 	 r tah1c1e 
 

 Whether bcneflt of added years of 	Not applicable 
se iccadinissiblCUfldCrRe3O of the 	

1 	 U 

Cciri1 Civil Seces e1Ion) 

	

RifCS 1972 	
t I'  

) 

S EduL tuonal a id other quliLat'O1l 	Not applicable 

	

riuiicd for direct rccnntS 	 I) 	C 

.:.NoC applicable its.

for 	 d*ngOfCer 

Ti  



I 	LI U 

12. 

to be made 	
I I 

v'hicji p 
dePutation/absorption ,  grade from 	Y

Fire Master witI three y 

ILl CISC of recrultinelitbyp 	, 	

Byp 00 	' 

IllCJlods 	, 	

c 

of the Posts to be filled by VariOUS 

(Ij)tt( itjjJ 1bOl1)(1011 and PCrCCntagc 	" - , .. \ . 	_i•• - 	

i 

rccL1i mt or by 1)rOInoto11 or by 
 

Method ofrccpjjü11 wlleUicr bydjrcct.' 	prOlflQUOfl 

PC 	f1)rbJtio1, 'fany 	
Notapp1j 

	

.: 77 
	

5 
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I 	
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13 lEa 
Dcpaentai Pmmoon Comutteeh

ai
One Officer of the nk C\jSts hat is i COrnPOSIUOn ( 	

i'vDirect 
 Cze1 °nance 

Memb 	 *4ir 

	

iY.
, r 	_ 	? 	 !t 1 	

td 	 , 
' 	

(a) One Officer OfUIC znk of Co1onej,i Colonei nonunaj 
by gctor' 

. 	 .... 	

-•, i.•:..:.. 	
.• 	 c 	. 	.?. . 

_ 	Generaj OfthIdflCC Services, 	Hccdque 	4 I '  - 	 ? () O officcr of the rank 	
or of Arn,s/ 

	

' t 
	

Arz"YOrdiiall 
  Ts 

One Officer of Ai-ny Headqu 	norni1j by DireCtOr Gencraj , 
Ordnarce Scryic Army  S 	

rt4 	
t 	L 	r ASStF1reAdv1sOrylinlstryOfDefence  

thSpectorfjrc Sex-vicest QuarterMaster Genera1BrJclilQl 
(D) 

I 	 _ 	
, 	 t 1ny U 	 J 	

I 	 , - 	

l 	

S 

,,.. 	.... . -_L 	
. 	:J) . 	. 	• • 	

p.- 

1 	 (O OneGroup 	
officcofUIeSchj sttheTnbeconmwuty, , 

 c 

1.favajIaJIe 	- 
' I 

 

	

Id 	
J11 WJUC1i Uiuo 	blic 	Notapp1icie 

 

_ 	
\ 	,I 	p1 	

I 	- 	 r 

sci1cc coiii1 	to be CO 
 

. 	 . 	-. 

: 	' •) 	• 
:" '': 	 'j .:.7; : 	

• 

2 	j 	FlreMis(cr  

	

2 	188* 	 I  

(2002) 

 

*StibjCt to Var1tLoll dcpciithsg on Workload 

 
Civilian 	

( 

in  Defence Seic 
Gmup C' (Non 1ndus1 

Non_ 1mIs(eflaj Won Gdzcucd) Rs 45OO-125_7oy 
.....

.......................................................................',.... 
.. h .. . 

5o'i SCICCEIOII 	 ,,.. 

	

6 	Not pplzc..bJ 	
r 

	

7 	
Not 3Pp1'cible 

Not PP1ibJc 	 2 7 W&y 2009 	 . 

	

9. 	
No( j T)pllcdbje  

	

I 	

5Ff 10,
1)flhIcab1 c  

T~f  -I J. 

/ 

	

Major 	
'cr Wing 	 - 

	

OC Ad 	
Officer for ommng 

. . 

1. 



"iplr--tT- 41 

iotap)1icab1c. 
Not ;Ipplicablc  
NotaJ)J,Ijbjc 	. .. . 	

: 	

. 

	

o 	Notapp1jb1e 	
(4 

	

H. 
	

By 100% prornoüon  75  

	

12 	By Promotion 	 p 	 ' 
w t 

F Ww 
ix eman with three years qualifyij-g sex -vice in the grade after appoinmt possessrng a valid hea 

	

13 	Cimirman, One 
officer ofthe rank OfBngacher nomiatrj by Director General Ordnance Serwce, Headquaers  

, .4 ' 	

c4 r 	. 	•? td' 
Members 	 J J 

	

4 One officer the rank of Colonelitt Colonel nonunaj by the Director Generaj OrdnanceS Anny Headqua -ter ' 	 t 	 _ 
One officer of the rank ofColoneJ/r . 	

pthe.tha Am Oi ... 	. 	................................. . ,. -- 	
t ,  ...........I • 	......... 	• 	•, ........ 	_ 	.:.. ,. 	._, , 	, 

Corp 
 One officer of ny 

Headquare nominatj by Director General Ordnance Seiyices Headquarters . ... . F 

AsstFircA(!visor MlIIlStIyofDef'ence 	t p ii 	

i  r 	, (c) Inspcctoj Fire crviccs, QU3rtCrMaS(GCICr.J J3ranchJQl (D), ArrnYHcadq-(1) 	One Gioup B' Oillccrofljie Scheduled Caste/theTnbety if available 

	

4 	Not dP1)lcabIe 
 

C . 

7 	1Firemwi - 

	

2 	226 	 - 
(2003) 

I,  

	

3 	CiviIirnDefere 
£ 	j 	

I 

	

4 	 275O4 
5. Nori-Sc1cco1i 

	

It 	
j 

£ 	
r r 

	

7 	Not app1xcabJ 	 . 

	

8. 	
... ........................................................... ..... 

9 £ s 	. 	............. NotappJjb10 . 	• 	. ._.. 	- 
10 2 vc rs I 	

£ 
.. 	. 

t 

11 By f 

12 I ThOrpIOL I 
Proxis woilungmja0g0 ox lugherpost)  I 	 £ llavrng the qua1ifica in die low r fomauon, under the Mxnist specific111 co1uzn 	8 ofDefence and 13 ¶•, 

£ 
14 V'ot applicable 

No applicable 

 

£ [F No B/I3O3lfFSIQs_Rr( - 	'- 	V'1JPUS)IRR]• 
- 	V A CHAVDUndcrSe 

	

and Publish ed by t110.Controller of Pubhc5o 	Delhi 110054 	

/ £ 	
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NoI26576IFj Staff/QS-20/1 286/D (0-11)12005 
Govcrrimcnt of India 	 , 

'0 ivflnistiy ol Defence 
New Delhi. dated 	' Nov 2005 

lie (hiclol the Army Stall' 

Suhj,-,.C(: I\rNnIictunhl (>1 lire Hylinu Cuhc in the Ord Corps 	 - 

/ 	Sir, 

The lUllo\.ving anienclmeni is hereby curried oul in the Anncxturc 'A' / 	in the Go't of India, Millof' Dcfenec letter No AI26576/17 1c Staff/OS- 20ilS/D(Ol1) dated 03 Feb 2000- 

in fire 

Read : 	
Q& 2cbI MatiiculaUon 	

14 	é?(/tVLM 1YIt) 
) 

	

0S' 	112 
Must be physically flt and capable of Performing strenuous  dLI 	 V IICS and must have passed the test specified below 	 o  
(1) 	height, without shoes - 165 cms piovided that a 

en 2.5 cms. heiithi shall be allowed for members of the Schcdulcd Tribes. 4 1) 	Chest (un-expanded) - 	81 .5 cms. 2 7 MAY 2009 	(f ii) 	Chest (on-expansion) - 	85cms 
tv). Weight 	 - 	50 Kgs (minimum) r ( ') 	Endurance Test

wahati Sench 	(an) 'Carrying 'Cl man (fi: ian lilt of 63.5 Kgs to a 
distance of 183 meters wi Win 96 seconds, 
(bb) 	Clearing 2.7 meters wide ditch landing on both 
feet (long jump). 
(cc) 	Climbing 3 meters vertical rope using hands and 
feet. 	 ' 

2. 	This issue with the COflCUufejiC; of Mm 	f Def/Fjn (0-16) vide their U.0'N 3310/0-113/05 dated 10.11.2003 

Yo irs faithfully 

(NI 4la—S11-11LIi—la) 
Copy to:- Under secretary to the Govt of India 

All \'iGs \OC 
AOC Records 
All Central Depois 
CGDA. CDAs(ink signed copies) 
MOD/D(Q.l I), 1,\/I0D/Fi11(0.. 113) 
OS (Pers) 

c: co 
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	 ±3'ff 	Ty 
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57 Mtn Div Orci Unit 
Pin 909057, Clo 99 APO 

1 Fir IT o 	;tiOns are i nv led in 04 Os', ,SC-- 
04 '210' c)BC-1 /. -4-345 
i Age Li nit : 18 1 25 years oc vT ,;5-  

H H r' Sn 	- r"O- I categr' fl- i :-Cr  
OaIifca*icn : t,latrcc at ii I 01 	Ci, - t - ;t H 'iS 	' 'I  1 Ct c'uiOs' f 

- 	.6 c-.v 'I cn'b dunt in m' SHIed 	''9 	aOl" 5 -f 
bslb(ishinirer I Cii In -r, my uf l'" Or' '1  

0' ,Iis' 'C Th;ri 0eJ by Board of C- Inn 	il Ldi,c  

	

) Physical Standards : Height -1 s5 cii's. Ct cal -81 	r-sr-  n' - ' 
s-;; a: 	 -: on Si' ons. - Werght 	o 	nivlrr,n,r,,r 
i r ii Scale of pay : As 2 	 4500 : 'r, A c,, v' -r-,It'" 
t Contml Govt. employees. 

Ai'i' flOtHH should be addresse i 	" ; '' 	I' V rr  mit - - 
- S' I) l ABC and the last 	03 Dec 2005 

-I 	5r 
 

ri,-T ,  no 	a - 'Iqnc mUtest'-, 	, 	,,,,, 	I 	' 	l' 	to' 	- 	it 	F 	, 	-r,, 	il 
-' 	 A0tarvSIatOnlf)ott a 	,' L 	lPr-',' 	/l" di', 	It ',m \,' 

r'''ii5 (So 
 

for 'r:een'; - i'r 	oil I- 
o Al'-" acroo ng if doc;im°r'Is C 	ti I ho" 	i' 	,' - , r "t tc ohiy.z ca 

Cc An, irmr1 sustained 0; 'h 	'ISV I rr 	bin i; t' r 'r 	c't oc 
no 	In," S lit; 

 
of th i s organisot 

A 	nn 	ntarik  
ut'qtl;dbyttno.,r-o:'ntris,,t'---- -------- 

J i IL' - 11 30 150 s;p) 	rtirng 	LIOP - ti', 	xi '-, -- P  
1J'-Ss'nnt A to pin code, wnetf ;r 	IC S - 3RC '-' 	5'Pr; 	' supi ,  rr fa 

O F,' ;r;' , U darn c jo  cclii uatP H it .' 	tO:' 1 ;' i -orT 	,t'-'. 
a Ui,l-rge Car I Caste centific i's fn " ,.rjth - 	'i S 'it 	0, 	y ,ittLateU ny 

a ;aco'te'J utfi,:e' be en1 lusod .' In apf cation 
1 ' ''mr 	acer C uasspo' sire 5' r5lC' of O-o X ;. 	nit ic',tte,'J by  

I ufircr orb a self 	 U rca ,itcrt -- '-mae - I 	0e5,,1 Ad" 
'i'qc Ix' 9tarppr to Sn enc,louo I ai'c'r:s fIn 	cLot 	- 
o 11 	and]dulos art' nequlrc 10 Sr  

as roqu re -I III the iippliratlorl Icr' -  at tSr' I "tb' C 	ters''-,',  
I subs I the Ut inmerits ifl cr1 'ri 'Al 'lit' tel - I' D ,  oc.'e 	n 	Cli 'of he 

a rood I" - tho grr'cnd test. 
Ntp 	r Rx' 	mrrlernt subject to cfiar Je, 	by c - 'pete"l -iuh. ty A,-;' nirgr,qp 
Sr Lr r'rtrrfl10 I tbrnuurjn adverI1senn'rn1 

oncia isis w Ii report to reueplicri pa'- ' at I 	'a  
in 	f 1'' of o'n"en og with ouiri ii t:_ - .ir' ' Is 	 Appx-'B' 

	

Apptcaffon for Firemen 	
°r'arrf ii t 

	

(Please fII In block Capital Letters) 	
ohcrterirepl' ';irne ii tL I 	

, 	 -:cy ,rhc'sted 1' 	r other' 

	

- , 	Gaott--i I ',,5f 	p5,Ij for 	 ,' 

- 	Outs of b:rth "tutippmttn-g U, cunisntv, 'jr',' sftx'otea 
o - 	A'I I ress ifi fu I 

ut Pnnnr lrrirn'f addie 0 

'i ether aC SI 041' lx am hi, 'rule 	tin  
• 	Nat onroil; 

Ft 	F Iuo,at rn,j (IL;,IIf' oat on 	 - 
a, °-r q  d,it;invw' is aft I l u ' ;ittc'i-a-,-,i 

1 	b-re FI JF-bruq Course i Op rrm i' irrtitioofr lu,' IhLfl,i', 0 
a' 	roir  

ibI (-icc 1 H i,rd S; 
LOn ,fkurn o, tfl 0,jte 	F 

i,;ryj,,1; 	,ertfcafo r 	r"crJcr- i0i0'nn; - -c3Athpp,,.if (l's 
rot' 	t' 	ib0C,rf S I" phstcrurupr' -, fir '  ;s'r -I'  

h'' tar 0'h r)ffr c-ar;' I 	i.e en- 	''ccii •' " api. i-olo 

	

,irr' 'oqLJrr-J I-iL; - 'q s':; 	'' ou,'r'' 	IS ii' 	'r Jr 

rTie  
Otis I - 	, itv I 	o 	c, .rne' 	I 	,: 	- 

mOo  
-' 	- ';u' no i , 	ti  

H, ",? - 
	 Sgnnfuro of the crirrdfd,-itc' 

LO 0011 IOnS - 

- 	pre ciii 	i qua LI cot 
in riimjrn 	and 	an 	entran ed 
qua rfivatn n ones tot el title ; 

ndidate.: tj Ire cal °d for written te1 
lost A: Coat °n fl pSi n 

J'rFV t; 	S 	 informal o' 
1 F 	N one Ci; 50 lotte 	2 

F ;tr Pr a ir tine 3) 	Address nr 
orresponderiue (4) Date of faith 

Age as on 15 12 2005. 	(5 
rujtuiai Qua 2 cat on 7) Sex (5 
WI pher SC STOPC x S PH I 

Natiorrahty 	it ( 	Ret g 	'r 	(1 

Declaration to tire 	ffe it tOo 
statements ma le in lb a form air 9 
I ithe bes if m km 	r 
(12) SignatLoe of the c ii dote 
date ehou 0 be rer o e(i r 	r 5 
15 172005 at thr t 	OVlfl5 

The Senior Administrative Q11 

{Admn.) P152. Mats a iii Pi 
Poth n 547 579 Kor S 
Appi atrons should be accnrr iwo' 

lb 	stteat 	I 	true 	cc; 
0 	te3 	I 	I 	j 

ass; rtnr'phii 	u S A; puor 
iii ,rrssCsf cli U o; ; 	thr 	,' 

e 	hr CirVol 	o c 	'sri 
ci 	it Pa 

ft 	r 	't Itr 
S 	I 	I .x 	0 ira 

I 	 - 	 I; pi 	it en 
55 	1 j'r mr 	I 	i 

I 	it 	 S 
.c ri Ip000mi 	I fl 	P 

rfltp5ir j  t ', 	 1 9 	sri 	i-jO 
r 	uit 	i, 	: 	rr so lIon ; 

Iii,' ( 

Os 	1 	:11 ;lrt 

Sr. Admri. Officer, I/c CIFT, Cochiri 
iv;' 	2 	 '1 

Situ; -1 0 on P390 2d 

are in ihe feuer grade orb 'Orb'r qra'tP 
to feeder grab 
12 Are OLi I revised scaje of 1 ay 2  0 

yes q vs If's' ljatp ,if is's so ni 
pi revised cc us' of pay 
13 °ofjij 	'ecs5jc onto I is ri ur'r 
rnrjrith 
14 Ado trot ii rb '11,11 on 	I jr 
15. Whet- -  OrrI . '; 5 fir 5(1 0 
16 Riniirku 

ca,r,,i y gone tin o5 tIC 
vacancy 0' or OrJv;'r's'rr t 111 

I ann we aware 0 at tho F Unr Li fl 

Vdae duty supported by docu'nsnts 
aiibrritted by roe wiii a so be w ,esae I 
by the Splet t i n (Stir-n: tb 

of selecton to the POSt of Supdt (.& 
Ci 
Plc 	S gmture of the Pond date 
Date 	Arbiress, 

C CertIficate 
1115 i, 10 rcmtfy that tOo oh 	rit 

nhinoned by flip ipp1tc,in - t 
r his 'e'v; p ret oof. 

nie 5 1 a' 	rat ml ;w 'I soi I 
ee Ado r1oIni it'. e A ,'' 

a" 
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jct:  

4471 

ci1r tI 	Wt 
Ill 

•L iPn_ 
i1Mj 	'*1- r 	ns '  

itf 

____ 	• T3t, - 

• 'ii11 	1iIC'4 	C?1Ci 
1TtThi • 	 11T 

*1TT °i!I1t '.iIq 
- t1* tR I 

iii 	cjpii T'i1 
xj 

ttt 	I '5T1J 	I 
'k1 	fl•l 	9 

I'jt* 
rr 

P' 
I 'nii, ct 

ttff 

Coñimi.ssion will hold intë1e*MiàOcb l.est fotthe fólIowihgps) 
as per programme given below at its office at JaWahar Nagar, 
Khanapara, Guwahati-781 022 
- NAME OF POST (S) DATE 

1 Lecturer in Manspuri 
Language in the Teacher 
Training College, Silchar, 06/12/2005 
Under 	Education 
(Elementary) 
Department 

2 Director of Assam State 
Archivs underG. A. .07/1212005. 	* 
Deptt. 	 ..... 

3 Director. of Agriculature 
08/1 22005 :  under Agriculture Deptt; 

4. Director 	of 	Health : 
Seriveices under Health. 09/12/2005 

,F. W. (A) Deptt.  

• 	. 	 Deputy Secretary. 
Assam PubDc..ServiceCommission 

• / 	 Jawahár Naga, Khànapara GHY-22 
Janasanyog/3149105: 

maw "i ,  
OIC Adm& Ser Wing 
for Commanding Officer 
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BI 
The Government of India has 
towards the cost of Emergenc 
cover eligible payments under 
open to all bidders from eligible 
Bidders from India should, ho 
Governments / Government c 
advlsöd to note the minimum qu 
qualify for the award of the conti 
On behalf of Governor of Tamil 
bids for the construction of work 
following works, forthe packagr 
Bidding documents (and addltic 
Implementation Unit, CoIIector 
on payment of a non-refundabli 
any Scheduled bank payable 
Interested bidders may obtain ft 
by mail will be dispatched by 
Rs.1 000/-The Department can 
documents or non-receipt of the 

I Package I. Name No. 

I 	 Ce 

1 I 05/ETRP/ I pavement to inter 
I habitations at V 
I Block 

TNRD/R/ Providing 	Car 

2 05/ETRP/ pavement to lntei 

011 habitations at Pr 
Block. 

TNRD/RD/ Providing 	Ce' 

3 05/ETRP/ pavement to inter 

012 habitations 	at TI 
Kollidam Block. 

TNRD/RD/ Providing 	Cer 

4 05/ETRP/ pavement to inte' 

014 habitations at The 
Block. 

TNRD/RD/ Providing 	Cer 

5 05/ETRP/ pavement to Inter 

015 habitations at Ko 
Kollidam Block. 

TNRD/RD/ Providing 	Cen 

6 05/ETRP/ pavement to inter 

016 habitations 	at 	I 
KollidamBlock. 

Provldln 	Cen 

TNRD/RD/ pavement to inter 

7 05/ETRP/ habitations 	at 	\ 
022 Pillaicolony. 

Kuttiyandiyur 	(Mr 
Sembanarkoil Bloc 

TNRD/RD/ Providing 	Can 

8 05/ETRP/ pavement to Interi 

023 habitations 	at 	I 
Sembanarkoll Bloc 

 Bids must be accompanied by se 
favour of The District Collector, 
forms as specified in the biddirig 
the bid. 

 Bids must be delivered to the Dir 
hours on 0202.2007 and will b 
attend. If the office happens to b 
and opened on the next workIng 

 A Pre Bid meeting will be held 
Implementation Unit, Collectoral 
above to clarify the issues and to 
state in Clause 9.2 of 'Instruction. 

DlPRJ03ADERi2007 	www.ln. 

7 ' 1 	57 MTN DIV ORD UNIT 
.1. Applications are Invited for 48 (forty eight) Fireman vacancies for Schedule Caste, Schedule Tribe, Other 
Backward Class, Unreserved and Ex-servicemen with following details:- 
(a) t,flj 1 [5.-25 years as on date of physical test with relaxation to reserved categories as per Govt. orders. 
(b) uajjjjo Matriculation 
(c) 'Nj4aLStändards; Must be physically fit and capable of performing stenuous duties and must have 
passed the test specified below:- 
(I) Height without shoes-- 165 cms provided that a concession 2.5 cms, height shall be allowed for members 
of the Scheduled Tribes. 
(ii) Chest (un-expanded)-- 81.5 cms 
(lii) Chest (on-expansion) -- 85 ems 

Weight - 50 Kgs (Minimum) 
Endurance Test :- 

(bb) Carrying a man fireman lift of 63.5 Kgs to a distance of 183 meters within 96 seconds. 
(ab) Clearing 2.7 meters wide ditch landing on both feet (long jump) 
(ac) Climbing 3 meters vertical rope using hands and feet. 
APPLICATION; 

Two copies of application should be addressed to Administrative Officer, 57 Mtn Div Ord Unit, Pin -909057, 
C/O 99 APO and the last date of receipt of application is 01 February 2007. All, incomplete/blank applications 
could be rejected. 

Three'copies of recent passport size photographs of the applicant duly attested by a Gazetted Officer and 
a self addressed registered envelope duly affixed with requisite stamps is to be enclosed alongwith applica-
tion. 
PHYSICAL TEST: 

The candidates are required to bring the supporting documents (in original) as attached to the application 
form at the time of physical tests. 

PhysIcal tests will be held on 01 March 2007 at 0730 hrs onwards at Masimpur Military Station, (Assam) 
No. TA/DA is admissible for physical test. Any injury sustained by the individual during the physical tests will 
not be responsibility of this organization. 
NOTES:- 
(I) Requirement subject to change by competent authority. Any change will be intimated through advertise-
ment. 

Candidates will report to reception point at entry gate at Masimpur Military Station on date of physical tests 
with original documents, failing which he will not be permitted to undergo physical tests. 

The decision of the Unit Management will be final. 
The expenditure incurred on stay/food/transportatjon/ Medical expenses etc by the candidate at the time 

of selection test will be borne by the candidates. 
Candidates who get selected will be required to obtain police verification. 
Beware of touts. RecruItment is free of cost. Do not pay to any one. 

FORMAT OF APPLICATION (TWO COPIES) 
The Commanding Officer 
57 Mtn Dlv Ord Unit 
Pin -909057 	 Recent Passport size Photo Attested 
C/O 99 APO 	 by a Gazetted Officer 
Sir, 
1. I want to apply for the post of FIREMAN in your unit. My personal details are as follows:- 
(a) Name of thecandidate : 	----------------------- 	 --------- ----- --- --- ---- 

(in block letters) 
(b) Father's Name 	:---------------- -- --- - --- --_--- --------------- ----------- --- ---------------- 

(in block letters) 
(c) Qualification with 	: 	------- -___-_ -----------------.. ---------------------------------- - --------- 

Its Xerox copy 
(d) Date of birth with its 	:------ -_____ ----------------- -- ----------- - ---------------------------------- 

Proof (Xerox copy) 
(a) Employment Exchange: ------------------ - ------------ ----_ ------------- - -------- -__ --- _-__ 

Registration No and date if any 
Category in which : Unreserved/Other Backward Class/Schedule Caste/Schedule 
Appliced 	Tribe/Ex-Serviceman (to be mentioned specifically) 
Present Postal address :---- ------------------ - --- ------- ---------------- ------------- --------- - ---- - ---- - 
Permanent Postal address : -------- - 	 - -- - - 	---------- ------------- ------------ - - ---------- 

U) Citizenship with its 
Proof (Xerox copy to be enclosed) ---------- ------- --------------------- ----------- 	-------------- ---- 

(k) Visible identification marks :---------------------------------------------------- -------- - -  ------- ---------------
(I) Qualification 
2. Certified that I do hereby declare that any of the above details submitted by me if are found false at any 
later.  stage, I shall be held responsible as per existing rules. 

Date: -------- ----------- 	 Yours faithfully, 
Signature of the candidate 

CHECK LIST 
(b) Two copies of application (duly signed by the individual) 
(b) Three recent passport size photograph (one affixed on the application duly attested by Gazetted Officer): 

Rest attached alongwith application. 

(d) Application to be accompanied with self addressed registered envelope with postage stamps. 
(e) Photocopy of educational qualification with its age proof certificate. 
(f) Photocopy of employment exchange registration card if any.. 
(g) Photocopy of OBC Certificate for OBC Candidate. PPO for Ex-Serviceman. 
(h) Photocopy of proof of citizenship/domicile certificate. 
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(b) 	Qu1ffioa(1oi1 	Ms!r;cuI#IIb6 , '1 
() 	Physleet Sthñdi'ds;: 	phyfv2lly fit and 	apable ot performing - - 

stenuouadtes ad,havPasteO the tet specified below 
(i) 	Hel 	WIthoUt ho' 16Snsprbvidedthat a concession 2.5 cmx, height 

shall be all 	)tTt'CrSbHbe Scheduled Tnbes. 
Chest(urp44ded) 

(iii) 	Chest (orf4ion) 	•'. 	85ci5,' 
(iv) 	Weight 	 1cSMinimurn)° 
(v) 	Ettduranç&es1t, 	.' 
(bb) Carrtng'a r1ii1 (firerriári lift oflë.5 )()s to a distance of .183 meters within 

96 	eeds.'\' 	. 

(abj ClearIng 217j1iters wiitch !atidirrg on both feel (long jump). 
(ac) Cltmbi 	 j'uIbg hands 	nd'teet. 	 . .p 

- 	

. 
Two cop' 	application shouldbe addressed to Administrative Officer, 

57 Mtn Div Ord IIn,  Pin . 9067, CIO 9,9 APO 	nd'the last date of receipt of 
application l.01Februarv 2.001. All incomplete/blank applications could be 

T 	 . 
...... 

. rejected.. 
Three coptes 6f recent passpo.1 size photographs of the applicant duly qsl 

attested by a Gazetted Ottider 	r1 	.t d a ._ 	addressed regTnstered envelope duly 
affixed with requisite stamP 	15'to be enclosed alongwith application. 

....................................... PRYSiCALTEST 
4, 	The candidatetare tl.,ird to brIng the 	upporting documents (inbhginal) 

t 

• as atiathed to 	pfitlt.fàrm at the time of physical tests. 
5. 	Physiaf,) 	ts will bb'hd on 01 March 2007 at.Q73Q hrs onwards at 
Masimpur MiIlfa(S1ation, (Apsam). No TNDA is admissible for physical test. Any 
injury sustained by the lndividual durIng the Ohysical tests vilt not be responsibility 

' 

of this organisation. r 	' 	' 	•-"i. 	 ' 	1 	.. 	. 

NOTES: 	 , 

Requirement 	rb(e 	to thartge b9 c 	tentAli1t'. Apy thane will be 
intimated through adveitIsetrU( 	t& 	£ 

Candidates will repoff o reeptIgn 'po)nt at entry gate at Màsirnpur Military 
Stat ion on date of physical tests withoriginal documents, falling which he will not 
be permitted to undergo physical tests. 
(vi) 	The decision of the Unit Management will be final. 

The expenditure incurred on stay/f ransportation/Medical expenses etc by 
the candidate at the time of selection test Will be borne by the candidates. 

Candidateswho get seletted will be required to obtain police verification. 
Beware of touts. Recruitment is tree of cost. Do not pay to any one. 

fORMAT OFAPPUCATION (iWO COPIES) 
The Commanding Oft icer 
57 Mtn Div Ord Unit  
Pin- 909057 	 .  

@Officer' 

 

C/a 99 APO  
s,  
1. 	I want to apply for the post of.FIREMAN in your unit. My personal dethils are 
as follows: 

Name of the candidate (in block letters) 
Father's Name (in block letters)  
Qualjfication with Its Eerox copy 
Date of birth with its Protf (Xerox copy) : , 

Employment Exchange Registration No and date if any  
(I) 	Category in iihich Applied : Unreserved/Other Backward Class/Schedule 

CastelSchedule Tnbe/Ex-Servicemnan (to be mentioned specifically) 
(g) 	Present Postal Address   
(tx) 	Permanent Postal Address  
(I) 	Citizenship with its Proof (Xerox copy to be enclosed)  

Visible tdentification marks  
Quatification  

2. 	Certified tf(at I do hereby dedare that any of the above details submitted by 
me if are found false at any later stage, I shall be held responsible as per 
existing rules. 

Date : 	 . 	. 	 Yours faithfully, 
Signature of the c.andidat 

CHECKLIST 
Two copies of applicatiOn (duly singed by the individual) 
Three recent passport size photograph 4one affixed on the application 
cS.ily attested by gazetted Officer). Rest attached alongwith application. 

) 	Application to be accompanied with set addressed registered envelope 
with postage stamps. 

a). 	Photocopy of educational qualification With its age proof certificate. 
f) 	Photocopy of employment exchange registration card if any. 
g) • 	Photocopy of OBC Certificate for OBC Candidate. PPO for Ex-Servicemnan. 
h) 	Photocopy of proof of citizenship/domicile certificate. 
ditvp 7101 (200) 2006 	- 
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AppUcatlon arelnv 	lor48rtieight) Fireman vaanices to ohedule 
- 	Cste, Schedule Inbe, Other Backward Class, Unreserved and Exservicemen 

with lollowicg details  
.)a) Aii)t :25 years as on1dte o ooystcal test with relaxation to reserved 
.dategoiles a per.Govt orderS.,it. 
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lorfho st te1efdoimnt menboned abovp between 1OO 4rs t 16 00 Hrs oranwor14ng 	P //wwdiaaIlInes fn 	 ,\ 	qr1 	fl- 

	

the.tenderdocuniéntby 	•. 	 . 	 • 3' 	aBe) - 3 
post Rs 1OO(HI1?d) extra should be sent by,demand draft In favour of FA CAO/EC RIy 	 ' 	' 	e 	aaer 	OreS . 
Mahendnhat,Patna 3  
CAO/CoItIEC RIy MahendrughatPathaandCAO/Con/N&thdffiaFwy Kshmingt&OelhFU 	 . 	 . 	.. 	- 

5 MTN D IV bRbu N T. 	2 7 y 2009
Del" tender lithe office is coed onthestipulateddate and bruedue osome unforeseen hoIida tender 

efti be 	Fed uptoen opened on thenextwo*Ing dayatthe samilace &bme Tender can dtso 
be sent to thief AminIfrofive Offir EC RIy Mhendrughet Petna4 by 	tsfered post/oped 	 .', 	 1 	 , 

Ref advt No 71O1I2OO/2cJO6 pujIIphjc 
oubmfttedbtthpr4r amoUnt of Eimest Money n favour ofA & CAO!C0nIECR 	paper on 1b/1/7 and advt iJo 7101/253/2006 1 piJ 	I I 	uwafttfl1en 
Mahendwghai,PatnaTenderwlthoutproperEomeetMoeeywttI6esummartIyreJected mc  
enderform s  nottran'sferabte 5 0 Ellgtbhltycrtterta I Contractorshould hove completed In 	lished on 26I2/7 regard ing reccuItçi1ent  
dreIablthreefinonoa1yars(1e currentyearandthreeprerousdnanoalyears) atleastonesimilar 
eork lrmhdmumvafuaof35/ ofAdvertisedtendervalue isdOnedasunder 5 1 1 Simllarnature 	Firemen.

I 

)fworkphysIcar,com!eted *lthin the quahfing period e the last 3 finondal years and current 	The followtng may be read as 
inanrJalJ'dw(even thojgh the work might have commmend before the qualifying penod) shdutd 	 I 	U f 
intybeconstderedfneiPaluatingtheelrglbnityciitena 51 2ThetotaIva?ueofsmfarnaturéofwork 1 i 1tIreshdate for screerung test will be O1 Ma ?007  

Mould

, 2 Candidè are advised th report with Admit 1 Cardi 
nensurements have oth been recorded the paid amount Including etatulory deduction Is to be 	i Call (ette 	f 06 00 AM on 01 May, 07 at Kalibari 

nstdered IfflnaImeasummentshavebeenrecordedandrhhasbeenmpIetedwrthnegatIve 	 -. - 
anahon thenaIsothe,atdamountindudingstatutorydeductionistobeconstdered HoweveFif 	Traffic CohtFol Post Masimpur Cantonment Stichar 
nat measurements have been rerded and Work has on completed with positive variation but 	(ACC\ onafon has not been anctionedbnginaI agreement value of last savcboned agreement vIue 	\ 	, 	I 
ihlcheveris lowershould beconslderedfo7judging eligibdity 5.0 3 in the casofcomposllewofks 	3 Total number of posts of Firemen are 48 
imngmbinatiohofi,fferentwoim even separatempletedwortcsotrequlredvalueshduldbe 	 I 
onsldered etilte evala4ting the elIgibility cntena For example in a lender for brIdge workwhere 	Reervafion of posts will be Ex Servicemen 20% 
rmilarnatueofworhhahbeendefinedasbxdgeworKiltthlle1ourrdahonsndPSCsuperetructure 	(p 	( 	f 	cr/'ZT/ nRC' 	ii h 	IbI 	xft 
tenderer who hdsmldted snebndgéworfcwith pile foundation ofvalue at least equal to 35/ of 
ietendervalueandsloôhsscompletedonebndgewortiwfthPSCsupersEiuctureofvalueatleoot 	filling up vacancy for.  Ex Servicemen) SC — 7% ST 
qual to 35/o of the thner value should be considered as having fulfilled the eligibility cnleda of 
avfngoomp?eted slnglelrnUar nature ofwoik 5 2Total contractual amount received durIng the last 	1 2 /o 0 BC 	27 /o Genera I 	5 1 /o (Subject to 
iron tiüanclal yesro and iii the current finanaal year should be a minimum of 1500/  of advertised 	h 
cider value as per auârted balance sheet duly certified by ihe Chartered Acuntaxt For the 
tandal êar ended an/or thecurréntfinéncial yeirlf audited balanãê sheet is not available 	47• Existingpay scale of firemen is Rs. 2750-7073000- • 
intrathial emount received dUly certified by the charteredäccountant hotild be submlttôd s a 	 -- . 	. . . 	 . 
-oofóf tumdver. temllvlt least payment certificates from Central ovtJState GovliCéntràl 	754500. . : 	• 	• 	• . 	 ••. 	. 	. 	. 
SUStateP.S.UsanaotherGemhientAgendesfofamlnimuhof15O%ofedvertisedtendhr . 	0 • 	 ' 	I 	I • 	f. 	I 
tue may be ssbmftted. 5.3Contractor dtioutd uubmlrevenue!Bankedu•Soivehcy certificate of 	. 	n ge ing recrui e ,. i e y p ace o .emp oymen 
Inimum 40,1, of advertised tender value ofwork Similar nature of Work I defined as Tender 	will be Assam and Nagaland including liability to 
. 3of 2007.08 (Open) Consirucfion of any work invofung structural cuhcrete. lender No 401 	 i 	 . 	. 	.. . 
07.08 (Open),5 of.2007-08 (Open), 6sf 2007-08 (Open),? Of 2007-08 (Oped), 801 2007.08 	serve. anfWhere in India. . 
ipen) and•9 of 2007.08 (Open).'Consiiuction of major brtdge with well!pllefounditflon.' 	. 	6 SI 	t 	 dIr' 'N t n 	'l' aaee note: i.Wherg an Individual bids on the basis of credentials of an eartler Joint Venture! 	... 
soddfion of PartoersiPatndrshlp tim, credentials shall be considered in 'percehtagè of their 	. given below) will be endurance test check Of phyi- 
ntidpatisn in the earlier firm Ii Part1ctpation 1 by Association of Partnership (AOP)!Joint 
.nture(JV)finnsarenbtailowedfor.tedder.vaiueuptORe. 8.0Crore.111. Compielloncertificale . . 	cal parameters as laid down, written exam, interview, 
the work issued from Cehtrat GovjjStalè' Govtfcentrai P.S. Us! SiatO P.S. Us and Other. 	II b 	f 	' ...................... 

	- S 
ivernment Agencies shaH only be accepted, credentiai from Pjlvate individuals shail not be 	 . 
cepled. IV. TenderssubmittedwilhOutcredèntia?s as per snndnure i. ii & iii ofTendedocument 	as general information regardtng fire fighting. 
iiabie to be rejecfed. 6. (s)Advascd to contractorle notappticabte fortenderno. 3 of 2007-08 	 . 	 . 	- S  ... 

pen) oety. (ti) PiirâhOne preference clause is not appilcabie for tesder flO. 3012007-08 	7. Meeting all selection criteria does not automatical- 
aen)oniy.)c)Pricevailetionclaunelenotappficablèfoftenderno.3of2007.00(Open)onty. 	I 	t'tl 	 ' 	h ' 	I 	+ .-1 f 	I' 
'erformance Guarantee (PG.): Please note that in addition to Security DeposIt, the sUccessful 	y en i e a person o e Se ec e 	or emp ymen - 
ntraclorwilihavefonubmltaperfUrmanceGuarantee@5%ofcontractualvoluèinformbfaBank . 	Merit list will be prepared based on theabove selec- 
;aranlee Bond Inloken of commltmant to complete the work successfully. The Performance 	. 	.  
aranlee will have tobedèposiled afterthe letter of Ucceptance has been issued but before signing 	tion procedure. 	 . 	 . 
ire Agreement and shouid be valid up is enpiry of the maintenance pnrtnd. Details in this regard 	o Fr 	h 	ni 	f avaiiabie in the Tender document. (a) Periorrnance guarantee shall be releasedaflersaftsfactory 	- 
npiefionoftheworkandmalnlenance perisriisover.Thnprocedureforreieasingshouldbe name 	. cally handicapped (hard of hearing).. Candidates who 
for seceoly deposit (b) Whenever the contrscf 5 are rescinded the security deposit should be 	 S 	S  
ailed and the performance guarantee shall be encanhnd and the baiance work shouid be got 	have appIied .prevJQiJsJ,y need not app y. again. 

However, they will have 
culing the balance work. If the lailed contractor is a JV or a partnership bins then every 	teria as mentioned in Advertisement No. DAVE 
nrber/partner of such a finn would be debarred from participatiog In the tender for the 	 .' 	

i S 
	 S 

ance work either in his/her lndividuai capacity or ass partner of any other JV/Partnerohlp firm. 	' 101/200/2006 ,published n Employment News for 

	

ote:. (1 Rates shall have to be quoted as percentage above or below.for each schedule 	 k 20-26 Jran 	2 erateiy. Te 	
u,

nderers must not quote Item wise rates, in case any contractor quotes Unified 	 . 	S  

	

entage for each scheduie and item wise mien against individuai items also, no cognizance 	Delhi Edition) on 10 Jan 2007. Candidates of above 
tribe taken for the item wise rsfeu quoted by the contractorn. However, railways reserves their 	 S  

	

to cancei any tender where iiem wise rates have been quoted. (2)1. Tender notice Is also 	category should report with original documents and 
'lable on httor/Jwww,tenderfimes,com 0. The tender documents will also be available on 	 I 	t 	f 	 (1 ('IA AIIA ' 	Al 	. 
site http;llww,tendertimes.com  during the above mentioned period and the same can be 	app ica ion orm a 	- 	on 	ay 	at  
in ioaded and used as tender document for submitting tender. Tlrlofacllltyls avaiiabiefreeolcost. 	Kalibari Traffic Control Post 
'ever, the demand draft as prescribed above towards the coot at tender documenis will have to 	' 	S  
nclosed with the tender. incase the ienderis not accompanied with the valid demand draflforihe 	Silchar (Assam). 	 S 
o!ihetenderdocumentas detailed above, ihetenderwili be summarily rejected.. 	 S 	. 	 CO, 57 Mtn DOU .  

S 	 S 	 davp 7101/212007 
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O1C Adm & Ser Wing 
for Commanding Ofçe 

Advocate. 

pSjRT.: CACHR. 
IN THE GAUHAfl HIGH COURT. 

THE IIGH COURT OF ASSAM, NAGA1AN, 
MEt4A1, MANIPIIR, 

TDTDIU?& MI70RAM AND ARUNCHAL pADESH) 

I 	, 	- 

(CIVIL EXTRA ORDIIARY ]URISDICTIOIN) 

CODE NO.10063.'  

/ . 
	2 	2009. 

Sh ri NivUCh. Dey&Ors 

the State 	 ors 	- ResPonden 

OF CfISL 	 .. 

Sj.No. Mne)ure 
Paug- 

- 	Writ petition. 	 . . 

- 	ffidvit. 	. 	 .... 

1 	. 	Copy,  of letter of respondent No.4 	.:-. 

(as he wa-thdn) dated 6.7.05 

addressing the Director, Fire Service 

Organisahofl. 
(wards of civilian 

2 	List: of the candidates 

Employees) list A & List B  

. 	3 	A copy of Direcor, Fire Service letter 	.. - 	- 
 

dated 1.8.05. 

4, 4(I) & 4(I) Copies of the letters dated 1.8.05 & 	•.. 30 
3.8.05 of the Director, Fire Service. 	. 

'5(1) to 5(XV1). 	Copies of Certificate of having, passed 	. ... 

• 	 I ..rnojths Fjre -Fighting .traiflifl9 in respect 

of all the petitioners. 	. . 

6 	 A translated copy Of the said advr- 

• 	lisernent dated 19.11.05. 	- 
of caU letters. •... 	'-& 

7 	 Some of the opies 
FiledbY 

; 	U 



DIaTRICL.__QAQ.H_AB - 
IN THE GAUHAfl HIGH COURT. 

(THE HIGH COURT OF ASSAM, NAGALAND, MEGHAY, MANIPUR, 

/ 	

TRIPURA, MIZORAM AND ARUtIACIW PRADESH) 
wnaI 

(CIVIL EXTRA ORDINARY ]URISDICTI01N) 	 .  

cODE NO.10063 	 / 	2 7 	y 

/ 	

W P (C) NO 

To 	

12007 

The Hon'ble Shri )ati ChetamesWar, B.Sc.., B.L., the Chief 	
H 

)ustice of the Hon'ble Gauhati High Court and his LordslliPS 

Companion )ustices of the said Uon'ble Court. 

• 	 F: 

Application under Article 226 of the ' 
  

Constitution of India for issuance of a writ 

Certiorari and/or Mandamus and/or any 

other appropriate writ direction Or order. 

-And- 

Arbitrary 1  iHegal and unlawful selection Test 

conducted by.the respondent No.41  authoritY 

/ 
on 1.07 taking 41 nos. candidates for the 

post of Fireman mainly persons hailing from 

Punjab, Rajastan and Uttar Pradesh 

of cIeprivtllQ/ rejecting the candidature 

/ 
petitioner and such others in absolute 

violation 'of the norms provided by the 

7 

OC M .c: Sr Wing 
for Conmcng Officer 
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concern advertisement who are the wards of 	 2 
civilian 	employees 	under 	the 	said 

/ respondent/ authority/whom the predecessor 

in Office had sponsored to the Director of 

Fire Service, Assam, Guwahati on - 

satisfaction of their• physical fitness for 	 MAY 2009 

Elementary Fire Fighting Training course and 
UWarJ 	encti 

the said boys having completed the, said 

course obtaining, certilicate. 

-And- 

iNTHEMA1ThROF: ., 	 . 

Advertisement dated 19.11.05 published in 	 1 
Employment news and other local papers 	S 	/ 
inviting candidates for Fireman having Fire 

fighting Training course certificate and the 	. 

time schedule for test subsequently changed. 

and notified in response to which the 

petitioners applied for and after screening of 

their applications having appeared in the 

physical test but disappointed by Whimsical 

rejection by the respondent No 4, authonty.  

	

-And- 	 . 	. 

IN THE MATTER OF: 

Legitimate e,pectation of the petitioners of 

being selected for the post of fireman having 

good physical fitness and they.' having 

- 	 A 

Olt M1 	 Øft1CCV 
for CoU10 	g 



/ 	

6 

23 I 	 rrmnitsf 1 l-I-.,s 
11 	 course 	ol 	Elementary 	tire 

j. 

Fighting 	Training 	being 	sponsored 	by 	the 

/ 	respondent No.4s predecessor in Office on 

/ 	his satisfaction of their physicalfitness as per 
2 	7 	MAY 	2009 

/ 	not rns 	particularly 	in 	as 	much 	no 	other Tu!Wah a :t;iq6Ke?)Ch 
candidate facing the test having certificate of 

Fire Fighting Training like them. 

-Afld- 

IN THE MA1TER OF: 

Violation 	of petftionrs fundamental rights 

under 	Article-14, 	16 	and 	21 	of 	the 

Constitution and Administrative fairness. 

-And- 

ITHE MATTER OF: 

Enforcement of petitioners Constitutional and 

other legal rights. 

-And- 

INJH. MAilER OF: 

Sri Nivu Cli. Déy, 

Sb. Narendra ChDey, 

RIO. 57 MTN DIV..ORD UNIT, 

dO. 99 APO. 

Shri Sudip Cli. Paul, 

Sb. Jotish Ch. Paul,. 

R/O. 57 MTN, DIV ORD 1*IIT, 

dO. 99 APO. 

O(- 	 r 

for 	mandsg Officer 
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Paul,. 3. 	Shri Joydeep 

• Sj'O. Jotish Paul, 
16 	

R/O. 57 MTN DIV ORD UNIT 	---- 

at C/U. 99 APO. 	 CentrA 1 

4 	Shri Suloy Paul, 

 

 MAY 	2009 L 
S/C). L.N. Paul, 

ahatj Bencb 
RIO. Maempur, 

P.S. 	Slichar. 

!. 	Md. iahluddn Barhhuiya, 

5/0, Moskandar Ali Barbhuiya, 

C/O,57MTDIVORDUN1T . 

• 	 C/O. 99 APO. 

6 	Md. Mohoram Alt Laskar, 

Sb; Late Rias Ak Laskar, 
. 	 .7 . 	 • 1 

•1 

R/0. Tatapur, Ramna9ar, 

P.S. - Silchar. 

7. 	Md. Alam 1-lussain Laskar, 

5/0. Moinul Haque Laskar, 

RIO 5/ MTN DIV ORD UNIT 

C/U YYAPO 

B. 	Shri Auau(a Kr. Das, 

S/P. Arun Kr. Ds, 

CfO. 57 MTN DIV ORD UNIT 

• 	

C/C). 99 A.P.O. 

_••_J A 

Vg 
C. ... 	Officer 



9. Shri Rajib Sinha, 

• C/0.57MTNDNORD UNIT 

C/O. 99 A.P,O. 2 7 MAY 2009 

I;r -= T ah l, 
10. 

RIO. 57 MTh DIV ORD UNIT, 

• 	 do. 99 A.P.O. • 

II. Md. Anwar HuBsain Barbhuiya, 

510. Namr Alt, 

dO. 57 MTN DIV ORD UNIT, 

C/O.99A..0.. 

12.Md. AbdulNOÔr Laskar, 

SIO. Badar uddin Laskar, 

C1O.57 MTfDIVORD UNIT, 

C/0.99AP.O. 

Shri Sujit Paul, 

S/O. S.N. Paul, 

dO. 57 MTN DIV dRD UNIT, 

dO. 99 

Md. BachOhu All BarbhUiya, 

910. LiakatAk,. 

Vill.&. P.O. sgrikona, 

P.S.- Sitchar.' 

. t 
Sr 'wing 

OIC A- 	eØffjcer 
for 	

g 
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15. Shri Lat%t snha 

Sb. 3utar Sinha, 

R/O.V & P.O. Srjl4ona, 

P.S. Schar. 

All are Dist, Cachat, Assan'. 

26 
. ............ 

- .Tz irt 
CentrM 

l$bun 

27 MAY 2009 

GUwatiati 8encfi 

16. i&taf FtUSSaifl Laskat, 

Sb. u-tans AU Laskar, 

dO. 57 MN NIV ORD uNfl, 
- 

PetitIO 5  

(having comm00 cause of action) 

_Ve19U9 

i. The Union of India to be repreSeIt& 

MiriStrY Defence, New Delht, 

2. MajOr General, ArY 

Ordina nce Corps. 

NeW Delhi. 

3. DueCt 	nera1 Ordinafl Corps, 

New Delhi. 

4.' Lt. Cot.SECONDcommand 

57 MN. DIV ORE) UNIT, 

Masimpun, Cachar, 

Pin g09057, CJO. 99 A.P.O. 

gespoflde0t 

Major 
OIC Adrn & Ser Wing 
for Conmading Officer 
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1)• 

This hurnble.petition of the petitioner abovenamed 

1OST RESPECTFULLY SHEWETH: 

L 	That the petitioners are citizen Of India having their permanent 

place of residence in the aforesaid addresses in the district of 

Cachar and as such as citizens of India they are entitled to the 

rights and privileges enshrined under the Constitution of India. 

. That the subject of this petition is the grievance and challenge 

of the petitioners to the arbitrary selectign test ,cojiducted on 

1.5.07 by the respondent No.4/ authority deprivingL  

the petitioners for the post of Fireman though the petitioners 

and some others totating 41 nos. were as wards of civilian 

employees under the respondent No4, sponsored for 

Elementary course of Fire Fighting Training under the 

Directorate of Fire service, Assam by the predecessor of 

Respondent No.4 (who is now transferred and relieved by 

present respondent No.4). The said authority then sent them on 

testing their physical fitness for such job/ post, in 2005 batch by 
... 	. 

batch and the petitioners and such others passed the said 

training, following which there was the advertisement published 

by the respondent No.4 . for recruitment to such posts of 

Fireman. Petttoners i such other civiltan employees' words 

applied for the same. Now after the screening of their 

applications the present Officer, respondent No.4, conducted 

their physical tests and strangely enough whimsically he 

rejected candidature of all the wards of civilian employees 

/ including the present petitioners and instead took some 4 boys 

PRi9 
Contrad 	 fl'un 

24 

2 7 MAY 2009 

Guwahti Bench 

wing 
( 



11  

.. . from outside Assam wh 	
* 

are not at all having the 	ertiftcate of 

Fire Fighting Training as per the best of knowledge of the / 	ntral AOMiniwovave  TMu  

petitioners. Hence the said selection at the deprivation of the / 	2 	2009 
and other sons/wards of civilians out and out suffers petitioners 

. from vices of jeatousy, partiality and racialism not allowed by 
Uwahafj 	

enc 

law and justice 	nd hence this petition before this Hon'ble Court 

for an approphate writ so that a fresh, free and fair selection 

/ 
may be conducted under the control &. supervision of highr, 

authority of 57 MTN DIV. ORD. 

3. 	That with the above back dropof the matter the petitioners beg 
/ 

to state that they are the sons/ wards of the permanent civilian 

employees of the 57 MTN DIV ORD UNIT under respondent 

NO.4 at Masimpur. Petitioners are I-4,S.L.C. EarniIIatiOn/ H.S. 

Passed and having good physique, [It for service of any arMLL  

force. 	. 

4. 	That the predecessor of respondent No.4 in Office viz Sanjiv 

Singh, Lt. Col. and Second in Command, 57 MTN DIV in his 

administratiVè capacity referred the present petitioners and 

some other also totaling 45 candidates all wards of the civilian 

employees under him for fire service trg. Training course to the 

Director of Fire Service Organization, Assani, Guwahati with a 

request to train up the boys in the ElementarY Fire Fighting 

course by his letter dated 6.7.05 Thereafter on receipt of the 

said request the Director Fire Service as per availabity of seats 

f by batt&wise imparted said Training to these boys by making 

time to time information. 

joi - 	" . ' .. ' 
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2;j 
Copy of letter of respondent No.4 (as he 

	

was ther') dated 5.7.05 addressing the 	Qefl4flm!h 

	

Director', Dire service Organization is 	 1)  
' 7 MM 2009 

annexed herewith as Annexure-1. 

'uwahati Mench 

List of the candidates (wards of civilian 

employees) list A. & List B are annexed as 

Annexure-2; 

That the petitioners beg to state that the above idea of sending 

the physically stout, strong and fit wardsof civilian employees 

was for providing them the scope of being recruited for the 

service, of Fireman as and when such occasion arise in the 57 

Mut:. 0ev. Ord. 

That the petitioners and such others wards of the civilian 

employees under the respondent No.4 as referred to the 

•  Director, Fire Service Organization were 'accejted batch wise in 

Augustj September, 2005 in the said training Centre. In this 

respect the Director, Fire service Organization, Assam informed 

the respondent No.4 (as was in said Office then)about the time 

Schedule arid other requirement for the said Training by his 

letter dated 163.05 and batch wise candidates were accepted 

by Letter dated 1,8,05 and 3.8.05. 

- 	 A copy .  of Director, Fire Service letter 

dated 16.7.05 is annexed herewith as 

Annexure-3. 

Oi Actm & Ser Wing 
for COMIDanding Officer 
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F. 

Fi 
• 	 Copies of the letter . 

 dated 18.05 and 	rtrag 

3.8.05 of the Director, Fire ServiCe are 

•  annexed herewith as Annexure 4, 4(1) & / 2 	7  

4(U) serieS. 	 • 

That all the present petitioners joined the said training under 

the DirectOr 	Fire sevice OrgniZati0flr Assam, Guwahati and 

successfully 	completed 	1 	month 	Fire Fightflg Training and 

pased 	in 	the 	Final 	FxamiMtiOfl. 	
Thereafter. ceificateS of 

success were issued to each of them. 	
- 

Copies of certificate of having passed I 

month Fire Fighting Training in respect 

of 	all 	the 	petitofles 	are 	annexed 

herewith as Annexure5(1) to 	5(XVI) 

respectivelY. 

8. 	
That the petitioners state that an advrtisefl1ent was issued in 

• 	
the EmPlOYmflt News dated 19.11.05 by the Ofce of 

the 

respondent No.4 invihng application for the recruitment to the 

rt 
• 	

post of Fireman against &i posts. Said adveiSemeflt contained 

age limit, physical meaurefl1eflt of height and chest etc. It was  

alsO provided that candidates should have certificate of six 

• 	
month training course in Fire Fighting Training. 

A 	tanslated 	copy 	of 	the 	said 

advertisement 	dated 	19.11.05 	is 

annexed herewith as Annexure-6 

9. 	
That the petitioner respectfully state that all the petitioners 

were 	having 	quite 	fit 	physique 	as 	provided 	by 	the said 

7. 

\ 

3T 
e Tibu 

2009 

(flCAdm & Ser Wing 
for Conimanding Øfficer 
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1  aclvertisenient and the only tacking was certificate6 months 

training in fire service, However as advised 'by respondent No.4 

(as he was then) all the petitioners applied for against the said 

advertisement. That the petitioners came to know that among 

the outside applicants there were none. as. having even 1 

months Fire Fighting Training Course passed, not. speak of six 

months training course consequently, as per petitioners reliable 

/ 
information among all the applicants notingte candidate 

having six months. Fire• Fighting Training. Course passed 

. 

 

4g;t~': s availabIe except the candidature oL petitioners 

having 1 months training passed. . 	 ... 	 - 

0. 	That the petitioners state that the time schedule as per the 

aforesaid advertisement was not maintained and by subsequent 

n6tification datentervieW was changed and the nos. of posts 

from 64 was reduced to 48 posts. 

Li. 	That the petitioners state that after screening of their 

application by call letters dated 4.4.07 all the petitioners were 

called fixing on 1.5.07 for the physical test in which all the 

resent petitioners attended along with other candidates, coming 

• from outside Assam and particularly from Panjab and Rajastan. 

As stated above none of the outsiders were having the 

• certificate' of Fire Fighting Course passed while 'the petitioners 

were aving one nonth training passed' certificates as per 

annexure-5(1) to 5(XVI). It may also be mentioned here the 

petitioners' physical fitness was out of "question which was 

earlier judged by the predecessor of respondent No.4 while 

f1f  

01C Adm & Ser Wing 
for (ommanthn Officer 

rqT ; 	 , 

'Centra' Arnfr 	' 

27 MAY 2009 
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sponsOflfl them for Fireman Training as per annexUre 

MI the details requirements to be 
The said call letters provided  

done durin the test. 
Some of the copies of call letters are 

annexed hewith as nnxure-1 series' 	 2 	MAY 2009 

12. That now with great shock and surprise the petiUioners state 

/ that the present respondent No 4 
vj cofldUCttn the physical 

test on 1.5.07 rejected the candidatUre oT all the war4 of 
-;_ 

civilian employees including the reseflt petiuonertfld only be 

selected some 4 personS, all of whom hail from outside Mam 

except 2/3. petitioners further state that as per their 

/
informatiOn and knowledge of said selectees are having 

even the certificate of 1 month course of Fire Fights which are 

however available with the petitioners and the respondent No.4 

• 	has seen such certificates also. But 
gprs ing 1y h 	t 	l 

the petitoneES and other wards of civitiafl"eI.Pl0Ye 	
lfl underhi 

on the point of physical fitness while all of them sufficientlY 

possess the required having the 

Certificates of 1 months Elementary training in fire service as 

stated above which they obtained after doing the regular course 

being sponsored by the predecessor of present respondent 

No.4k authority, it may 
I 

be mentioned, here that those 

certificates of Fire Fighting Training otherwise establish the fact 

of their having the physical fitness as 'per the prescribed 

/ measurement for the service of Fireman. That a.._part 1 it is 

surprising that out of the 45 boys including the petitioners as 

• ,.: .,, 	r Wing 



Essi 

_ 	 I 16 

sot ar of C'VI 	emplOY 	
under the respon( el' 

rn 

/COUi(1 not he 
selected as per the meaSUremt petitioners 

cateorcattY states that the said etCt0fl test was not at all 

flee and fair. 

2 7 MM 2009 

13. 	
That the petitioners 1spectiVY state and .submt that, the Sench  

present respondent t4oA intenti0flY rejected att the 

petitiOn' candidatu for not taking any candidate as WtdS 
Barak 

of civilian employees and except 2/3 candidat5 from  

Valley arid all other selectees out of the 48 candidates are 

ha4iflci from pnjab1 Harina and ajasta in this context 

petitioners espectfUttY submit the respndeflt was basied 

and jealoUs to wards the petitioners (wards of civilian 

employees under hin) and he succUtT 
	to vice of raCiattsm 

and partialitY. 

14. 	

That th pehtionet5 respectfUltY state and submit that all of 

them were havtflg 
exact meaS(1tem1t of height and chest as 

rovided by the advertisement and there was no po int 
of 

rejecting their candidatU queSti0n9 the 
phySiCt fitness. 

They wee deprived by the respondt flo.4 most arbitraW and 

whimsicaUy only for taking his own prsonS hailing from that 

/ paS of the countrY 	
this purpose only in the call tterS 

hch provide5 all other requirerfl 
	

but do not mention 

anythifl about the certiIiCa of Fire Fighting Training whIch 

was oweVer mandatory as per the 1 advert semeflt. 

15. 	
That the petitiI1ers respect(UY state and subtit that conduct 

of the espondt o4 in making the pugned selectiOri on 

L\4 
OIC Mm & Ser Wing 
for Commanding Officer 
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1.5.07 for the post of Fireman is highly questionable as 

described above which has violated petitioners fundamental 

rights under Article-14, 16 and 21. The impugned act of the 

respondent No.4 is out and out violative of Administrative 

fairness besides being violative of the principle of Natural 

That the petitioners respectfully state,and submit that it is a fit 

in which this Hon'ble Court would be pleased to interfere and 

look into the conduct of the selection test held on 1.5.07 under 

the control and guidance of respondent No.4 bycaUirig for the 

relevant papers and records of the said selection test by 

issuance of writ of Certiorari and/or any other appropriate writ 

as petitioners fundamental right under Article 14, 16 and 21 

have been blatantly violated. ' 

That the petitioners respectfully state and' submit )hat because 

of the Arbitrary and whimsical deprivation by the respondent 

No.4 they have been seriously, prejudiced and only at the 

Interference by this Hon'ble Court appropriate justice will 

rirovide to them. 

That all the Petltloners!educated unemployed and are having a 

common cause of action and as such this common petition' has 

been filed by them seeking the interference M this Hon'ble 

Court for the ends of justice 

That the petitioners requested the respondent No.4 for their 

accurate test and doing justice to them- k' 

P rV41  

3), 
Centr iminfs$r4pve Thw, 

27 MAY 2009 

Guwahtj Rench 

OIL A: Ser Wing 

for Cor' Officer 



1. 	I 
/ 20. 	That there is no other afternative and 	efficacious 	remedy 3$ 

available to them except the remedy prayed by petition from 

this Hon'ble Court. 
entraAFmfl,Th 

/ 	
21. 	That this petition is made honafide and to secure the ends of 

justice. 2 	7 	MAY 	2009 
In the premises aforesaid it is therefore prayed 

IuMaha ti that your Lordships would be pleased to admit Senth 

this petition, call for records and issue Rule on 

the 	reapondents/ 	authorities, 	particularly 

tespondent No 4, 	: 	 , Lt Cot Second 

in Command, 57 Mtn. Divt 	ORD., Masimpur, 

Cachar to show cause as to why a writ of 

certjo, -arj andloray other appropriate writ shall 

not be issued quashing and setting aside the 

selection of 48 persons for the post-of Fireman 

made 	on 	1.5.07 	arbitrarily 	and 	intentionally 

deprivingf 	denying 	the 	petitioners and 	such 

other sons and 	wards 	of civilian 	employees 

under him and why he shall not be directed to 

• 	
/conduct 	fresh 	physical 	test 	under 	the 

( 	supervision of higher authorities or throuqh any 
- 	

other Officer 	delegated 	by 	the 	such 	higher 

authority' so that a free and fair selection may 

be conducted in which the petitioners may have 

chance 	of being 	selected 	and 	cause/caUses 

• 	being 	shown 	and 	upon 	hearing 	the -parties 

OIC Mm & Ser Wing 
for Commanding Officer 
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\41 

cancel the Ampugned selection conducted on 

1 5 07 by respondent No 4 and direct the said -i"1TW9 	34TtR 
Central Adminkstrafte Tribw; 

authority for a fresh, free and fair selection test 

to be conducted under the direct guidaflce of 2 	7 	MAY 	2009 

superior 	uthorities and/or pass:any other order : 

or orders as your Lordships may deeni fit and 
Guwaati Benc 

proper. 	. 	 . 	 . 

¶ 	. 	 .. 	 And- 

Pending 	the 	Rule 	your 	Lordships 	may 	be 

pleasedsuspend 	
the 	further 	proceeding 

action out of the impugned selection of Fireman 

made by respondent No.4 at 57 Mtn.Div. Ord. 

/ 	C/O. 99 A.P.O.  

-And-. 

For this act of your Lordships kindness the . 

• petitioners shall ever pray. 	. 	 • • 

Affidavit.... 

1cJ 

Malor. & Ser Wing 

for C6,.Manding Off1ce"  



\ : 

I, Shri Laht Sinha, S/O Shri ialan inha, aged about 22 yeatS, Centr& Mm Itt1veThb 

resident of Masimpur, P S Sdchar in the District of Cacha do hereby 	

una 

soIemflY affirm and state as follows 

- 	 2 7 	2009 

I 	
That one of I am the petitioners in this case and as such I am iirr&ft 

acquainted with the fac and circUmStai1s 
of the case having our 	

uwa ti Bench 

commOn cause wh&e I am instructed by 
all to  take steps on their 	 I  

behalf 

2 	
That the statemefl made in this affidavit and in para9taPt9 1- 

5, 9, 10 12 to 21 
are true to my oWtedge and those made in 

paragraPh 4, 6, 7,8 and 11 ate matters of i
-ecords which I behave to 	

I 

be true and correct an th rest are prayer before this Hon'be CouK. 

I wear and sign this a11iaVit on this 25th day of May, 2007 at -I 

• 	Gu*ahati. 

Identifie'J by 	
DEPONENT 

Mvocate'S dark. 

Ak  • 	

H 

a i () "r 
OlAdnt Ser Wins  
for Commanding icer 
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Office notes, ri.potls. ord'rs or proceedings 
with signature 

2 7 MM 2009 

T H( N'BLL MR. JUS1l1uL ASOK P0TSBAM 	
uwaatt Bench 

.  

26.11.2008.  

Hear Mr. Rajbarbh .iyan, 	arned counsel for the 

petitioners nd al: heard irs. R. Borab, learned Asst. SGI 

appearing n beha f of resp ndents I to 4 and Mr. M. Dutta, 

learned ou seI for the newly impleaded private respondents 5 to 

16. 
The se of he petiti ners is that they are the sons and 

wards of prmane civiliai nployees of 57 MTh DIV ORD 

UNIT, Masjmur achar, Pi 909057,.C/O 99 APO, and on the 

initiative qf the esponde t no.4 (former incumbent), the 

• petitioners land s me othet were given one irionths Fire 

Fighting Triining ourse uni er the Directorate of Fire Services, 

• 

	

	Assam and as su 1,  it is ci imed by the petitioners that they 

have the nelessary raining fi appointment as Firemen. 

cYy 4. An ajivertise 'ent for ppointment of Fireman was issued 

by the 5. MTh DIV 01 ) UNiT, Masimpur, Cachar on 

19.11.2005 nd the 1ualificat ons prescribed in the notification is 

as follows:. 
ducation I Q:ahfica(ioii:- H.S.L.C. Exam. 

P ss plus 1 reman Training passed cerlijicale 

fi)i: any (art. or Govt. Undertaking Center 

f4 6 mon/I course." 

	

5. 	It is tated• that  pursu nt to the aforesaid advertisement 

dated 19.11.2005, he petitiners applied for the pos( in the 

prescribed ormat. 1t is also tated by the petitioners that on the.. 

'\(.P high Co itS h 01 80 ¶0021 8 X)1 

OJC Adm & Ser Wing 
fur Commanding Officer 

Noting by O11icct or 
Alva 

Date 

-2t 3 

S 



- 

-. 	Noting byOfficer or Serial Date 0ifke notes, reports, ardivs, or procccdins 

• Advocatc No. - 	 with signature 
-. 	

.. 2 3 4 

basis of Ca1 Letter' ated 4.4 2UU7, they appeared on L5.200 :7, 
before the Selection 'ommitteb headed by the respondent no.4 

• 	 for selection of Firem n and al r the initial screening, they were 
rejected arbitt ArilXat I he physic ltest. 

o averr d by the It is al petitioners that none of the 48 
persons selec ed for appointment as Fireman did possess any 
kind of fire ighting certificat:, whereas  the petitioners have 
already unde gone ie mont ' 	fire 	fighting programme, as 
sponsored by the res ondent j o.4 (former incumbent) artd, as 
such,they sho Id have been selected. It is, further, alleged by' the. 
petitioners th t barin 2/3 ca didates, all oilier seltctees are 
either from I jasthan or Punj or Haryana and the selection 
process was a so soug t to be p inted with regionalism. Further, 
it 	is 	assertet by th petitio ers 	that the Call 	Letters for 
appearance bc 'ore the Sel ection Committee was issued to them' 
pursuant 	to he 	advertiserner t 	dated 	19.11.2005, 	wherein 
Fireman Train ng for ix month was prescribed as, an essential' 
qualification. On the aforesaid ;round and premises, this writ 
petition 	is 	fil :d 	chal enging t e selection of 48 'candidates 
without arrayi g the klected c ndi dates as party respondents. 
Howevet, respondents 5 	to 	I , 	who 	are the selectees, .got 
themselves in )leaded as party respondents vide order dated 
6.8.2008 p,asse I by thi; court in f IC Case No.2215/08. 

The Go ernmen respondents have filed an exhailstive 
affidavit, wher in it is tated th i the original notification dated 
19.11.2005 	h s 	been superse ed 	by 	a 	notification 	dated 

subse uent 	co rigendum 	dated 	15.4.2007 20.1.2007 	an 

(Annexure —5 nd 5/A a the afli avit filed by the respondents 1 
• 	 to 4) 	there uireme pi g,firernan Trainipe., 
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1. 

. )tifioMk r datetJ—f9fLgJ 	has –beeir 
ihh. The petitione s, who are not qualified for the dispensed w 

post of Firc nan in terms c f the earlier notification dated 
19.11.2005, is they do not iave six months' Fire Fighting 
Training 	C urse ertificate became 	eligible 	under 	the 
subsequent r otificati n and c rrigendum, as referred to above 
and, accordir gly the a1l Lett rs dated 4.4.2007 were issued to 
them. There is no illegality or irregularity in deleting the 
requirement of Fir man Fi ning 	Training 	Curse 	by 	a 
sub.sequent otificati n and cirrigenclum, Had this not been 
done, petitio ers wo Id not h ye received the Call Letters, as 
they 	stood mquali ted 	und r 	the 	first 	notification 	dated 
19.11.2005. 

p With r gards t the alleg ation that baring 2/3 candidates, 
all 	th e 48 s lectees re from unjab, Rajasthan, Haryana, it is 
explained in he affi avit by t e respondents that the aforesaid 
allegation of the peti ioners is vithout fouhdatjon and contrary 
facts. The br ak up o the 48 s lectees, as given in the affidavit 
of the respon ents, ar as follo s:- 

Assar 40 
Mani1 ir 01 
Haryaa 04 

• Rajast ian 02 
Oriss 

48 

In viev of the above, th allegation is factually incorrect 
and, 	therefoi e, the same d es 	not 	deserve 	any 	f'urthr = 	consideration tf the cc urt. - 

,---•- 

:1 
/1 

/1 
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Noting  by Officei or 	

eaI 	Date 	Office notes 	
orders or Proceedings 

Advocate 	

. 	:0. 	 "itnattphsnsttpre. 

9. 	
With r gards t the alIe ation of the Petitioners that they 

were rejected arbitrar ly, after t..escreer]ig at the physical test, 
the allegation has no gs to sta d in the absence of materials and 

particulars t substa tiate the ame. It is not the case of the 
Petitioners th t 

any atutoiy lea, norms and standing orders 
have been vi lated b . the Sel tion Con itieewhjje selecting 

the 48 perso for ap ointmen as Firemah. It is settled Position 
of law that t is cou is not siting as an appellate authority to 
examine and ubstitu the find ngs and 

recommendations o Selection Co 	ittee. 	 f the  

10. I-Iavjn regard to the ature of the grievances of the 
petitioners a d in th light of the above discussions and Upon 
hearing of 

 th leame counsel or the parties, this court is of the • 	
Opinion that t e petiti ners ilav failed to make out a case for an 

interference y this ourt. A cordingly,. this vrit petition is 
dismjssj as evojd o merit. N cost. 
11. 	Interim order, i any, stan s vacated 	

S 
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Superintendent (Copyl g Section) 
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MEMO OF APPEARANCE 
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and Justice, Department of Legal Affairs,' hereby appear for 

No.3........... and widertake to plead and act for 
In all ivatters in the aforesaid case, 
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Signature and Designation' of the Counsel 


